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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH NEW DELHI

AT NEW DELHI.

ORIGINAL APPLICAITON NO.5 OF 2022
(With reports dated 31.05.2022 and 04.06.2022)
In re : News item published in The Indian Express dated 07.01.2022 titled

“Gujarat: At least 06 dead, 20 sick after gas leak at industrial area in

Surat”
WITH
Original Application No. 05/2022 (WZ)
Brackish Water Research Centre Applicant
Versus
Gujarat State Pollution Control Board & Ors. Respondents

REPLY ON BEHALF OF M/S JAY BAJRANG
(hereinafter for the sake of brevity will be referred to as the

Company)

MAY IT PLEASE THE HON’BLE TRIBUNAL

(I) PRELIMINARY OBJECTIONS

1. At the outset, the present Company states that, the statements,
averments and prayers, made by the Applicant are not admitted to
the present Company and are denied in toto, expressly so far as
they are admitted herein. The Company submits that, the present

application has been filed by the Applicant with a view to harass
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the present Company and is not maintainable before this Hon’ble
Tribunal.

. At the further outset, it is submitted that the captioned complaint is
not maintainable before this bench of the Hon’ble Tribunal,
namely, the Principal bench inasmuch as the Applicant’s grievance
pertains to the Company, which is situated at Surat in the State of
Gujarat, and only the Western Zone Bench of this Hon’ble

Tribunal is empowered to consider and decide the same.

. Pertinently, the jurisdiction of the 5 Benches of this Hon’ble
Tribunal (termed as “ordinary places of sitting” in the Act and
Rules) have been specified by the Central Government, by
notifications dated 05.05.2011, and 07.08.2011, in terms of Sec.
4(3) of the NGT Act, and provide that the territorial jurisdiction,
with respect to matters arising from the State of Gujarat, has been
vested in the Western Zone Bench. Furthermore, Rule 11 of the
NGT (PRACTICES AND PROCEDURE) RULES, 2011 specifically
provides that an appeal amongst others must be filed before the
Bench of the Tribunal where the “cause of action, wholly or partly

has arisen”.
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A copy of the notification bearing S.O. 1003(E) dated 05.05.2011
issued by the Ministry of Environment & Forest is herewith annexed

and marked as ANNEXURE - R-1.

A copy of the notification dated 17.08.2011 bearing S.O. No.
1908(E) issued by the Ministry of Environment & Forest is herewith

annexed and marked as ANNEXURE — R-2.

. Thus, in the instant case, since the cause action arises wholly in the
State of Gujarat, only the Western Zonal Bench of this Hon’ble
Tribunal has jurisdiction to hear, consider and decide on the
captioned OA.

. It is pertinent to note that the mandatory nature of the notification
specification territorial jurisdiction has been recognised by the
Hon’ble High Court of Bombay at Goa, and it has in three instances,
held the exercise of jurisdiction by any bench, other than the zonal
bench having territorial jurisdiction to be bad.

. First, the Hon’ble High Court of Bombay at Goa has in the judgment
dated 11.10.2017 in PIL WP 22/2017 reported as Goa Foundation
v. Ministry of Environment, 2017 SCC OnLine Bom 8815 quashed
and set-aside a notification dated 10.08.2017, to the extent that it

sought to transfer territorial jurisdiction with respect to matters
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arising from the State of Goa from the NGT Western Zone Bench to
this Hon’ble Bench. The relevant portion of the said order reads as

follows:

“44. We quash and strike down the notification of 10th August
2017 in so far as it transfers the jurisdiction of the Western
Zonal Bench from Pune to New Delhi in regard to the State
of Goa. ...

46. By our order of 21st August 2017, we directed that no files
should be transferred from the Western Region Bench to New
Delhi. In view of our judgment, the Western Region Bench
will, therefore, now be entitled to proceed with the hearings of
cases filed before it.”” [Emphasis supplied]

7. Secondly, the Hon’ble Bombay High Court has in Court on its own
motion v. National Highway Authority of India, 2015 SCC
OnLine Bom 6353, while specifically dealing with the territorial
jurisdiction of the NGT, Principal Bench at New Delhi and that of
the NGT, Western Zone Bench at Pune, held that with the
operationalization of the NGT Western Zone Bench at Pune, it is
only this Bench (i.e., the Western Zone Bench) which would have
jurisdiction with respect to matters where the cause of action arises

in Maharashtra. It is submitted that this logic, by extension, also
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applies to matters where the cause of action arises in the State of

Gujarat.

8. Most recently, a Full Bench of the Hon’ble High Court of Bombay
at Goa has by a judgment dated 21.09.2022 in PIL WP No. 04/2022
held that the jurisdiction of zonal benches could not be interfered
with, and has consequently set-aside notifications permitting the
constitution of special benches to consider matters from zones which
do not fall within the ambit of the jurisdiction of this Hon’ble bench.
A copy of the judgment dated 21.09.2022 passed by the High Court
of Bombay at Goa in Writ Petition No. 4 of 2022 is annexed and

marked as ANNEXURE — R-3.

9. Consequently, it is reiterated that in view of the above statutory
notifications, and the judgments of the Hon’ble High Court, this
Hon’ble Bench i.e., the Principal Bench, would have no
jurisdiction to entertain any grievance in respect of which the

jurisdiction is exclusively vested in the Western Zonal Bench.

10.1t is therefore most respectfully submitted that the proceedings

Instituted pursuant to an article in the newspaper be therefore
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recalled and the letter in reference be sent to the Western Zonal
Bench, Pune of the National Green Tribunal for due consideration
in accordance with law.

(INFACTS OF THE CASE

11.At the outset, it is submitted that the present Company has been
dragged into this proceeding for no fault of it. The Company has

not been intimated at to what present proceeding is pertaining to.

12.The Company firstly came to be notified when it received an E-
mail from the GPCB on 12.10.2022. It is pertinent to mention
herein that, there was no prior intimation of whatsoever nature as
regards the appearance of the present Company in the present
dispute. Be that as it may, the Company reserves its right and
liberty to file detailed reply before this Hon’ble Tribunal pertaining

to the said proceedings.

13.1t is submitted that, the Hon’ble Tribunal has taken suo-motu
cognizance of an Article published in the Daily newspaper ‘Indian
Express’ on 7.1.2022. The present issue was considered by the
Hon’ble Tribunal vide its order dated 18.01.2022, wherein a

Committee was constituted by this Hon’ble Tribunal and was
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directed to conduct site inspection and submit its report to this
Hon’ble Tribunal. After going through the Report, the present
Company has observed that, the name of the Company is
mentioned for being one of the polluters and responsible for the
cause of incidence, which took place on 7.1.2022. It is submitted
that the Company is not related to the said incident and that the
present dispute has nothing to do with the activities of the
Company. The Committee has exceeded its reference and in its
approach has been selective in its approach in dragging the present
Company in the dispute without conducting detailed investigation
in respect of the incident, which took place on 7.1.2022. The
Committee does not have any adjudicatory powers and has further
gone to observe that the present Company is required to pay the
Environmental Damage Compensation (EDC). The powers of the
committee have nowhere been defined by this Hon’ble Tribunal
and in view of the Judgment of the Hon’ble Apex Court, the
Committee cannot travel beyond the reference, which was not

necessary to do.

14.With respect to the present issue, the Company was forced to close

down by the GPCB because of the incident held on 07.01.2022 and
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a Closure Order was issued to the present Company without giving
any Show Cause Notice nor giving an opportunity of hearing and
in complete breach of principles of natural justice. The Closure
Order was issued to the Company on 20.1.2022 and vide the said
order, the Company was directed to deposit an amount of Rs.25
Lacs towards EDC. The said Closure Order was issued on the basis
of so-called investigation conducted on 06.01.2022. The Company
had already submitted its response to the GPCB on 12.01.2022 in
pursuance to the said visit note. In the said visit note, the Company
has given due explanation and also informed the GPCB that, the
Company is nowhere responsible for the incident took place on
07.01.2022. The present Closure Order is in complete breach of the
principles of natural justice and issued without following due
procedure.

The Company further submits that the accident which has been
sought to be adjudicated by this Hon’ble Tribunal took place at the
site, which is located at the distance of more than 01 KM on the
upstream level from the present Company. It is important to place
on record the exact location of the Industrial Water Drain of the

present Proponent and from where, it is joining with the ETP
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chamber. A copy of the Google map and the photographs thereto

are annexed herewith and marked as ANNEXURE ‘R-4’

Be that as it may, the Hon’ble Committee, appointed by this
Hon’ble Tribunal has conducted the site investigation and
submitted its report and in the same it has observed that: -

“Jai Bajrang Industries (Formerly-Seal Colour Chem) plot
number C/1-B, GI DC Sachin, Surat, was visited by officers of the
GPCB on 06/01/2022. It was observed that the steam being
condensate from distillate plant was discharged outside the
premises through an unauthorised outlet, leading to open surface
drain of GIDC estate which passes near by the unit. According to
the Consent and Authorisation, the unit undertook not to generate
any industrial wastewater. However, the unit was found
discharging untreated acidic wastewater outside the premises in
an unauthorised manner as aforesaid. The analysis of the sample
collected from untreated wastewater does not meet with the norms
prescribed by the GPCB. The unit was therefore, called upon to
deposit the sum of Rs.25 lakhs as Interim Environment Damage
Compensation. The official exercised the powers under section 33
(A) of the Water Act, and prohibited the unit from manufacturing

activities and directed to close the operation of the unit. It was
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further directed that no manufacturing activities shall be carried
out through Captive Power Plant and/or DG set. The concerned
authorities supplying the electricity and water were directed to
stop the supply of electricity (except single phase) and water with
immediate effect.”

The Company submits that said allegations mentioned in the
report, read along with the Closure Order are totally denied by the
present Company. The Company has stated in its reply dated
10.1.2022 that, there has been intentional racket to trap the present
Company and that the waste water analysis and the evidence
submitted along with the said reply clearly demonstrate that the
Company has nowhere violated the parameters mentioned by the
GPCB in the Consent Order. The GPCB has on its knee jerk
reaction proceeded to issue the Closure Order and the same has
been on the basis of no evidence, which was found on the site
pertaining to the present Company. Copy of the reply submitted to

the closure order is annexed hereto and marked as ANNEXURE —

R-5.
The Company alongwith the reply stated above has submitted the

supporting documents that it had no role of whatsoever nature in
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the incident held at GIDC, Sachin. The documents are annexed

hereto and marked as ANNEXURE — R-6 colly.

The Company further submits that in view of the compliance
showed by the Company, the GPCB was pleased to revoke the
order of closure and permit the Company to operate subject to
deposit of Rs.25 lakhs as the interim compensation. It is further
submitted that the Company has paid the amount of Rs.25 Lacs
under protest and that the Company is at present operating its unit.
Furthermore, it is submitted that, the Company was in receipt of
the Closure Order under the provisions of Sec.33(A) Water
(Prevention & Control of Pollution) Act, 1974. The said provision
does not state that, the Pollution Control Board has a power to
recover any Environmental Damage Compensation from any of the
unit. The said fact is supported by the Judgement of the Hon’ble
Delhi High Court passed in ‘M/S. Splendor Land base Limited vs
DPCC.”

The company filed an application under the RTI on 31% January
2022 for the finger print analysis report. As per finger print
analysis report, there was no compound found from which sample
which was collected on 6™ January 2022. Moreover, in finger print

Analysis report, GPCB central lab was mentioned as a source of
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sample collected “from an unauthorized outlet of the factory.” It
IS not true to say that the Company was found discharging
untreated wastewater outside the premises. GPCB has not provided
any proof which showing the same. Also the Company is in
possession of the CCTV footage of the same place from where the
sample was collated.

The GIDC Letter No.C.O./N.A./SCN/316 dated 1% February 2022
stated that “work order number C.O./N.A./SCN/1451 dated 13"
May 2021 (with effect from 17" May 2021) for construction of
Storm Water Drain (SWD) at Sachin colony by its office given to
M/s. DR Construction. The time limit for the above work was to be
completed by 17" November 2021. But due to monsoon the time
limit was extended till 31% January 2022 due to pending work. The
work of Storm Water Drain (SWD) in the 30-meter-wide utility
corridor behind Plot No0.5534 was started in the month of
December. During the above operation, the flow of water was
stopped near the RCC culvert near Plot No.- 722 on Road No.- 7.
The work of Storm Water Drain (SWD) completed on 25" January
2022.

Furthermore, it is submitted the inspections have been conducted

time and again by the GPCB and that the remarks therein have
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been recorded satisfactorily and it has been observed that the
Company is a complied Company. The EDC, which has been
levied by the GPCB is on the basis of wrong observations and that
criminal proceedings initiated therein are also on the surmises of
the officers of the GPCB office. Therefore, it is necessary that the
said EDC deposited by the present Company is liable to be
reimbursed and that action needs to be initiated against the officers
of the GPCB for dereliction of their duties.

The Company further submits that it had filed RTI dated on 31-01-
2022 for the finger print analysis report. As per finger print
analysis report, there was no compound found from which sample
collected on 06/01/2022. Moreover, in finger print Analysis report,
GPCB central lab was mentioned as a source of sample collected
“from an unauthorized outlet of the factory.” It is not true to say
that the unit was found discharging untreated wastewater outside
the premises. GPCB has not provided any proof which showing the
same. Also the Company is in possession of the CCTV footage of
the same place from where the sample was collated.

The Company further submits that the GIDC vide Letter No.
C.O0./N.A./SCN/316 dated on 01/02/2022 stated that “work order

number C.O./N.A./SCN/1451 dated 13/05/2021 (with effect from
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17/05/2021) for construction of Storm Water Drain (SWD) at
Sachin colony by its office given to M/s. DR Construction. The
time limit for the above work was to be completed on 17/11/2021.
But due to monsoon the time limit has been extended till
31/01/2022 due to pending work. The work of Storm Water Drain
(SWD) in the 30-meter-wide utility corridor behind Plot No.- 5534
was started in the month of December. During the above operation,
the flow of water was stopped near the RCC culvert near Plot No.-
722 on Road No.- 7. The work of Storm Water Drain (SWD)
completed on 25/01/2022.” Copy of the said documents are

annexed hereto marked as ANNEXURE — R-7.

PUNE
DATE : 10/01/2023

ADVOCATE FOR COMPANY



PRINCIPAL BENCH, NEW DELHI
M.A. No. 46/2022
In

Original Application No. 05/2022

In re : News item published in The Indian Express dated 07.01.2022 titled
“Guijarat: At least 06 dead, 20 sick after gas leak at industrial area in
Surat”

WITH

Original Application No. 05/2022 (WZ)

Brackish Water Research Centre Applicant
Versus

Gujarat State Pollution Control Board & Ors. Respondent(s)

AFFIDAVIT IN SUPPORT OF REPLY

MAY IT PLEASE THE HON’BLE TRIBUNAL:

I, RAMANBHAI BHALABHAI BARIA, adult, Occu.: PARTNER OF,
JAY BAJRANG INDUSTRIES, having office at Plot no.c-1B,7117, road
no.71, GIDC Sachin , Surat,Pin.394230, do hereby state on solemn

affirmation as under: -

I am the PARTNER OF JAY BAJRANG INDUSTRIES , of the
Respondent above named and responsible for day to day administration of
my business. As such, I have gone through the Reply and annexure thereto

being filed today. I find that the contents therein are true and correct to the

2 H3oi (g
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parcel of the present affidavit.

WHATEVER STATED ABOVE is true and correct to the best of my

knowledge and belief. In witness whereof I have signed hereunder at

SURAT on 06 day of December 2022.
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‘MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 5th May, 2011

$.0. 1063(E).—In exexcise of the powers confarad

by sub-section (3) of Section 4 of the National Green

Tvitamal Act, 2010 (19 of 2010), the Central Government

hereby specifics Delhi as the ordinary place of sitting of

the National Green Tribunal which shall exercise jumisdiction
in the whole of India.

{F. No. 17/42010-PL]

RAJTV GAUBA, Jt. Secy.

Pripled by (bOMMIIF Govermment of India Press, Ring Road, Mayapuri, New Delhi-£10064
and Published by the Controller of Publications, Delhi-110054,

hY .

. True Copy
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ANNEXURE -R-2

2 : THE GAZETTE OF INDIA : EXTRAORDINARY  [Parrl—Sec.3Gi)] -

MINISTRY OF ENVIRONMENT AND F ORESTS
‘ NOTIFICATION
" New Delhi, the 17th August, 2011

S.0. 1908(E).—In exercise of powers conferred by sub-seqtidﬁ (3)of Sectioh 4 of the National Green
Tribunal Act, 2010 (19th of 2010), the Central Government hereby specifies the following ordinary places of
sitting of the National Green Tribunal which shall exercise jurisdiction in the area indicated against each :—

Temitorial Jurisdiction

Serial number Zone Place of Sitting
1. - Northern  Delhi (Principal place)
2. Western . Pune
~ Central Bhopal
4, | Southern Chennai
5. Eastern Kolkata

Uttar Pradesh, Uttarakhand, Punjab, Haryana,
Himachal Pradesh, Jammu and Kashmir, National
Capital Territory of Dethi and Union Temtory of
Chandigarh. ,

Maharashtra, Gujarat, Goa with Union Territories of
Daman and Diu and Dadra and Nagar Haveli.

Mzidhya Pradesh, Rajasthan and Chhattisgarh.

Kerala, Tamil Nadu, Andhra Pradesh, Karnataka,
Union Territories of Pondicherry and Lakshadweep.

West Bengal, Orissa, Blhar Jharkhand, seven sister
States of North-Eastern reglon, Sikkim, Andaman and
Nicobar Islands :

Provided that till the Benches of the National Green Tnbunal become functional at Bhopal, Pune,

| Kolkata and Chennai, the aggrieved persons may file petitions before the National Green Tribunal at Dethi and
till'such time the notification No. S.0.1003(E), dated the 5th May, 2011 in the Ministry of Envnronment and

Forests, shall continue to be operative.

True Copy

[F.No. 1 7(4)/2010-PL]
RAJNEESH DUBE, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Dethi-110054.
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The G1a4ta2ation vs The National Green Tribunal & Ors

Shephali

1.

PIL-4-2022-).docx

ANNEXURE -R-3

REPORTABLE

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
GOA SEAT, AT PORVORIM
PIL WRIT PETITION NO. 4 OF 2022

THE GOA FOUNDATION,
Through its Secretary,

Dy. Claude Alvares, Age 73 years,
Having Regd. Office at Room No. 7,
Above Mapusa Clinic, Mapusa,

Goa 403 507,

PAN No. AAAAG0249C

Email id: goafoundation@gmail.com

~ VERSUS ~

THE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH,
Through the Registrar General,
Faridkot House, Copernicus Marg,
New Delhi 110001.

THE NATIONAL GREEN
TRIBUNAL, WESTERN BENCH,
Through its Registrar, New
Administrative Building, 1st Floor,
B-wing, Opposite Council Hall,
Pune - 411001.

THE UNION OF INDIA,
Through the Secretary, Ministry of
Environment, Forests & Climate
Change, Indira Paryavaran Bhavan,
Jor Bag Road, New Delhi - 110003.

Page 1 of 41

21 September 2022

... PETITIONER



The G1£.6&tion vs The National Green Tribunal & Ors

4. THE STATE OoF GoA

PIL-4-2022-).docx

Through its Chief Secretary,
Secretariat, Porvorim, Goa 403521 ... RESPONDENTS

APPEARANCES

FOR THE PETITIONER:
GoA FOUNDATION

FOR RESPONDENTS NOS.

1& 2:

NATIONAL GREEN TRIBUNAL
(“NGT”) AND NATIONAL GREEN
TRIBUNAL WESTERN BENCH

FOR RESPONDENT NO. 3:

UNION OF INDIA

FOR RESPONDENT NO. 4:

THE STATE OoF GoA

Ms Norma Alvares, with Mr Om
Dcosta.

Mr Abhijeet Joshi, with Ms Varsha
Sawant & Mr Namit V Loya.

Mr Anil Singh, Addl. Solicitor
General, with Mr Aditya
Thakkar & Ms Savita Ganoo,
t/b DP Singh.

Mr Deep Shirodkar, Addl.
Government Pleader, wst/
Ms Neha Shirodkar.

CORAM : DIPANKAR DATTA, CJ.,

G.S.PATEL &

M.S. SONAK, JJ.
(Hearing at Principal Seat
at Bombay through VC and
physical hearing)

RESERVED ON : 14th September 2022
PRONOUNCED ON : 21st September 2022

JUDGMENT (Per GS Patel J):-

1.  Rule. By consent, Rule is made returnable forthwith.

Page 2 of 41

21 September 2022
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2.  The matter was first listed before a Division Bench (Chief
Justice and MS Sonak J) at the seat of the Bombay High Court at
Porvorim, Goa on 5th August 2022. After outlining the issue, the
Bench was of the view that the matter could be more advantageously
be heard by a Full Bench of three Judges. Hence the present Full
Bench, which took up the matter at the principal seat since all three

of us were presently in Mumbai.

3.  This Public Interest Writ Petition is filed by the Goa
Foundation, an environment NGO based in Goa, and represented by
Ms Alvares. Over several decades, the Goa Foundation has
approached this court and the Supreme Court in the public interest,
litigating questions regarding environmental protection in various
forms. The members of the Petitioner are all Indian citizens. We are
satisfied with the bona fides of the Petitioner, and, indeed, these are

not questioned in the Writ Petition.

4.  The Petition assails administrative notices dated 6th
September 2021 (page 130), 4th January 2022 (page 132), 11th April
2022 (page 133A) and 27th April 2022 (page 133B) and 26th August
2022 (page 227 of the Petitioners’ Affidavit dated 8th September
222).! The last of this was noticed after Affidavits came in. We grant
leave to amend to include a challenge to the 26th August 2022 notice,
without need of reverification. The amendment is to be effected in

two weeks from the date this judgment is pronounced. We allow the

1 There is some duplication in the Affidavits in Reply on behalf of the 1st
and 2nd Respondents and the further Affidavit filed by the Goa Foundation. Our
references in this judgment are to the Affidavits and their page numbers, both.

Page 3 of 41
21 September 2022
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additional challenge because the fifth notice is of a class with the

other four notices.

5.  Briefly stated, Ms Alvares’s case is that these five notices taken
together have resulted in cases from Goa that were being heard by the
Western Zonal Bench of the National Green Tribunal (“NGT?”) at
Pune being abruptly taken up, for no good reason and without clarity
as to which case would be taken and when, by a so-called “Special
Bench” sitting in New Delhi, and comprising members of the
Northern Bench joined on VC by members of the Western Zonal
Bench. There is no power, she submits, for the Chairperson of the
NGT to issue such directions or orders. There is no superior or
governing seat or bench. Nothing in the National Green Tribunal
(Practice and Procedure) Rules 2011 (“the Procedure Rules”) or in
the National Green Tribunal Act, 2010 (“the NGT Act”) permits
this. Every one of these notices is explicitly said on its face to be a
‘notice’, not an order. Each is said to have been issued by a
“Competent Authority”, without identifying that authority; and
neither the NGT Act nor the Procedure Rules speak of any such
‘Competent Authority’.

6.  That these are administrative directions or notices is accepted
in the Affidavit in Reply filed on behalf of the NGT (the 1st and 2nd
Respondents collectively), which describes them as “office
orders/notices”. In other words, all five notices are issued without

underlying any petition, application, or judicial proceeding.

Page 4 of 41
21 September 2022
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7.  We note this at the forefront because Mr Joshi, learned
Advocate for the NGT raises a preliminary objection as to
maintainability. He relies a decision of the Supreme Court in Union
of India v Alapan Bandyopadhyay.* Mr Joshi’s submission is that since
the impugned notices emanated from the Northern Zonal Bench,
claimed to be “the Principal Bench” of the NGT, therefore, this
Court does not have the territorial jurisdiction to entertain the
Petition. His submission is that Bandyopadhyay’s ratio is that it is only
the High Court which has territorial jurisdiction over the notice-
issuing bench that can entertain a petition such as this one. In the
present case that would be the Delhi High Court. He emphasizes
paragraphs 40 to 44 of Bandyopadhyay:

“40. The law thus declared by the Constitution Bench
cannot be revisited by a Bench of lesser quorum or for that
matter by the High Courts by looking into the bundle of facts
to ascertain whether they would confer territorial
jurisdiction to the High Court within the ambit of Article 226
(2) of the Constitution. We are of the considered view that
taking another view would undoubtedly result in
indefiniteness and multiplicity in the matter of jurisdiction
in situations when a decision passed under Section 25 of the
Act is to be called in question especially in cases involving
multiple parties residing within the jurisdiction of different
High Courts albeit aggrieved by one common order passed
by the Chairman at the Principal Bench at New Delhi.

41.  The undisputed and indisputable position in this case
is that the WPCT No.78/2021 was filed to challenge the
order dated 22.10.2021 in P.T.No.215/2021 of the Central
Administrative Tribunal, Principal Bench at New Delhi, (by
the Chairman of the Tribunal in exercise of the power under

2 (2022) 3 SCC 133
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Section 25 of the Act sitting at the Principal Bench)
transferring O.A.No0.1619/2021 to its files. On applying the
said factual position to the legal exposition in L. Chandra
Kumar’s case (supra) it is crystal clear that the Principal
Bench of the Central Administrative Tribunal at New Delhi,
which passed the order transferring O.A.No.1619/2021 vide
order in P.T.No.215/2021 falls within the territorial
jurisdiction of High Court of Delhi at New Delhi.

42.  Needless to say that the power of judicial review of an
order transferring an Original Application pending before a
Bench of the Tribunal to another Bench under Section 25 of
the Act can be judicially reviewed only by a Division Bench
of the High Court within whose territorial jurisdiction the
Bench passing the same, falls. In fact, the decision in Bhavesh
Motiani’s case (supra), relied on by the respondent is also in
line with the said position as in that case also, as against the
order of transfer passed under Section 25 of the Act by the
Principal Bench of the Central Administrative Tribunal at
New Delhi Writ Petition was filed by the aggrieved party
only before the High Court of Delhi. This is evident from the
very opening sentence of the said judgment, which reads
thus:

“The present petition has been filed being aggrieved by
order dated 30.11.2018 passed by the Central Administrative
Tribunal, Principal Bench, New Delhi (the ‘Tribunal’), by
the O.A.No0.421/2018 pending before the Ahmedabad
Bench has been transferred to the Principal Bench of the
Tribunal.”

43.  In the instant case, the High Court at Calcutta has
usurped jurisdiction to entertain the Writ Petition, viz.,
WPCT No.78/2021, challenging the order passed by the
Central Administrative Tribunal, New Delhi, in
P.T.No.215/2021, even after taking note of the fact that the
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Principal Bench of the Tribunal does not lie within its
territorial jurisdiction.

44. In the circumstances, based on our conclusion the
impugned judgment and final order in WPCT No.78/2021
passed by the High Court at Calcutta is to be held as one
passed without jurisdiction and hence, it is ab initio void.
Accordingly, it is set aside. The writ petition being WPCT
No.78/2021 filed before the High Court at Calcutta is
accordingly dismissed, however, with liberty to the
petitioner therein/the respondent herein to assail the same
before the jurisdictional High Court, if so advised.”

8.  We do not believe that the objection to maintainability is well
taken. The facts in Bandyopadhyay were peculiar. The question arose
in respect of tribunals created under Articles 323-A and 323-B of the
Constitution of India, quite unlike a statutory tribunal such as a NGT
constituted its own statute, the NGT Act. But that is not all. What
was in question before the Supreme Court was a judicial
pronouncement, and where — before which High Court exercising
writ jurisdiction — such an order could be challenged.
Bandyopadhyay, a former Chief Secretary of West Bengal, (since
superannuated), filed an Original Application challenging certain
disciplinary proceedings initiated against him. He filed this OA
before the Kolkata Bench of the Central Administrative Tribunal
(“CAT?”). While that OA was pending before the Kolkata bench of
the CAT, the Union of India moved a transfer petition under Section
25 of the Administrative Tribunals Act, 1985 seeking a transfer of the
OA from the Kolkata Bench to what is undoubtedly the Principal
Bench of the CAT at New Delhi. The transfer Petition was allowed,
and the OA was then taken up and heard by the Principal Bench in
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New Delhi, which disposed of the OA by an order of 22nd October
2021.> What Bandyopadhyay next did was to challenge that final
order passed on his OA by the New Delhi bench in a Writ Petition
before the Calcutta High Court. On 29th October 201, the Calcutta
High Court allowed the Writ Petition and set aside the New Delhi
CAT Bench’s order of 22nd October 2021.* The Union of India
challenged the Calcutta High Court’s order of 29th October 2021
before the Supreme Court — and this resulted in the decision that
Mr Joshi cites.

9.  The situation therefore was this: Bandyopadhyay initiated his
OA before the Kolkata Bench of CAT. The Union of India sought its
transfer to the Principal Bench at New Delhi. That was allowed.
Having received an adverse order from the Principal Bench in New
Delhi, Bandyopadhyay then challenged that final order (by the New
Delhi Bench of the CAT) before the Calcutta High Court. This was
the factual conspectus before the Supreme Court, and it is at a
considerable remove from undisputed facts of the present case where
there neither a transfer petition, application, or judicial proceeding of
any kind, nor a judicial order, but only administrative (or “office”)
directions or notices. None of the notices impugned in this Petition
have any of the essential ingredients of a judicial order — the
institution of a proceeding, notice to the opponent, hearing of both

sides and then an order on merits.

3 Public Grievances & Pensions v Alapan Bandyopadhyay, 2021 SCC OnLine
CAT 3242.

4 Alapan Bandyopadhyay v Union of India, 2021 SCC OnLine Cal 2793.
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10. In Bandyopadhyay , the Supreme Court relied on its earlier
decision in L Chandra Kumar v Union of India,’ particularly
paragraph 99, for the proposition that decisions of tribunals are
subject to scrutiny before the Division Bench of the High Court
within whose jurisdiction the tribunal concerned falls. Far from being
in Mr Joshi’s favour, this is actually against him; for L Chandra
Kumar speaks clearly of a decision. It is in this context that
Bandyopadhyay must be understood. It is well settled that a decision

is only an authority for what it actually decides.®

11. Wedo not think it is permissible to accept an argument such as
the one canvassed by Mr Joshi. Indeed, we do not believe that such
was or could have been the intention of the Supreme Court in
Bandyopadhyay, for the simple reason that if extended as Mr Joshi
would have us do, the result would be an evisceration of the entirety
of Article 226(2) of the Constitution of India even in matters of
Judicial review of administrative action, which this Petition
undoubtedly is. We quote Article 226(1) and (2):

“226. Power of High Courts to issue certain writs.—

(1)  Notwithstanding anything in article 32, every High
Court shall have powers, throughout the territories in
relation to which it exercises jurisdiction, to issue to any
person or authority including in appropriate case, any

5 (1997) 3 SCC 261.

6 Goodyear India Ltd v State of Haryana, (1990) 2 SCC 71; State of Orissa v
Mohd Illiyas, (2006) 1 SCC 275; Sarva Shramik Sanghatana (KV) v State of
Maharashtra, (2008) 1 SCC 494; Bhuwalka Steel Industries v Bombay Iron & Steel
Labour Board & Anr, (2010) 2 SCC 273; Jitendra Kumar Singh v State of UP,
(2010) 3 SCC 119. The principle was enunciated over a century ago by the House
of Lords in Quinn v Leathem, 1901 AC 495 (HL).
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Government, within those territories directions, orders or
writs, including writs in the nature of habeas corpus,
mandamus, prohibition, quo warranto and certiorari, or any of
them, for the enforcement of any of the rights conferred by
Part III and for nay other purpose.

(2) The power conferred by clause (1) to issue
directions, orders or writs to any Government, authority
or person may also be exercised by any High Court
exercising jurisdiction in relation to the territories within
which the cause of action, wholly or in part, arises for the
exercise of such power, notwithstanding that the seat of
such Government or authority or the residence of such
person is not within those territories.”

(Emphasis added)

12.  Even within the Bandyopadhyay case itself, there is an internal
or intrinsic clue to support our view. In paragraph 20, the Court said,
in the context of Article 226(2), that the law on that aspect was settled
by the Supreme Court decisions in Kusum Ingots & Allgys Ltd v Union
of India & Anr,” Nawal Kishore Sharma v Union of India & Ors,® and
Navinchandra N Majithia v State of Maharashtra.” Fach of these

authorities related to judicial review of executive action.

13.  In Mayithia, a writ petition was filed in this court to quash a
criminal complaint filed in Shillong. The Supreme Court held that
this court erred in dismissing the writ petition on the ground that it
had no jurisdiction. In paragraph 27, the Supreme Court in Mayithia
held:

7 (2004) 6 SCC 254,
8 (2014) 9 SCC 329.
9 (2000) 7 SCC 640.
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27.  Tested in the light of the principles laid down in the
cases noted above the judgment of the High Court under
challenge is unsustainable. The High Court failed to
consider all the relevant facts necessary to arrive at a
proper decision on the question of maintainability of the
writ petition, on the ground of lack of territorial
jurisdiction. The Court based its decision on the sole
consideration that the complainant had filed the
complaint at Shillong in the State of Meghalaya and the
petitioner had prayed for quashing the said complaint.
The High Court did not also consider the alternative
prayer made in the writ petition that a writ of mandamus
be issued to the State of Meghalaya to transfer the
investigation to Mumbai Police. The High Court also did
not take note of the averments in the writ petition that
filing of the complaint at Shillong was a mala fide move
on the part of the complainant to harass and pressurise
the petitioners to reverse the transaction for transfer of
shares. The relief sought in the writ petition may be one
of the relevant criteria for consideration of the question
but cannot be the sole consideration in the matter. On the
averments made in the writ petition gist of which has been
noted earlier it cannot be said that no part of the cause of
action for filing the writ petition arose within the territorial
jurisdiction of the Bombay High Court.

(Emphasis added)

14. In paragraph 9 of Nawal Kishore Sharma, the Supreme Court
said:

9. The interpretation given by this Court in the aforesaid
decisions resulted in undue hardship and inconvenience to
the citizens to invoke writ jurisdiction. As a result, clause (1-
A) was inserted in Article 226 by the Constitution
(Fifteenth) Amendment Act, 1963 and subsequently
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renumbered as clause (2) by the Constitution (Forty-second)
Amendment Act, 1976. The amended clause (2) now reads
as under:

“226. Power of High Courts to issue certain
writs.—(1) Notwithstanding anything in
Article 32, every High Court shall have power,
throughout the territories in relation to which
it exercises jurisdiction, to issue to any person
or authority, including in appropriate cases any
Government, within those territories,
directions, orders or writs, including writs in
the nature of habeas corpus, mandamus,
prohibition, quo warranto and certiorari, or
any of them, for the enforcement of any of the
rights conferred by Part III and for any other
purpose.

(2)  The power conferred by clause (1) to
issue directions, orders or writs to any
Government, authority or person may also be
exercised by any High Court exercising
jurisdiction in relation to the territories within
which the cause of action, wholly or in part,
arises for the exercise of such power,
notwithstanding that the seat of such
Government or authority or the residence of
such person is not within those territories.

OOl

On a plain reading of the amended provisions in clause
(2), it is clear that now the High Court can issue a writ
when the person or the authority against whom the writ
is issued is located outside its territorial jurisdiction, if
the cause of action wholly or partially arises within the
court's territorial jurisdiction. Cause of action for the
purpose of Article 226(2) of the Constitution, for all

Page 12 of 41
21 September 2022




The G1a3 tion vs The National Green Tribunal & Ors
PIL-4-2022-).docx

intent and purpose must be assigned the same meaning as
envisaged under Section 20(c) of the Code of Civil
Procedure. The expression cause of action has not been
defined either in the Code of Civil Procedure or the
Constitution. Cause of action is bundle of facts which is
necessary for the plaintiff to prove in the suit before he
can succeed. The term “cause of action” as appearing in
clause (2) came up for consideration time and again before
this Court.

(Emphasis added)

15. Later, in paragraph 12, the Supreme Court in Nawal Kishore

Sharma relied on Kusum Ingots to say:

12.  In Kusum Ingots & Alloys Ltd. v. Union of India [ (2004)
6 SCC 254] , this Court elaborately discussed clause (2) of
Article 226 of the Constitution, particularly the meaning of
the word “cause of action” with reference to Section 20(c)
and Section 141 of the Code of Civil Procedure and observed:
(SCC p. 259, paras 9-10)

“9. Although in view of Section 141 of the
Code of Civil Procedure the provisions
thereof would not apply to writ proceedings,
the phraseology used in Section 20(c) of the
Code of Civil Procedure and clause (2) of
Article 226, being in pari materia, the
decisions of this Court rendered on
interpretation of Section 20(c) CPC shall
apply to the writ proceedings also. Before
proceeding to discuss the matter further it
may be pointed out that the entire bundle of
facts pleaded need not constitute a cause of
action as what is necessary to be proved
before the petitioner can obtain a decree is
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the material facts. The expression material
facts is also known as integral facts.

10. Keeping in view the expressions used in
clause (2) of Article 226 of the Constitution of
India, indisputably even if a small fraction of
cause of action accrues within the jurisdiction
of the Court, the Court will have jurisdiction
in the matter.”

(Emphasis added)

The Supreme Court in Nawal Kishore Sharma also said:

Their Lordships further observed as under: (Kusum Ingots &
Alloys Ltd. case [(2004) 6 SCC 254] , SCC p. 264, paras 29-
30)

“29. In view of clause (2) of Article 226 of the
Constitution of India, now if a part of cause of
action arises outside the jurisdiction of the
High Court, it would have jurisdiction to issue
a writ. The decision in Khajoor Singh [Lt. Col.
Khagjoor Singh v. Union of India, AIR 1961 SC
532] has, thus, no application.

16. This clearly shows that what was before the Court in
Bandyopadhyay was an entirely distinct set of circumstances. The
case at hand is closer to Mayithia, Nawal Kishore Sharma, and Kusum
Ingots. For the cause of action in the present Petition is clearly within
the jurisdictional remit of this Court: wherever the impugned notices
may have been issued, the situs of the origin of those notices is
immaterial and by no means jurisdictionally determinative. The effect
of the impugned notices is directly on the Western Zonal Bench and

those litigating before that Bench.
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17. When a Writ Court is tasked with judicial review of
administrative action, the contours of Article 226(2) cannot possibly
be fettered by a blind invocation of jurisdictional territoriality. Many
tribunals are administratively centred in Delhi. Some tribunals do
have a principal seat there. Others choose to use Delhi only as a
matter on administrative convenience. An administrative exigency
can never operate to denude a constitutional Court of its power to
issue a high prerogative remedy. The administrative situs of a
tribunal, adopted because of such an administrative need or exigency,
will not operate to confer exclusive jurisdiction only on the Delhi
High court nor rob other High Courts of their wide jurisdiction under
Article 226, particularly Article 226(2). We do not believe that any
Court has ever suggested that all Writ Petitions directed against the
Union Government must only be filed in New Delhi before the Delhi
High Court. Yet that would be the logical — albeit untenable —

consequence of accepting Mr Joshi’s submission.

18. For this reason, we find Mr Joshi’s next submission to be
incongruous, for he also says that it is not his case that merely because
the NGT has a seat in Delhi therefore the Delhi High Court would
have exclusive jurisdiction. If this be so, i.e., if this is not his case,
then there is simply no basis for the submission based on

Bandyopadhyay.

19. The last submission Mr Joshi makes at the threshold is based
on Section 22 of the NGT Act. It reads:
“22. Appeal to Supreme Court.— Any person aggrieved by

any award, decision or order of the Tribunal, may file an
appeal to the Supreme Court, within ninety days from the
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date of communication of the award, decision or order of
Tribunal, to him, on any one or more of the grounds
specified in section 100 of the Code of Civil Procedure, 1908
(5 0f 1908);

Provided that the Supreme Court may, entertain any
appeal after the expiry of ninety days, if its is satisfied that
the appellant was prevented by sufficient cause from
preferring the appeal.”

(Emphasis added)

20. Ex facie, Section 22 is inapplicable because it speaks of an
award, decision or order being appealable. That cannot extend to a
Petition seeking judicial review of administrative action; nor can

Section 22 ever be said to oust the writ jurisdiction of a High Court.

21. Consequently, we hold that the Petition is maintainable.

22. The context in which the NGT and its benches were
constituted is this. The NGT Act replaced the National Environment
Tribunal Act 1995. The Statement of Objects and Reasons (“SOR”)
of the NGT Act inter alia notes that India was a party to the decisions
taken at the Stockholm Conference in June 1972. Later, India
participated in the United Nation’s Conference on Environment and
Development at Rio de Janeiro in June 1992, which led to the Rio
Declaration. One of the resolutions was to demand that member
states provide “effective access” to judicial and administrative
proceedings, including redress and remedy, and develop national laws
regarding liability and compensation for victims of pollution and
other environmental damage. The SOR of the NGT Act also
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recognises that the right to a wholesome and pollution-free
environment has been pronounced by our Supreme Court to be part
of Article 21, the fundamental right to life.'® Then the SOR goes on
to say that the National Environmental Tribunal had a limited
mandate. It was not established. There came a National Environment
Appellate Authority Act 1997, but it had a narrow jurisdictional remit.
Acknowledging that there were many environmental cases pending in
higher courts and that these required a multi-disciplinary approach,
the Supreme Court requested the Law Commission to consider the

need to constitute special environmental courts.

23. Thus, there was a perceived need to establish a specialised
tribunal to handle multi-disciplinary issues involved in environmental
cases; and hence, the enactment of the NGT Act and the constitution
of the NGT. The Chairperson is to be a Judge of the Supreme Court
or to be a Chief of the High Court. He is a Judicial Member. A High
Court Judge is also eligible to be appointed as a Judicial Member
(though not as Chairperson). There are provisions for appointing
Expert Members. The NGT has jurisdiction over all civil cases where
substantial questions relating to the environment are involved and
where such cases arise from the implementation of the enactments
specified in Schedule I. The National Environment Act 1995 and the
National Environment Appellate Authority Act 1997 stood repealed
by the NGT Act.

24. On 5th May 2011, the Government of India issued a

Notification under Section 4, specifying Delhi as the ‘ordinary place

10 See: Subhash Kumar v State of Bihar, (1991) 1 SCC 74.
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of sitting’ of the NGT. It was to exercise jurisdiction over the whole
of India. Just a few months later, on 17th August 2011 came another
Notification under Section 4(3) of the Act specifying the “ordinary
places of sitting” of the NGT. Five zones were specified, and Delhi
was said — parenthetically — to be the principal place. For

completeness, the 17th August 2011 Notification is quoted below:

THE GAZETTE OF INDIA : EXTRAORDINARY
MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th August 2011

S.0. 1908(E).—In exercise of powers conferred by sub-section
(3) of Section 4 of the National Green Tribunal Act, 2010 (19th of
2010), the Central Government hereby specifies the following
ordinary places of sitting of the National Green Tribunal which
shall exercise jurisdiction in the area indicated against each :—

Place of |Territorial Jurisdiction

Sitting

Serial Zone

number

1,

Northern

Delhi
(Principal
place)

Uttar Pradesh,
Uttarakhand, Punjab,
Haryana, Himachal
Pradesh, Jammu and
Kashmir, National
Capital Territory of Delhi
and Union Territory of
Chandigarh.

Western

Pune

Maharashtra, Gujarat,
Goa with Union
Territories of Daman and
Diu and Dadra and
Nagra Haveli

Central

Bhopal

Madhya Pradesh,
Rajasthan and
Chhattisgarh.

Southern

Chennai

Kerala, Tamil Nadu,
Andhra Pradesh,
Karnataka, Union
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Territories of
Pondicherry and
Lakshadweep.

5. Eastern |Kolkata West Bengal, Orissa,
Bihar, Jharkhand, seven
sister States of North-
Eastern region, Sikkim,
Andaman and Nicobar
Islands:

Provided that till the Benches of the National Green Tribunal
become functional at Bhopal, Pune, Kolkata and Chennai, the
aggrieved persons may file petitions before the National Green
Tribunal at Delhi and till such time the notification No. S.O.
1003(E), dated the 5th May, 2011 in the Ministry of Environment
and Forests, shall continue to be operative.

[F.NO. 17(4)/2010-PL]
RAJNEESH DUBE, Jt. Secy.

25.  With this background, we turn to an overview of the impugned
notices. The first notice is of 6th September 2021. This is how it

reads:

National Green Tribunal
Principal Bench
Faridkot House, Copernicus Marg
New Delhi- 110001

NGT/PB/JUDL./05/2020/339 Dated: 06th September, 2021

NOTICE

It is hereby notified for information of all concerned that
the Competent Authority had been pleased to issue direction for
constituting Special Bench in all the four Zonal Benches. It has
been directed that Special Bench shall take-up such appropriate
matters in consultation with the concerned Bench, which need
to be taken-up by the Additional Bench till constitution of
Additional Bench and/or till further orders. If necessary, sittings
can continue as per requirement for such period as may be
found necessary. It has been further directed that in case the
hearing of any such matter(s) is/ are not concluded on the date

Page 19 of 41
21 September 2022




£,
The G1a¢a\1ation vs The National Green Tribunal & Ors

PIL-4-2022-).docx

fixed then the matter(s) can be postponed to the next working
day or to any other such date as may be directed by the Special
Bench. In case Monday happens to be holiday, then the matters
of that particular bench will be listed before Special Bench on
the next working day. However the matters of Principal Bench
and the matters of the respective Bench will continue to be
heard on the said days after the hearing of matters fixed for
hearing before the Special Bench in the respective Zonal Bench
is concluded, unless otherwise directed.

It has directed that the sittings of Special Bench shall be
as per the following schedule:

NAME OF THE BENCH |DAYS ON WHICH THE MATTERS
ARE TO BE LISTED

Southern Zonal Bench, Every working Monday (unless
Chennai dispensed with on any particular
scheduled Monday) in the first week
of the month or any other day as
decided by the Competent Authority.

Western Zonal Bench, Every working Monday (unless
Pune dispensed with on any particular
scheduled Monday) in the second
week of the month or any other day
as decided by the Competent

Authority.
Eastern Zonal Bench, Every working Monday (unless
Kolkata dispensed with on any particular

scheduled Monday) in the third week
of the month or any other day as
decided by the Competent Authority.

Central Zonal Bench, Every working Monday (unless
Bhopal dispensed with on any particular
scheduled Monday) in the fourth
week of the month or any other day
as decided by the Competent
Authority.

This issues with the approval of the Competent Authority.

(Vidya Prakash)
Registrar General
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Copy to:

1. PPS to Hon'ble Chairperson, NGT

2. PSto all Hon'ble Judicial Members and Hon'ble Expert Member

3. PA to Registrar General, NGT (PB)

4. The Secretary, Ministry of Environment, Forest and Climate Change
5. Ld. Registrars (all Zonal Benches)

6. Ld. Deputy Registrar (PB)

7. NGT Website

8. NIC team

9. Guard file

26. Thistells us that there is to be a ‘Special Bench’ constituted for
all four Zonal Benches except the Northern Bench. This ‘Special
Bench’ is to take up ‘appropriate matters’. The notice is confusing
because it says that the Special Bench will take up those matters
which need to be taken up “by the Additional Bench till constitution
of the Additional Bench” or till further orders. What this Additional
Bench is, or was meant to be, is unexplained. Then there are
administrative directions scheduling the hearings. For instance,
Southern Zonal Bench matters would be taken up by the Special
Bench on every working Monday in the first week of the month unless
otherwise ordered. On the second Monday of every month would be
the cases of Western Zonal Bench, and the third Monday would be
when the Special Bench would take up the matters of Eastern Zonal
Bench. Central Zonal Bench matters were to be taken up by the
Special Bench on the fourth Monday of each month. Only the

Northern Zonal Bench was excluded.

27. Then came another notice of 4th January 2022, at page 132,
also issued by this ‘Competent Authority’. This notice is also
incomprehensible, but seems to suggest that those matters that were

being heard by the Special Bench in Delhi, now described as the
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‘NGT (PB) New Delhi’, would be taken first, and that the Western

Zonal Bench would take up its own work thereafter. The Notice of
4th January 2022 says this:

National Green Tribunal/
Western Zone Bench/
New Administrative Building, B-Wing/
1st floor, Opposite Council Hall/

Camp, Pune - 411 001/
skkskkskokskskokk
NOTICE

Dated: 04th Jan, 2022.

It is hereby notified for information of all concerned that
the Competent Authority has been pleased to issue direction
regarding functioning of the National Green Tribunal (WZB),
Pune, through video conferencing w.e.f. 05/01/2022 as under:-

It has been directed that other than admission matter(s)
of the NGT (WZB), Pune to be taken up by the National Green
Tribunal (PB), New Delhi on every working Wednesday and
Thursday of the month, till further order(s), after hearing of the
matter(s), listed before the concerned bench is concluded,
unless otherwise directed in the cause list.

Similarly, it has been directed that all admission
matter(s) of the NGT (WZB) Pune to be taken up by the National
Green Tribunal (CZ), Bhopal on every working Tuesday and
Friday of the month, till further order(s), after hearing of the
matter(s) listed before the concerned bench is concluded,
unless otherwise directed in the cause list.

Registrar

NGT(WZB) Pune.

28. The notice of 11th April 2022 at page 133-A for the first time
injected some reason, for it said that given the pendency of old
matters instituted before 31st December 2017 pending before the
respective Zonal Benches, further directions were being issued. The
relevant portion of this notice, which we also find unclear, says this:

NATIONAL GREEN Tribunal
PRINCIPAL BENCH
Faridkot House
Copernicus Marg,
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New Delhi-110001
No.: No.NGT(PB)/Judicial/05/20/112
Dated 11 04 2022

NOTICE

Keeping in view the pendency of old matters instituted
on or before 31.12.2017 pending in the respective Zonal Benches,
it is hereby notified for information of all concerned that the
Competent Authority has been pleased to issue direction for
constituting Special Bench for hearing of such old matters
pending in the Zonal Benches. It has been directed that Special
Bench shall take-up such appropriate matters in consultation
with the concerned Bench. If necessary, sittings can continue as
per requirement for such period as may be found necessary. It
has been further directed that in case the hearing of any such
matter(s) is/are not concluded on the date fixed then the
matter(s) can be postponed to the next working day or to any
other such date as may be directed by the Special Bench.
However the matters of Principal bench and the matters of the
respective Zonal bench will continue to be heard on the said
days after the hearing of matters fixed for hearing before the
Special Bench in the respective Zonal Bench is concluded,
unless otherwise directed.

It has been directed that till further orders, the sittings of
Special Bench shall be as per the following schedule:

NAME OF THE BENCH DAYS ON WHICH THE OLD
MATTERS ARE TO BE
LISTED
Every working Tuesday or any
other day as decided by the

Competent Authority.

Western Zonal Bench, Pune

Southern Zonal Bench,
Chennai

Every working Wednesday or
any other day as decided by
the Competent Authority.

Eastern Zonal Bench, Kolkata

Every working Thursday or
any other day as decided by
the Competent Authority

This issues with the approval of the Competent Authority

(Vidya Prakash)
Registrar General
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Copy for information to:

1. PPS to Hon'ble Chairperson

PA to all Hon'ble Judicial and Hon'ble Expert Members

PA to Registrar General

The Secretary, Ministry of Environment, Forest and Climate Change,
New Delhi

Ld. Registrars (all Zonal Benches)

PA to Dy. Registrar & Assistant Registrar (PB)

NGT Website

Guard File"”

> own

© N o

29. Just a few days later, on 27th April 2022, came the fourth
notice. This again spoke of a need to clear the backlog of pending
cases instituted prior to 31st December 2017 in the Zonal Benches. It
was said to be a partial modification of the notices of 6th September
2021 and 11th April 2022. It said this:

“NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Faridkot House
Copernicus Marg,
New Delhi-110001
No. : NGT(PB)/Judicial/05/2020/728
Dated 27.04.2022

NOTICE

It is hereby notified for information of all concerned that with a
view to clear the backlog of the old pending cases instituted
upto 3112.2017 in the respective Zonal Benches, in partial
modification of the directions issued vide Notices dated
06.09.2021 and 11.04.2022, the Competent Authority has been
pleased to issue direction for constituting Special Bench for
hearing such matters through Hybrid Option till further orders,
as per schedule given below:
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NAME OF THE BENCH | DAYS ON WHICH THE MATTERS
ARE TO BE LISTED

Eastern Zonal Bench, Every working Monday or any other

Kolkata day as decided by the Competent
Authority.

Western Zonal Bench, |Every working Tuesday &

Pune Wednesday or any other day as
decided by the Competent
Authority

Southern Zonal Bench, |Every working Thursday & Friday or

Chennai any other day as decided by the
Competent Authority

The matters of the Principal Bench and the matters of the
respective Bench will continue to be heard on the said days after
the hearing of matters fixed for hearing before the Special
Bench in the respective Zonal Bench is concluded, unless
otherwise directed. However, the practice of listing the matters
of the concerned Zonal Benches before Special Bench on every
working Monday once in a month in terms of Notice dated
06/09.2021, shall be discontinued.

The Cause List will indicate that in Part-1 of the list, the
matters to be listed before Special Bench and in Part-Il List, the
matters before the Zonal Bench after the hearing of the matters
of Special bench. The matters before Special bench will be
heard at 10.30 AM onwards. The hearing of the matters of Part-
Il shall commence after the conclusion of the hearing of the
matters of Part-1 (tentatively 12.00 noon onwards). No request
for adjournment will be entertained. However, in special
circumstances, adjournment may be granted for a period
not beyond one week before listing.

The Special bench will start functioning w.e.f. 02.05.2022
as per the above proposed schedule.

This issues with the approval of the Competent
Authority.

(Ravi Dahiya)
Deputy Registrar
Copy for information to:

1. PPS to Hon'ble Chairperson
2. PA to all Hon'ble Judicial and Hon'ble Expert Members
3. PA to Registrar General
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&

The Secretary, Ministry of Environment, Forest and
Climate Change, New Delhi

Ld. Registrars (all Zonal benches)

PA to Dy. Registrar & Assistant Registrar (PB)
NGT Website

Guard File"”

© N oo

30. Finally, there is the last notice dated 26th August 2022 (at page
227 of Goa Foundation’s Additional Affidavit dated 8th September
2022). This repeated the need to clear the backlog of old cases
instituted up to 31st December 2017 and said it was a partial
modification of the previous notices of 6th September 2021, 11th
April 2022 and 7th April 2022. It constituted a Special Bench for
hearing matters of the Western Zonal Bench through a hybrid option.
The notice of 26th August 2022 reads:

NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

Faridkot House
Copernicus Marg,
New Delhi-110001

No. : NGT(PB)/Judicial/05/2020/274

Dated 26.08.2022

NOTICE

It is hereby notified for information of all concerned that
with a view to clear the backlog of the old pending cases
instituted upto 3112.2017 in respect of Western Zonal Bench,
Pune, in partial modification of the directions issued vide
Notices dated 06.09.2021, 11.04.2022 & 27.04.2022, the
Competent Authority has been pleased to issue direction for
constituting Special bench for hearing such matters of Western
Zonal Bench, Pune through Hybrid Option on every working
Monday, Tuesday & Wednesday w.e.f. 29.08.2022 till further
orders.

It is also notified that such pending matters of the
concerned Zonal Benches, which were earlier heard by
Principal Bench through Video Conferencing and/or such other
matters which are, in the opinion of the Hon'ble Members of the
Principal Bench and/or of the concerned Zonal Bench
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depending upon the issues involved in the matters or their date
of institution etc. or any other matter in which an application is
filed by the concerned party for conducting hearing before
Special Bench, then such matters may be listed before the
Special Bench headed by Hon'ble Chairperson as per the
schedule given below:

NAME OF THE BENCH DAYS ON WHICH THE

MATTERS ARE TO BE
LISTED

Eastern Zonal Bench, Kolkata |Working Wednesday in the

first week of the Month or any

other day as decided by the

Competent Authority
Southern Zonal Bench, Working Wednesday in the
Chennai second week of the Month or
any other day as decided by
the Competent Authority.

Central Zonal Bench, Bhopal |Working Wednesday in the
third week of the Month or any
other day as decided by the
Competent Authority

Western Zonal Bench, Pune |Working Wednesday in the
fourth week of the Month or
any other day as decided by
the Competent Authority

However, the matters of Western Zonal Bench, Pune
shall not be listed before the Special Bench on such first, second
and third Wednesday of the month on which such matters of the
categories as mentioned above, shall be listed for hearing
before the Special Bench.

The matters of the Principal Bench and the matters of the
respective Zonal Bench will however continue to be heard on
the said days after the hearing of matters of the respective Zonal
Bench before the Special Bench is concluded, unless otherwise
directed.

This issues with the approval of the Competent
Authority.

(Vidya Prakash)
Registrar General

Page 27 of 41
21 September 2022




q
The G1a1'<zgation vs The National Green Tribunal & Ors
PIL-4-2022-).docx

Copy for information to:
1. PPS to Hon'ble Chairperson
PA to all Hon'ble Judicial and Hon'ble Expert Members
PA to Registrar General
The Secretary, Ministry of Environment, Forest and
Climate Change, New Delhi
Ld. Registrars (all Zonal benches)
PA to Dy. Registrar & Assistant Registrar (PB)
NGT Website

. Guard File"

o

© N o

31. There are many things missing and much left to be desired in
each of these notices and in all of them taken together. For one thing,
there is a complete lack of clarity. There is no roster for the Special
Bench. It is unclear to anyone, even to us, which matters are to be
taken by the Special Bench or why, and which will continue before the
Western Zonal Bench. Ms Alvares confirms that, in practice, this is
indeed so and nobody knows on a day-to-day basis which Bench will
take what matter or for what reason. We are told that the practice is
for the so-called Special Bench in Delhi comprising two Judicial
Members and one Expert Member to sit with the Judicial Member
and the Expert Member of the Western Zonal Bench, to take up these
‘Special Bench’ matters. A cause list is indeed notified, but without

any indication of which matter will enter that cause list or why.

32. Ms Alvares accepts that there were problems in the functioning
of the Western Zonal Bench for some time until August 2021.
Between August and December 2021, the Bench did function, though
on VC. The Judicial Member resigned on 15th December 2021. The

Chairman permitted the solitary Expert Member to continue.
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33. In 2018, the NGT Bar Association challenged a similar
constitution of a single-member Bench. On 31st January 2018, the
Supreme Court ordered the Chairperson not to constitute a Single
Member Bench and said that there would be a Division Bench

consisting of one Judicial and one Expert Member."

34. We pause here to consider some of the statutory provisions in
regard to the composition of any bench of the NGT. Section 4(4) of
the NGT Act says:

“4, Composition of Tribunal-

(4)  The Central Government may, in consultation with
the Chairperson of the Tribunal, make rules regulating
generally the practices and procedures of the Tribunal
including—

(a)  therulesas to the persons who shall be entitled
to appear before the Tribunal;

(b) the rules as to the procedure for hearing
applications and appeals and other matters including
the circuit procedure for hearing at a place other than
the ordinary place of its sitting falling within the
jurisdiction referred to in sub-section (3), pertaining
to the application and appeals;

(c)  the minimum number of Members who shall
hear the applications and the appeals in respect of any
class or classes of applications and appeals;

Provided that the number of Expert
Members shall, in hearing an application or
appeal, be equal to the number of Judicial
Members hearing such application or appeal;

11 Page 105 of the Petition.
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(d) rules relating to transfer of cases by the
Chairperson from one place of sitting (including the
ordinary place of sitting) to other place of sitting.”

(Emphasis added)

35. The proviso emphasised above prima facie indicates that

Judicial Members cannot out-number Expert Members.

36. We also notice Rule 3 of the Procedural Rules which speaks of
distribution of business among different ordinary place or place of

sittings of the Tribunal. Rule 3 reads thus:

“3. Distribution of business amongst the different
ordinary place or places of sittings of Tribunal. —

(1) The Chairperson may constitute a bench of two or
more Members consisting of at least one Judicial Member
and one Expert Member:

Provided that in exceptional circumstances the
chairperson may constitute a single Member bench.

(2)  The Chairperson shall have the power to decide the
distribution of the business of the Tribunal amongst the
Members of the Tribunal sitting at different places by order
and specify the matters which may be dealt with by each such
sitting in accordance with the provisions of clause (d) of sub-
section (4) of section 4 of the Act.

(3)  If any question arises as to whether any matter falls
within the purview of the business allocated to a place of
sitting, the decision of the Chairperson shall be final.

Explanation.—The  expression  “matter”  includes
application for interim relief.”

(Emphasis added)
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37. The proviso was inserted by an amendment of 1st December
2017. The 31st January 2018 Supreme Court order on the NGT Bar
Association Petition did not notice any exceptional circumstances

justifying a Single Member Bench.

38. We must read these provisions along with Section 21 of the

NGT Act and its first proviso.

21. Decision to be taken by majority. —The decision of
the Tribunal by majority of Members shall be binding:

Provided that if there is a difference of opinion
among the Members hearing an application or appeal,
and the opinion is equally divided, the Chairperson shall
hear (if he has not heard earlier such application or
appeal) such application or appeal and decide:

Provided further that where the Chairperson himself
has heard such application or appeal along with other
Members of the Tribunal, and if there is a difference of
opinion among the Members in such cases and the opinion is
equally decided, he shall refer the matter to other Members
of the Tribunal who shall hear such application or appeal and
decide.

(Emphasis added)
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39. Finally, we note Rule 5 of the Procedure Rules:

“5.  Minimum number of Members who shall hear
application or appeal. —

(1)  The Tribunal shall hear an application or appeal, as
the case may be, consisting of at least by a Judicial and an
Expert Member.

(2)  Where the Chairperson considers it necessary that a
particular case or cases be heard and decided by the Tribunal
consisting of more than two Members he may by order in
writing direct that such case or case, be heard by such
Members of the Tribunal as may be specified in that order.”

40. Ms Alvares draws our attention to a Division Bench order
dated 3rd August 2021 in Meenava Thantha: KR Selvaraj Kumar v
National Green Tribunal™ by the Madras High Court. That Court
took the view, one that we affirm, that the Act and the Rules do not
permit a Bench of an odd number of members. Ms Alvares’s
submission is that if the number of expert Members on any Bench
must be equal to the number of Judicial Members, then, by necessary
arithmetic, the bench strength must be an equal number. That is the
proviso to Section 4(4)(c). This is also why the first proviso to Section
21 speaks of an opinion ‘being equally divided’, a situation that can
only arise if there are an even number of Members. The provision for
a single Member sitting in the procedure rules only operates in
exceptional circumstances. Ms Alvares submits that this entire
framework has been thrown to the winds by the impugned notices.
Even assuming that the Bench strength could be more than two, it is

unclear how, under the Act and Rules, it can ever be an odd number.

12 Writ Petition No. 15112 of 2021.
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But if two Members sit and are available in the Western Zone, then
the statute does not contemplate the cases on their docket being
heard by a larger Bench of an odd number of members sitting at a
different location; and especially where the number of Expert
Members is not equal to the number of Judicial Members. That the
Chairperson is a Judicial Member is accepted. Thus, for the so-called
Special Bench, there would be three Judicial Members and two
Expert Members of this Special Bench. The statute does not permit
this.

41. Until 4th January 2022, there was therefore, following the
Supreme Court order of 31st January 2018, no available bench for the
Western Zone. Admission matters were diverted to the Central Zone
and to the Northern Zone in Delhi. Even then, there was no clarity,
as paragraph 13 of the Petition says, as to which matters would be
placed before the Northern Bench. Not all non-admission matters
were posted before that Bench. We find to our surprise that in the
Petition there is a tabulation of cause lists prepared for the non-
functional and non-existent Western Bench at that time. It shows that
matters were in fact listed before a non-existent bench and internally
adjourned. Then some matters went off to the Northern Bench and
some to the Central Bench. In the first week of April 2022, a Judicial
Member was appointed for the Western Zone Bench. It is after this
that there came the third impugned notice of 11th April 2022 (at page
133A) and the further notices that then followed. The result was the
sudden composition of a five-member bench in the Northern Zone,
with two members of the Northern Zone, the Chairperson, and the
two members of the Western Zone. We believe Ms Alvares is correct

that nothing in the NGT Act or the Procedure Rules permits this.
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42. Ms Alvares’s next objection is to the ad-hoc assumption,
unwarranted and unsupported by the Act or the Procedure Rules, of
jurisdiction by the Northern Zone Bench of matters that pertain to
the Western Zone. There is no source of power, she says, to take away
matters within the territorial jurisdiction of one Bench. If a particular
Bench is non-functional (as indeed often happens with many

tribunals) then surely the Writ Courts are available.

43. The answer on affidavit from the NGT is, first, to claim that
the matter is one of ‘convenience’; or, more accurately, of
inconvenience. Whose convenience or inconvenience, we are not
told. It is certainly not convenient — and it is certainly most
inconvenient — for litigants and advocates from Goa not to know
which matter is to be heard where by what Bench and for what reason,
and to find that matters in a defined jurisdiction have suddenly been
removed or withdrawn to some other bench with a differently defined

jurisdiction.

44. The second submission by Mr Joshi is that the arrangement
was purely temporary while there was a vacancy and insufficiency of
Bench strength in the Western Zone. None of the notices say this and
they have continued after there is an adequacy of Bench strength at
the Western Zonal Bench in Pune. Then we were told that in keeping
with the notices and their plain wording the Special Bench was only
taking pre-2017 matters. This argument is negatived by NGT’s own
Affidavit in paragraph 22 from pages 190 to 193 where table after table
per bench shows that the so-called Special Bench has been taking

post-2017 matters as well.
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45. This does not even begin to answer the questions of
jurisdiction and of the statutory requirement for equalized bench

strength.

46. Mr Joshilays some emphasis on Rule 3 and Section 4 to suggest
that it is the Chairperson who decides the distribution of business of
the Tribunal amongst Members of the Tribunal sitting at different
places. The argument is misconceived. If there are multiple Benches
in one zone, then it is for the Chairperson to distribute work between
such local benches (just as the Chief Justice or Presiding Judge of any
Court distributes work between the multiple benches in the court
over which he presides). The Rule does not mean that the
Chairperson can randomly cherry-pick matters from any Bench and
withdraw them to himself or to a Bench over which he presides. This
is particularly so if the Benches are co-equal as at least one High
Court has noted.® The submission is by no means and no stretch of
the imagination, at least not without doing considerable violence to
the language, a legitimate exercise of the power to ‘decide the
distribution of business of the Tribunal’. That is not even the stated

purpose of the notices.

47. We are told by Mr Joshi that these notices are the results of
“internal decisions of the Chairperson”. That adds no value
whatsoever to a discussion on law. The Special Bench has no defined
time limit. It is not a pro-tem provision until the temporary manpower

crises is resolved. Strangely, only the Northern Bench has only

13 Madras High Court, paragraph 6 of the order dated 25th June 2021 in K
Saravanan v The National Green Tribunal, Writ Petition No 13266 of 2021, pp.
162-169 of the petition, at p. 164.
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Northern Bench matters; there is no explanation or rationale
provided why the Western Zonal Bench is not allowed to hear regular
matters when there is a sufficiency of coram, or why some part of its
cause-lists — on no known, disclosed, or discernible basis — should
be taken up by a wholly improperly constituted bench sitting

somewhere else.

48. Mr Joshi claims that the jurisdiction of the Western Zone
Bench is not taken away by these notices. True; it is not. And it cannot
be taken away. The ingenious workaround seems to be to leave the
jurisdiction intact, but to take selective matters away from the
jurisdictional bench. So the jurisdiction remains in Pune, but the
matter goes to Delhi; and that, we are expected to accept, is perfectly
all right and within the administrative power of the Chairperson.
What is really happening is that by this administrative legerdemain,
the so-called Special Bench, dominated by the Northern Bench, with
an unlawfully odd number of members acquires seizin of matters
beyond its jurisdiction. It actually does not matter whether the
Special Bench has members from the Northern, Eastern or any other
Bench. Matters within the Western Zonal Bench must be heard by
the Western Zonal bench. It is perfectly legitimate for any Member of
any Bench to sit at any other Bench; but the sitting must be of the
Bench at its place of sitting to hear matters filed at that Bench.

49. There is one final telling circumstance, and it is to our mind
entirely dispositive of the issue. We now set out Section 4 in its

entirety.
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Composition of Tribunal. —
(1)  The Tribunal shall consist of —

(a)  afull time Chairperson;

(b)  not less than ten but subject to maximum of
twenty full time Judicial Members as the Central
Government may, from time to time, notify;

(c) not less than ten but subject to maximum of
twenty full time Expert Members, as the Central
Government may, from time to time, notify.

(2)  The Chairperson of the Tribunal may, if considered
necessary, invite any one or more person having specialised
knowledge and experience in a particular case before the
Tribunal to assist the Tribunal in that case.

(3) The Central Government may, by notification,
specify the ordinary place or places of sitting of the
Tribunal, and the territorial jurisdiction falling under
each such place of sitting.

(4) The Central Government may, in consultation
with the Chairperson of the Tribunal, make rules
regulating generally the practices and procedure of the
Tribunal including—

(a)  the rules as to the persons who shall be entitled to
appear before the Tribunal;

(b)  the rules as to the procedure for hearing applications
and appeals and other matters including the -circuit
procedure for hearing at a place other than the ordinary
place of its sitting falling within the jurisdiction referred
to in sub-section (3), pertaining to the applications and
appeals;

(c)  the minimum number of Members who shall hear the
applications and appeals in respect of any class or classes of
applications and appeals:
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Provided that the number of Expert Members shall, in
hearing an application or appeal, be equal to the number of
Judicial Members hearing such application or appeal;

(d) rules relating to transfer of cases by the
Chairperson from one place of sitting (including the
ordinary place of sitting) to other place of sitting.

(Emphasis added)

50. Section 4(3), emphasised above, makes it abundantly clear that
the Chairperson has no authority whatsoever to specify the place of
sitting of the Tribunal or the territorial jurisdiction under each such
place of sitting. That can only be done by the Central Government,
and it can only be done by notification. It is incapable of being done
by administrative action. Further, Section 4(4)(d) also requires that
rules be made by the Central Government, though in consultation
with the Chairperson, for the transfer of cases by the Chairperson from
one place of sitting, including the ordinary place of sitting, to any other
place. Absent such rules made by the Central Government and duly
notified, the Chairperson has no power or authority to simply transfer
cases from one place to another, nor to change the territorial
jurisdiction of any bench. Any such executive or administrative
jurisdictional gerrymandering is proscribed by the statute itself.

51.  “Plus ¢a change, plus c’est la méme chose,”

says Ms Alvares;
“The more it changes, the more it stays the same.” In 2017, the NGT
attempted to take away cases coming from Goa, Daman Diu, Dadra
and Nagar Haveli and assign them to the bench that sits in Delhi. This
Court, in its seat at Goa, took up the matter as a Suo Motu Writ

Petition No. 1 of 2017 and issued directions on 21st August 2017
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(page 53). One of us, GS Patel J, was a member of that Bench.
Ultimately, the Division Bench rendered a final decision dated 11th
October 2017 (copy at page 57 of the Petition).™ The Goa Foundation
was the lead petitioner. Rule was made absolute and the
administrative direction of jurisdictional transfer, at least as it
pertained to Goa, was quashed. Nobody has ever challenged that

decision.

52. This is critical, Ms Alvares says, for between 2017 and 2022
there has been no change in circumstances and nothing at all has
happened to justify an administrative move to hear some Western
Zone cases, 1.e., those properly filed and lodged with the Western
Zone Bench in Pune, before a bench or Special Bench with an entirely

different composition in Delhi.

53. Late in the hearing, we were furnished some statistics by Mr
Joshi. To our mind, these completely negate the ostensible reason
given for constituting the Special Bench, i.e., to clear some alleged
backlog. For we find from these notices that while the pendency at
the Western Zonal Bench on 21st July 2022 was 654 cases, that of the
Northern Bench as on 30th June 2022 was 821 cases. The statistics
also show that there were 47 fresh filings in the Western Zone Bench
in August 2022 and that the disposal in that month by the Special
Bench was 78 cases, clearly meaning that the Special Bench was
taking newer as well as older cases. This is also clear from the

tabulations in the NGT Affidavit as well. There is, therefore, no

14 The Goa Foundation v Ministry of Environment, Forests & Climate Change
& Anr, 2017 SCC OnLine Bom 8815 : (2018) 1 Bom CR 232.
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question of any administrative exigency in having matters —
unknown, unspecified and with no clarity — being selectively taken

and cherry-picked for listing before any so-called Special Bench.

54. On both counts, viz., the jurisdictional aspect as well as the
illegal composition of the ‘Special Bench’, the notices are vulnerable.

All five notices are ultra vires the NGT Act and the Procedure Rules.

55. Wealso find that they are violative of Article 14 and suffer from
the impermissible vice of manifest arbitrariness. One of the crucial
components to the administration of justice is transparency. A second
is accountability.”® The third is certainty. All three are conspicuous by
their absence in the regime set up in these notices. Nobody knows
which case will go to the Special Bench and which will not, or which
might cycle back, when, or why. There is no reason why the Western
Zone Bench should have to wait online on VC till the work of the
Special Bench is over except to lend some colour of legitimacy that
the Special Bench is not usurping jurisdiction because the two
Western Zone Bench Members are also present online. In fact, this is
a complete usurpation of jurisdiction of the Western Zonal Bench,

and it fails every test of law and judicial review.

56. Rule is made absolute in terms of prayer clause (a). All five
impugned notices dated 6th September 2021, 4th January 2022, 11th
April 2022, 27th April 2022 and 26th August 2022 are quashed and
set aside. The constitution of the Special Bench seated at New Delhi
is illegal. Only the Members of the Western Zonal Bench can hear

15 Swapnil Tripathi v Supreme Court of India, (2018) 10 SCC 639.
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matters pertaining to the Western Zonal Bench, including matters

arising from Goa and Maharashtra.

57. In this Court’s Judgment of 11th October 2017, a
recommendation was made, although no mandamus was issued, that
the authorities must consider in all seriousness a proposal to establish
a circuit bench at Panaji in Goa. It is fair to say that the environmental
concerns of Goa have been pivotal in shaping the face of
environmental law in this country. Those struggles to preserve that
land and its environment have continued; as indeed they should. We,
therefore, reaffirm such recommendation, that far from moving Goa-
centric matters away from Pune, every endeavour must be made to
set up a circuit bench in Panaji. This is the only way that true access
to justice can be achieved; and access to justice has been held to be a
“part and parcel of the right to life”.'® That purpose is not achieved
by taking courts further and further away from litigants, lawyers and
the very people who come to the NGT to seek environmental justice.
It is most appropriately achieved by bringing courts of law to the
litigants’ doors. This, in our view, is best done by establishing a circuit

bench at the nerve-centre of this environmental litigation.

58. The Petition is disposed of in these terms. There will be no

order as to costs.

(M.S.SONAK,J.) (G.S.PATEL,J.) (CHIEF JUSTICE)

16 Anita Kushwaha v Pushap Sudan, (2016) 8 SCC 509 (5-Judge Bench);

Page 41 of 41 M
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ITEM NO.43 COURT NO.8 SECTION IX

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s). 17931/2022

(Arising out of impugned final judgment and order dated 21-09-2022
in PILWP No. 4/2022 passed by the High Court Of Judicature At
Bombay At Goa)

THE NATIONAL GREEN TRIBUNAL & ANR. Petitioner(s)
VERSUS
THE GOA FOUNDATION & ORS. Respondent(s)

(IA No.152085/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.152086/2022-PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES, IA No. 152085/2022 - EXEMPTION FROM
FILING C/C OF THE IMPUGNED JUDGMENT, IA No. 155828/2022 -
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES, TIA No.
152086/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES)

Date : 18-10-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE B.R. GAVAI
HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s)
Mr. Dushyant Dave, Sr. Adv.
Mr. Arvind P. Datar, Sr. Adv.
Mr. Santosh Krishnan, AOR

For Respondent(s)
Ms. Indira Jai Singh, Sr. Adv.
Ms. Narma Alvares, Adv.
Mr. Paras Nath Singh, Adv.
Mr. Rohin Bhatt, Adv.
Ms. Nupur Kumar, AOR
Mr. Om Dcosta, Adv.

UPON hearing the counsel the Court made the following
ORDER

Leave granted.

By way of ad-interim order, we stay the directions
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mentioned in paragraph 56 of the impugned order.

However, we clarify that since two Members (One Judicial
and one Expert Member) are very much available for Western
Zone Bench, all matters pertaining to Western Zone, Pune,
including the matters arising out the States of Maharasthra

and Goa will be heard only by Pune Bench sitting at Pune.

(DEEPAK SINGH) (ANJU KAPOOR)
COURT MASTER (SH) COURT MASTER (NSH)
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Line Path | Polygon Circle 30 path 30 polygon

Measure the distance between two points on the ground

Map Length: 1.25 | Kilometers

Ground Length: 1.25
Heading: 263,05 degrees

¥ | Mouse Navigation

ANNEXURE- R-4

¥ Jay Bajarng Industries

-] Vishwaprem Dyeing Printing
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1291 ANNEXURE- R-5

0ol aleuy s 1l
Mo : 98985 30663

1, JAY BAJRANG INDUSTRIES

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

January, 2022 GPCB ID: 41439 O (/
Ref: To.

The Member Secretary,

Gujarat Pollution Control Board
Paryavaran Bhavan, sector — 10/A,
Gandhinagar — 382 010

Date :

SUB.: CLARIFICATION REGARDING YOUR VISIT AT OUR INDUSTRIAL UNIT
REF.: YOUR LETTER NO: NIL DATED: 06/01/2022

Respected Sir,
With reference to above subject matter, we would like to submit the point wise clarification as under...

Q-1 “At your unit generated condensate steam from distillation column is illegally discharged by you
into natural grass behind your unit, which has to be immediately stopped.”
Q-2 “One sample of condense water is collected for analysis.”

o Sir, at the time of visit, valve of reactor was not in properly working. So that condensate steam
went outside of natural grass, the said condensate steam is pure and not having any hazardous
substance. We have immediately repaired the same. We are herewith enclosing photographs of
the same as per Annexure-1.

Q-3 “Unit has to strictly follow the conditions of CC&A issued by the Board.”
e We are trying our level best to comply all conditions of CC&A given by the Board.

Q-4 “Intense V.0.C. odor is felt at your distillation plant and solvent storage area .So unit has to take
immediate step to control for the same.”
e Sir, There is no any VOC smell in premises. If you went any chemical Industry some of chemical
smell obviously felt in working area. GPCB also felt the same smell.
e All the vents are attached with condenser follow by Carbon column and VOC meter attached for
the control of VOC and its measurement with the same; it is also in working condition.
» Sir, we also have to work in that atmosphere, if there is VOC smell then how can we work at there.
We also need our safety first so that we will not do any that thing which harm to our health as well
as our atmosphere.

We hope you will be satisfied from us & may humbly request you to consider the above details & oblige
us.

Thanking you,
Yours faithfully,

For JAY BAJRANG INDUSTRIES

[AUTHORISED SIGNATORY]
Encl.: Annexure-I|
CC, To
The Regional Officer,
Gujarat Pollution Control Board,
338-Belgium Square, Ring Road, Surat-395003.




1212

1ol aeuy m: N
Mo : 98985 30663

i JAY BAJRANG INDUSTRIES

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

ANNEXURE-I
Ref . N -

REPAIRED VALVE
For Jay Bairang Industries

g Partner
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This map is compose in AQ size.

SACHIN APPAREAL PARK GIDC INDUSTRIAL ESTATE

ANNEXURE- R-6

DISCLAIMER :
1.This map is intended for display purposes only and is not intended for legal representations.

2.Any details regarding plot no. and measurements shall have to be read in conjunction with the D.D. plan available at the Architect branch, GIDC, Gandhinagar.
3.Area of the plots are based on the actual available on site.

4.All dimensions are to be read not to be measured.

5.Verification is under process,Physical maps with Head Office is treated as final. Wherever there is discrepancy kindly contact SATP of Head Office for details.

Draft Copy
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ADMIN
Sticky Note
M/s. Jay Bajarang
Plot No. 7117

ADMIN
Sticky Note
Plot No. 722
The flow of water was stopped near the RCC culvert near Plot No.- 722 on Road No.- 7. 

ADMIN
Sticky Note
Plot No. 5534

 The work of Storm Water Drain (SWD) in the 30 meter wide utility corridor behind Plot No.- 5534 was started in the month of December. 

ADMIN
Sticky Note
Utility corridor behind Plot No.- 5534 
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ADMIN
Sticky Note
M/s. Jay Bajarang
Plot No. 7117

ADMIN
Sticky Note
Plot No. 722
During the above operation, the flow of water was stopped near the RCC culvert near Plot No.- 722 on Road No.- 7. 

ADMIN
Sticky Note
Plot No. 5534
The work of Storm Water Drain (SWD) in the 30 meter wide utility corridor behind Plot No.- 5534 was started in the month of December. 
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INDIA NON JUDICIAL

2022 M3 PM 22F

Government of Gujarat

Certificate of Stamp Duty

Certificate No. " IN-GJ11879994507699U
Certificate Issued Date : 22-Feb-2022 01:13 PM

Account Reference

Unique Doz. Reference

Purchased by JAY BAJRANG INDUSTRIES

Description of Docum Article 5(h) Agreement (not oth?j:_w:i's',_e provided for)

Description BANK GUARANTEE
Consideration Pricé 0
’ (Zero)

-Fen-2022 01.13 PM 22-Feb-2022 0143 PM 22-Feb-2022 0113 P 22-Fen-2022 07 18 PN 22 Eeb- 2002 0110 PM 22-Feb-2022 04:19 PM 22558

First Party JAY BAJRANG INDUSTRIES

Second Perty HDFC BANK LTD

Stamp Dut; Paid By : v JAY BAJRANG INDUS':T;-BVI’E

800 e I
(Three Hundred only)

THIS STAMP PAPER FoRMS PART AnD PARCE of

THE BAwk GIUARANTER RER. NO. 06F6ITD 2220550002
DT - 28 -FEB-2022 FoR Rs. INR. 1,00,000/~ FAVOURING
BIUTARAT PoLlUTZON ConTRoL Bof RD( EANDHINAUAR
BY HORC BANK LTO AND SAME SHoUW BE ATTACHED
Toe THR ABove STATED BANVK GLIVARAMTEE

Stamp Dut; Amount(Rs.)

T e 2002 013 PR 22-Feli 0l 0103 BM 27-Feb- 2002 0112 P 25-Fab-2002 01,43 PR 22

L0-Feb-2022 0113 PM 22 €eb-0022 G B

£ 0030263131

Statutory Alert:

1. The authanticity of this Stamp certificate should be verified at Wwww.sheilestamp.com’ of using e-Stamp Mobile App of Stock Holding.
Any discrepancy in the details on this Certificate and as available on the website / Mobile App renders it invalid,

2. The onus of checking the legitimacy is on the users of the certificate.
3. I case of any discrepancy please inform the Competent Authority.

JAY EARANG INDUBTRIES JAY BAIRANG INDUSTRES 4aY BAIRANG INDUSTRIES JAY BARANG IMDUSTRIES 4AY DAISANG HDUSTRIES JAY BAFANG INDUSTRIES JAY BAJRANG INDUSTRIES JA' BAJBANG INDUSTRIES JAY BAJRANG INDUSTRIES JAY BAIRANG INDUSTRIES JAY BAJR,



\ 1246

r . HDFC Bank Limited
I.' HDFC BANK Plot No-195, Shop No-16,

We understand your world Community Display Center,
. GIDC, Pandesara,
I Surat - 394 221.

Date 24-February-2022 BG Confirmation NO. GTEE 4235 24022022 005746

To,
GUJARAT POLLUTION CONTRCI, BOARD
PARYAVARAN BAAVAN SECTOR ;0A
CGANDHINAGAR 382010

OUR BG NO. T 0€7GT02220550002

DATE OF ISSUE i 24-FFEB-2022

APPLICANT : JAY BAJRANG INDUSTRIES
GUARKANTEE AMOUNT ¢ INRLI,00,000.00

AMOUNT IN WORDS : RUPEES ONE LAKH ONLY
EXPIRY DATE H 31-MAR-2024

EXPIRY PLACE o SURAT

CLATM DATE ¢ 31-MAR-2025

DRAR SR,
FLEASE FIWD ERCLOSAD THE CAPTIONED GUARANTEE DUILY ISSUED BY US.

THE ORLGINAL  GUARANTED ATTACHEED IS To BE

CUURNED TO US ALONG WITH

BENZFLCIARY DISCHARGE LETTER WITHIN 15 DAYS FROM
PHE DATE T7 CRASES TO BY TN FORCZ OR AS SOON AS THE PURPOSE FOR WHICH Ea
HAZ BEEN TS3UED I35 FULFILLED ,WITCHEVER IS EARLIER.

Wl CONTIE

THAT WHE SICNATORIES WHO HAVE STGNED PHI SUBJECT

SUARANTEE ¢

ENSION  AS 3

ATED, BELOW HAVE THE REQUISTTE POWERS TO SIGN

ON BEHALEF OF THE BANK.

eeomarion EMP. QODE : K23490100 EMP CODE - D6541
o/ reen S BRANCH MANAGER:™ siv. v PANDESARA BR - 4235
PANDESARA BR-4235 |

FURTHER CONFIRMATION CF THIS GUARANTEE IF DESIRED, SHOULD BF OBTAINED PBA' TA
FROM TLE ABOVE MENTTONRD BRANCH.

CHIS LETTER FORMS AN TNTEGRAIL PART OF THE GUARANTEER .

Loi HDFC BANK 17D, ARDA%\A VYAS

NCH MANAGER
DESARA BR-4235

www.hdfcbank.com

Regd. Office: HDFC Bank Ltd., HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013
Corporate Identity No.: L65920MH1994PLC080618



H
e

N

4

W
a

P Bl E
34

s

i

CY:

TE-HOVHYSHONVY
St
"

BEyy Ty LY ol

7

q

12%7

B. G. No. : 067GT02220550002
Date : 24-FEB-2022
Amount : Rs. 1,00,000/-

Date of Expiry: 31/03/2024
To,
The Member Secretary,
Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector- 10/A,
Gandhinagar - 382 010.

Bank Guarantee Agreement

In consideration of the chairman, Gujarat pollution Control Board, Paryavaran Bhavan, Sector-10A,
Gandhinagar -~ 382010 (hereinafter referred to as Board) having agreed to the unit M/s. Jay Bajrang
Industries located at Plot No.: CI-B, Shed No.: 7117, GIDC Sachin, Tal.: Chorasi, Dist:- Surat-394230

proposed compliance under Environment (Protection) Act, 1974, Water Act-1974 and Rules made there
under as well as following points:

1. Unit shall have to operate ETP efficiently & regularly.

Unit shall have to maintain Zero Liquid Discharge.

Unit shall have to comply all condition mentioned in the CC&A of the Board.
Unit shall have to maintain GPCB Specified norms under Water Act, 1974.

DA

Unit shall have to comply Environmental Rules and Regulations.

(1) We, HDFC Bank Limited, Surat (hereinafter referred to as the Bank) at the request of the said firm/unit.
Do hereby undertake to pay the Board an amount not exceeding Rs. 1,00,000—00 (Rupees One Lakh Only)
due to non compliance of Consent conditions or directions issued / being issue by the board from time to

time for damage to the Environment by reason in breach of the said Act, Direction, Notice, instructions etc.
by the said company / unit.

(2) We, HDFC Bank Limited, Surat do hereby undertake to pay the amount due and payable under this
Guarantee without any demure merely on a demand from the board that the amount claimed is due for the
rcasons of non-fulfillment of any undertaking or violation of the Consent Conditions or any provision of the
said Acis. The Bank shall conclusive as regards the amount due and payable by the Bank under this
guarantee shall be restricted to an amount not exceeding Rs. 1,00,000--00 (Rupeces One Lakh Only).

(3) We, HDFC Bank Limited, Surat undertake to pay to the Board any money to demanded notwithstanding
any dispute of disputes raised by the said Company / Unit in any suit or proceedings pendir
Court or Tribunal or Board against the Board relating thereto. Our liability under this beiy
-urevocable.

ng before any
o absolved or
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(4) The payment so made by us under this agreement shall be valid discharge of our liability and Company /
Unit shall have no claim against us for making such payment.

(5) We, HDFC Bank Limited, Surat further agree that the guarantee herein do not remain in full force and
cffect during the period that would be taken for the purpose of the undertaking, notice letter etc. and that
itself continue to be in force till all the dues of the Board in or by virtue of the said undertaking, notice,
letter etc. have been fully paid and its claim satisfy or discharge or till the Board Certificate with the terms
and conditions of the directions, undertaking, notice, letter in provision of relative laws have been fully and
properly carried out and completed by the said Company / Unit and accordingly discharge this guarantee
unless the payment or claim under this guarantee is made on us in writing on or before 31/03/2024, we shall
be dlsuharged from all liability under this guarantee hereafter.

(6) We, HDFC Bank Limited, Surat further agree with the Board shall the fullest liberty without our
consent and without affecting in any manner our obligations hereunder to vary any of the terms and
conditions of the said Direction / Undertaking / Notice / letter etc. or to exchange time of compliance by the
said company / unit from time to time or to postpone for any time or from time to time any of the power
cxcercisable by the Board against the said Company / Unit and to forebear of enforce any of the terms and
conditions relating to the said consent / conditions / undertaking / notice/ letter etc. and we shall not be
relieved from our liability by reasons of any such variation or extension being granted to the said

/

@)

3 T # Company / Unit or any forbearance, action, commission on the part of the Board or any such matter or thing
> om
g - = whatsoever under the Jaw Relating to sureties would, but for this provision, effect of no relieving us.
Y
n<-
g;‘ O O T (7) This Guarantee will not be discharged due to the change in the contribution of the bank from company/
>IO > Unit
=0
> b m g (8} We, HDFC Bank Limited, Surat undertake not to revoke this guarantee during its currency expect with
% % X < the previous consent of the board in writing.
¢ N
0o X
i's m cﬁ P> (9) Not with standing what Las been stated above, our guarantec shall remain in force until date unless a
@0 demand or claim under this guarantee is made in writing on before 31/03/2024. All your rights under this
o g g Y g
’ guarantee shall be forfeited and we shall be released and discharged from all liabilities under this guarantee
thereafter dated.
“NOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:
v O
% m? 1.Ovr liability under the Bank Guarantee shall not exceed Rs. 1,00,000:-00 (Rupees One Lakh
P
VT Only).
m v _ 2. This Bank Guarantee shall be valid up to 31/03//2024.
jug ‘ig g.:; 3. We are liable to pay the guaranteed amount under this Bank Guarantee only and if you serve
> 0 upon us a written claim or demand on or before 31/03/2025 failing which the Bank shall stand
v B released and discharged from any liability whatsocver under this Guarantec.
y
‘;’ w - All claims under the guarantee will be payable at HDFC BANK LTD SURAT
?} g Py This guarantec will be returned to us as 902% as éhc 08¢, for which it 1s issued is fulfilled. The
. ‘-:2 = BG  Confirmation Letter No. GTEE/ tad <ho mn egrdl par% of the Bank Guarantee
N -5 1n0.067G 162220550002 Dated: 24-FEB-2022
R, - :
o r

Piace: SURAT

Date: 24-FEB-2022

uﬁ&ﬁﬁ% NIRMAL

"EMP CODE - D6541
PANDESARA BR - 4235
PBA - TA
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Gujarat Pollution Control Board

-

Closure Revocation Application

GPCBID:

41439 Legal No: |621464

InwID & Date: 5000517 - 08/03/2022

Industry Name & Address:

Sachin - 394230

Jay Bajrang Industries(Formerly:Sejal Colour Chem) Jay Bajrang Industries
(Formerly:Sejal Colour Chem), Category: RED / SMALL,

PLOT NO:C1-B,Shed no.7117,Sachin,GIDC,

g.i.d.c,sachin, ta.choryas,

Contact Person: Dipesh S.Shah, M ob: 9898530663, Ph:9898530663
DIST: Surat, TAL: Chorasi, SIDC: Sachin

GENERAL DETAILS

1. |Nameand Addressof Unit Jay Bajrang Industries(Formerly:Sejal Colour Chem) Jay
Bajrang Industries(Formerly:Sejal Colour Chem), Category:
RED / SMALL,
PLOT NO:C1-B,Shed no.7117,Sachin,GIDC,
g.i.d.c,sachin, ta.choryas,
Sachin - 394230
Contact Person: Dipesh S.Shah, Mob:9898530663,
Ph:9898530663
DIST: Surat, TAL: Chorasi, SIDC: Sachin

2. |PCBID 41439

3. |Closure Direction issue letter No 621464

3A.|Closure Direction Issue Date

3B. |Effect of Closure Direction

3C.|Closure Direction issued under which Act

4. |Power Disconnected by competent Authority Yes

4A . |Date of disconnection of Power 31/01/2022

5. |Water Disconnected by competent Authority Yes

5A.|Date of disconnection of Water 24/01/2022

6. |Sealed by local Authority Not Applicable

6A.|Date of Seal

7. |Measurestaken for control of Pollution

S.N |Reasons for Closure Direction M easurestaken

1|Q-I. “Distance of thisunit from the location wherethe [+ We would like to inform you that we have not carried out

Tanker No.- GJ 06 ZZ 6221 had carried out illegal
discharged of liquid waste (near Vishwaprem Dyeing &
printing Mills Pvt. Ltd) is @ 800 meters on the upstream
side”

any illegal discharge of liquid waste near our premises area
and the above said tanker is not ours. « We assure you that we
aretrying level best to comply al Environmental rules and
Regulations.

Print Date : 08/03/2022 02:43 PM

Page 1 of 3
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2|Q-I1. “During visit it is observed that steam condensate |+ We would like to inform you that, during visit valve of
from distillate plant is being discharged outside reactor was not in properly working. So that condensate steam
premises through unauthorized outlet , leading to open  |went outside premises, the said condensate steam is pure and
surface drain of GIDC estate (passes behind the unit),  |not having any hazardous substance. « We have immediately
which ultimately meets Unn Khadi.” Q-111. “Sample of |repaired the valve of reactor. We are herewith enclosing
untreated acidic waste water being discharged outside | photographs of same as per Annexure-1. « We hereby assure
premises through this unauthorized outlet, leading to you that we will not discharge any trade effluent outside the
open surface drain of GIDC estate Sachiniscollected.  [premises & will maintain ZLD.
Physical characteristic of sample collected during visit
are as. pH -4 to 6 on pH strip, Temperature- 32 deg. C
and Color- Colorless.” Q-1V. “As per Consent &
Authorization obtained (condition no-3.4), there shall be
no industrial wastewater generation.” Q-V. “However ,
unit is found discharging untreated acidic waste water
outside premises in unauthorized manner, leading to
open surface drain of GIDC estate —Sachin, hence
violating the condition no- 3.4 of Consent &
Authorization.” Q-VI.“Analysis result of the sample
collected from untreated w/w from unauthorized outlet
of industry shows pH=5.4 mg/l. which are higher than
the permissible limit.”
8. |In case, pollution control measures could take more |Not Applicable
than 7 days, Submitted notarized undertaking (on
Rs. 300 stamp paper) shall have to be submitted
stating which measureswill be taken and still which
date measures will beimplemented?
8A. |Submitted notarized undertaking (on Rs. 300 stamp [Yes
paper) assuring compliance will be carried out under
Air,Water and EP Act
9. |Bank Guarantee Submitted? Yes
9A.|Bank Guarantee Number 067GT02220550002
9B. |[Amount of Bank Guarantee Submitted 100000.00
9C. |BG Submitted of which Bank HDFC BANK LIMITED
9D. | Transaction Number of BG Deposited 067GT02220550002
9E. |Bank Guaranteeissue date 24/02/2022
9F. |Validity of BG 31/03/2024
10. |Existing CCA and itsvalidity AWH-108624/30/06/2023
11. |Any dues pending with board? No
12. |If your location fallswithin water scarce area? Not Applicable
12 |Source of Water
A.
13.|Details of closuredirection issued by board within last two years
14. |Whether latest monthly patrak(February-2022) Yes
submitted?
15. |Whether latest Annual Return(2021-2022) (Form-21)|Yes
submitted?
16. |Environment Audit Scheme Applicability Not Applicable
17. |Whether Environment Statement (Form-V)
submitted?
18. |Undertaking (Rs. 300) for liability of trial run
revocation expiry
19. |Environment Damage Compensation (EDC) None

Print Date : 08/03/2022 02:43 PM

Page 2 of 3
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19

Date of EDC Submitted

19

Amount of EDC Submitted

0.00

19

Name of bank (from which EDC is submitted)?

19

Transaction Number of EDC Submitted

Print Date : 08/03/2022 02:43 PM

Page 3 of 3
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Ref : warch, 2022 Date :

To,

The Member Secretary,

Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector-10/A
Gandhinagar- 382010.

“%

ol g

SUB: REQUEST TO REVOKE OUR CLOSURE ORDER

REF.: YOUR DIRECTION UNDER WATER ACT, 1974 VIDE LETTER NO.: GPCB/CCA-SRT-1938/ID-
41439/621464 DATED: 20/01/2022

Respected Sir,

With reference to the above subject matter, we have received referred closure order from the Board & noted
the content mentioned in it. In this connection, we would like to clarify & comply with your each direction as
under...

During visit on 06" of January, 2022 officials of the Board found...

Q-I. “Distance of this unit from the location where the Tanker No.- GJ 06 2Z 6221 had carried out illegal
discharged of liquid waste (near Vishwaprem Dyeing & printing Mills Pvt. Ltd) is @ 800 meters on the
upstream side.”
* We would like to inform you that we have not carried out any illegal discharge of liquid waste near
our premises area and the above said tanker is not ours.
* We assure you that we are trying level best to comply all Environmental rules and Regulations.

Q-ll. “During visit it is observed that steam condensate from distillate plant is being discharged outside
premises through unauthorized outlet , leading to open surface drain of GIDC estate {passes behind
the unit), which ultimately meets Unn Khadi.”

Q-lll. “Sample of untreated acidic waste water being discharged outside premises through this
unauthorized outlet, leading to open surface drain of GIDC estate Sachin is collected. Physical
characteristic of sample collected during visit are as: pH -4 to 6 on pH strip, Temperature- 32 deg. C
and Color- Colorless.”

Q-IV. “As per Consent & Authorization obtained (condition no-3.4), there shall be no industrial
wastewater generation.”

Q-V. “However , unit is found discharging untreated acidic waste water outside premises in
unauthorized manner, leading to open surface drain of GIDC estate ~Sachin, hence violating the
condition no- 3.4 of Consent & Authorization .”

For Jay Bairang Industries
JitS=1 Mg
Partner
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/1. JAY BAJRANG INDUSTRIES

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.I1.D.C., Sachin, Surat.

Ref : Q-vi. “Analysis result of the sample collected from untreated w/w from unauthorizgﬂlgt of industry
shows pH=5.4 mg/I. which are higher than the permissible limit.”

* We would like to inform you that, during visit valve of reactor was not in properly working. So that
condensate steam went outside premises, the said condensate steam is pure and not having any
hazardous substance.

* We have immediately repaired the valve of reactor. We are herewith enclosing photographs of
same as per Annexure-l.

® We hereby assure you that we will not discharge any trade effluent outside the premises & will
maintain ZLD.

M/s. DGVCL has disconnected our electricity supply on dated: 31/01/2022, water supply disconnected by
GIDC on dated: 24/01/2022. We are herewith attaching copy of the same as per Annexure-il.

Moreover, we are herewith enclosing Revocation Application including Undertaking, Bank Guarantee,
form-20 and form-21.

We hope you will be satisfied from above progressing steps & may humbly request you to revoke the
closer order & oblige us.

Thanking You,
Yours faithfully,

For, JAY BAJRANG INDUSTRIES

;/)3,\93\0’\“;/*

(AUTHORIZED SIGNATORY)
Encl: Annexure I-1l, Revocation Application with Undertaking, Bank Guarantee & Form-20 & 21.
CCTo,

The Regional Officer, FOR JAY BAJRAMG TRADERS

Gujarat Pollution Control Board, ' &ZMSO) mig 7

338, Belgium Square, Ring Road, ‘

Surat. o T TOR
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Ji, JAY BAJRANG INDUSTRIES

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

Ref : Date :

ANNEXURE-I

' .‘. .,,_,,;a.i.'*};ll R Dl 4
i T T — oo %y
REPAIRED VALVE

FOR JAY BAJRANG TRADERS
S22 is7)
PROPRIETOR
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i

DAKSHIN GUJARAT V1] COMPANY LIMITED

CIN U40102G120038GL042909
Regd. & Corp. Office:"UrjaSadan”,Nana VarachhaRoad,Kapodra Char Rasta,Surat-395006
‘ SACHIN INDUSTRIAL SUB DIVISION

_RCAD NO.3, G.I.D.C.,SACHIN, TA : CHORYASI, DIST : SURAT

Telephone: (0261) 2397338 Website: www.dgvel.com
SCN/O&M/TECH/ NO. <57 7 Date: 31.01.2022
To
Executive Engineer(O&M)
Suratind Div
Pandesara
Syrat

Sub:-Disconnection of power supply as per GPCB letter.
Ref: -1.GPCB/CCA-SRT-1938/1D_41439/621464 DTD. 20.01.2022

Rzuypectes Sir,
As per GPCB Letter no. GPCB/CCA-SRT-1938/1D_41435/621464 DTD. 20.01.2022. We have

disconnect nower supply of M/S JAY BAJRANG TRADERS Con No.12306/09422/5 in name of M/S JAY

BAIRANG :NDUSTRIES. Plot no.7117 GIDC Sachin, last readings before disconnection of power supply is

here as under

| Date 31012022
| Time 15110
| Kwh 144412
{Kvarh 1117672
Ll | 15270
s
This 1s for information and needful action please. s
Depu"t{é;E/ngineer
DGVCL

SACHIN IND S/D

Cs.to

1. Tho Executive Engineer (O&M) SURAT IND DiV.
JAY BAJRANG INDUSTRIES

L GPCB GANDHINAGAR
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SACHIN NOTIFIED AREA AUTHORITY

Office of the Chief Officer, -
o Unnati-Building, Plot No.5719,
Chief Officer, Sl Road No.6, G.I.D.C.
Sachin Notified Areu, G.1.D.C-Sachin. Sachin 394 230, Dist.-Surat

Email-naosachinl w:gmail.com
No. C.O/N.A/SCN, ‘&5
yld,
udlls wlsdsll,
ol YgRl Reloel dlf,
338, Alewan AR, UBCAL HLO,
Rz vt sud@a, dloflair o Rosell 23,
ot A5, Y - 395003.
(Anat- YE™el [Raioelett siAEl 3601 N o2l R0l Sos3dlos, Wlle ol. C1B/7117 il will Yyasl we
3% salselet ol scll oliolel.
deal- 1) WUl U of. ID-41439/7008/2022, cll.21/01/2022.
2) % dl.llell. ol ust ol. GPCB/CCA-SRT-1938/1D-41439/621464, <iL.20/01/2022.
3) wAell 5AFA Ut ol LA /AN /1ot /230, Al.24/01/2022.

Ph.& Fax No (02612399 825 .

wdasll,
w2 WA GUAsct Ay dsl Aeol wodd wRlalclle] ¥, oAcd ygual Aol olSal a

sHiS: GPCB/CCA-SRT-1938/ID-41439/621464, ll.20/01/2022 oll §5Hotl dopitlld H. %A W%
052315, W2 ol C1B/7117; % 2. SLAL, ullat AAELs Bsme] wRl st Bl s ol 20235 8. A <l
24/01/2022 oll A% A 12:00 clldA UL sclHl 2UAE B, % wtusll ol |3.

wWille] etstel $lat wlsiul uuanl HAd od.

ayHl e oUGes dat% salselet stucl HI2 wAell sAT gt ead-3 ddett wsell A uflot Sos
Roa2lANee Yl.cll, RLS.ELUL), udlol R wRuclatHl AAA B, HeR wHleHl 3% saselol otell WM A 613
RUelclHl AAA B, B wiuedl et w3,

BEUR UE. AU [y

PP
[ 1/

A5 g,
Aflet Al 5SS Wila,
9. uies. oL, wllst
aAsct uldoid 2coll:-

1) %At YeNRl Faintel ol§, ualarel elalel, Aszr-10-3, dtlleto12-382010. - R Rl A3,
2) witlls Ralewsll, 2. e SLAL, Yt - R QL U3,
A5 Relloll:-

1) ettatol stelwets Saasll (@LL), .28 SLl, urllet, —-- 2% 8L A3,

2) N, w2l w20l Pos33ln, VAR ol c18/7117, 9.8 8Ll et - % 0L 3.
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#. JAY BAJRANG INDUSTRIES

Ref : RP]ﬂ{e .
APPLICATION FOR PERMENANT REVOCATION OF CLOSURE O ’
[ 1. Full Name & Address of the Unit M/s. JAY BAJRANG INDUSTRIES,
Located at: Plot No. CI-B, Shed No: 7117, GIDC, Sachin-
394230, Tal: Choryasi, Dist: Surat.
2. | GPCBID 41439 B
[ 3. | No. & date of Closure order for which the One -
revocation is sought for YOUR DIRECTION UNDER WATER ACT, 1974
‘ | VIDE LETTER NO.: GPCB/CCA-SRT-1938/ID-
| 41439/621464 DATED: 20/01/2022.
4. Date of Disconnection of electric supply 31/01/2022
5 Date of Disconnection of Water supply 24/01/2022 B
| 6. Remedial measures taken to control the pollution --- -
(in the table mention bellow) )

Sr. 'i_Reason of closure | Remedial o | Date of | Where the compliance requires |
|
|
|

measures taken ' completion more than 7 days time likely
) of the measure | date of its completion
L. ' Distance of this unit | We would like to inform you --- -—-
from the location where | that we have not carried out
the Tanker No.- GJ 06 | any illegal discharge of
; 7.7, 6221 had carried out | liquid waste near our
illegal  discharged of | premises area and the above
liquid ~ waste  (near  said tanker is not ours.
Vishwaprem Dyeing &
| Printing Mills P. Ltd) is |
‘ @ 800 meters on the
| upstream side.

2. | During  visit it is | We would like to inform you --- -
| observed that steam | that, during visit valve of
' condensate from | reactor was not in properly
distillate plant is being working. So that condensate
‘ outside premises | steam went outside
through  unauthorized | premises, the said
outlet, leading to open | condensate steam is pure and
surface drain of GIDC | not having any hazardous

estate (passes behind the | substance. We have
unit), which ultimately | immediately repaired the
, | meets Unn Khadi. valve of reactor. We hereby | |

For Jay Bairang Industries
Zx1so1 Py

Partner
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H 3. Sample of untreated  assure you that we will not

ef : acidic waste water being | discharge any trade effluent | Date :
discharged outside | outside the premises & will
premises through | maintain ZLD.
unauthorized outlet,

leading to open surface
drain of GIDC estate
Sachin is  collected.
Physical characteristic
of sample collected
during visit are as: pH-4
to 6 on pH strip,
Temperature-32 deg. C
and Colour- Colourless.
As per Consent &
Authorization obtained
(condition no-3.4), there
shall be no industrial
waste water generation, |
5. However, unit is found
discharging untreated
acidic  waste  water
outside  premises in
unauthorized manner,
leading to open surface
drain of GIDC estate-
. Sachin, hence violating
the condition no-3.4 of

=

Consent &
Authorization.
6. Analysis result of the

sample collected from
untreated w/w  from
unauthorized outlet of
industry shows pH=5.4
mg/l which are higher
than the permissible ;
limit,

For Jay Bairang Industries
£H59 | ﬂ“ &
Partner
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{, JAY BAJRANG INDUSTRIES

7 Where remedial measures to mitigate pollution are likely to last ! Please refer Undertaking as per Annexure-A.
] ef © | more than 07 days, an undertaking (on stamp paper of Rs. Date :
100/- duly signed & sealed by the notary) shall be submitted to )
GPCB stating the measures & likely date of their completion.
In addition to this the company shall also undertake to
complete with all provision of the Water Act-1974, Air Act-
1981 & Hazardous Waste (M &H & Transboundary
movements) Rules 2008 & shall also comply with the
conditions stipulated in the consolidated consent &
| Authorization (CC&A) by the Board. - | - |
o | Letter of Bank guarantee if require ) Please refer Bank Guarantee as per Annexure B.
9 Status of CC&A along with Date of expiry. CCA Consent Order: AWH-108604 date of
- issue-07-07-2020 valid up to 30-06-2023
10 | Up to which period the Watercess is paid. Not Applicable
L Are the samples analysis charges paid? Shall be paid time to time i
12 I the unit is in critically dark zone area, What is the source of | Unit is not in Dark Zone.
water? If bore well is in use can it be sealed? Explain with
| reasons. e I
13 Closure order (s) issue to the Unit by the GPCB in last two No
| years. B
14 Status of Monthly Report form Industry (from -20). Please refer Annexure-C. |
15 Status of Annual Report from Industry (from-21) ‘ Please refer Annexure-D.
16 Status of Environment Audit Report(If Applicable) Not Applicable 1
17 Status of Env. Statement (Form-V, EPA Act) | Please refer Annexure-E. _ ) _]
Date: 07/03/2022 for JAY BAJRANG INDUSTRIES
Place: SURAT (AUTHORISED SIGNATORY)

For Jay Bairang Industries
gnsai e,
Partner
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{Words) "m

Thie Kaiu: 1r Cora, " Lo ﬁ;a. X T

IR ‘i!Tﬁ/ "‘ i
: UNDERTAKING

. i
3 NOI , NAME OF PARTNER RESIDENTIAL ADDRESS

1 .. d — o ————————————~

’ ‘ Plot No.: 13, Aakash Residency,
‘ 1. |  Mr. Ramanbhai B. Baria Akash Raw House, Pandesara,

Surat —394221.

R Mr. Kantibhai B. Baria
L ' Bhimrad, Surat - 395017.

{ gerial No..wz,,r s

T ez

Flat No.: 203, Pal Resndency,
Althan Bhimrad Canal Road,

011N mp——
3 ? ———— 3 0 Q
CONTACT DETAILS 1 PAN NO.
Mobile No.:
obile No ASCPB1269N
9998437092 |
Email Id : I
Jaybajrangindustrie | ajrpB2815C

s09316@gmail.com
|

1
t
1
NN S — P ——

Partner of M/s. JAY BAJRANG INDUSTRIES (PCB ID: 41439), located at Plot No.: CI-B, Shed No.: 7117,
GIDC Sachin, Tal.: Chorasi, Dist:- Surat-394230. do hereby undertake as under...

We will operate our ETP Plant regularly and efficiently.

We will maintain Zero Liquid Discharge.

YV ¥V V V V

1,00,000=00 (Rupees One Lakh Only) under all your rights.

A4

» We will comply with all directions of the Board in future.

We will not provide any unauthorized outlet/by pass fii“me in ETP.

We will not discharge any kind of Effiuent /Liquid waste water into underground drain.

Upon violation of Water Act-1974, we hereby agree to forfeit our Bank Guarantee of Rs.

We will try our level best to comply all condition mentioned in the CC&A of the Board.

> We will try our level best to follow all the Environmental guidelines.

What is stated herein above is true to the best of our knowledge and the same we believe to be true.

Place: Surat

Solemnly affirm on: 21/02/2022
. For, Jay Bajrang industries

1. Mr. Ramanbhai B. Baria
(Partner)

2. Mr. Kantibhai B. Baria

1 Datel_a.

——————_

e m——

My Commiasion eXp lres E
on 11-02-2026 |

l M SONVANE
& NOTARY

ADVOCAT
SURAT CITY DIST. SURAT
GOVT. OF GUJARAT.
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Date:___ 4 FFR M2

I RAMANBHAI B. BARIA (PARTNER) of M/s. JAY BAJRANG INDUSTRIES located at Plot No.: CI-B, Shed
No.: 7117, GIDC Sachin, Tal.: Chorasi, Dist:- Surat-394230. here by undertake that in case of revocation
order granted by the Board for a shot term period, | shall apply for revocation well before expiry of time
limit. In case of revocation will not be extended further and time limit of revocation expired. | shall stop
operation in compliance of closure issued to us and inform the Board, failing which all responsibilities
lies with the undersigned and we shall abide by action/penalty by the Board for the same.

RAMANBHAI B. BARIA
(PARTNER)

-

NOTARIAL NOTARIAL NOTARIAL ,,

"' 1 ‘W - . ,:»w”"fﬁ
J° : NORE WE
< - /f

-

ﬁ i
RAVINURABYAI M. SONVANE
e onog\% & NOTARY
NOTARIAL NOTARIAL Nor__aii_f}_( ” SURAT CITY DIST. SURAT

1 5% 4™ )
NOTARIAL = “FN@TAHIAL

s GOVT. OF GUJARAT

&
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INDIA NON JUDICIAL
Government of Gujarat

Certificate of Stamp Duty

Certificate No. " IN-GJ11879994507699U

Certificate Issued Date : 22-Feb-2022 01:13 PM

Account Reference 13267211/ NANPURA/ GJ-SU

Unique Doz. Reference BIN:GJGJ132 533597741V

Purchased by JAY BAJRANG INDUSTHIE

Description of Docu Article 5(h) Agreement (not othériwi Se provided for)

Description BANK GUARANTEE

0
(Zero). -

Consideration Pric

First Party JAY BAJRANG INDUSTRIES
Second Perty HDFC BANKLTD .
Stamp Dut/ Paid By JAY BAJRANG INDUSTR
Stamp Dut; Amount(Rs.)

‘Bnly)

THE BAWK GIUARPVTER REF. NO. 06 T6ITO 2225 B50002 — Y
DT - 26 -FERR-2022 for Rs. IMR. 100,000/~ FAVOURING @ﬁgﬁf& e§"hg«/
BIVTARAT PoLLUTZoN Con-TROL Bof RD(&MNDHINMM” [,, Vs
BY HDRe BArvk LD ArD SAME SeoUlD Be ATTACHED |4

%

g,:,‘r.. PR Y.

NS

Te THR AGove STATED BANK LIUARAMNTEE ‘7%;,,'% i y /{;I ,
Yy, :“T&{M'f" )
/ NSUREL

Statutory Alert:

1. The auth snticity of this Stamp certificate should be verified at ‘www.shcilesta : p Mobil
Any disarepancy in the details on this Certificate and as available on the website / Moblie App renders itinvalid,

2. The onus of checking the lagitimacy Is on the users of the certificate. ' ,
3. In case of any discrepancy please infarm the Competent Authaority.

10030263197

com' of using &-Stamp MObilé App of Stock Holding,

ANNEXURE 8

Sy TAIRAMG HDUSTRIES JAY BAIRANG INDUSTHIES JAY BASAANG INDUSTRIES JAY BAJRANG INDUSTRIES JAY BARANG INDUSTRIES JAY BAIRANG INDUSTAIES JAY BAJR,

INDUSTRIES JAY BAIE ANG D JRTRI

JAY BARANG INDUSTRIES JAY BAIRAL S INTUS T €S 4oy
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F HDFC BANK

We understand your worl

Ui

HDFC Bank Limited

Plot No-195, Shop No-186,
Community Display Center,
GIDC, Pandesara,

Surat - 394 221,

Date 24-February-2027 BG Confirmation NO. GTEE 4235 24022022 005718

ro,

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BAAVAN SECTOR 10A
CANDHINACAR 382010

OUR BG NO. t 067CT02220550002

DATE Or I19¢SUE 1 24~TEB~2022

APBLICANT + JAY BAJRANG INDUSTRIES
GUAANTEL AMOUNT : TNRL,C0,000.00

CCONT TN WORDS : RUPELES ONE LAKH ONLY

RXPEIRY DATE H 31-MAR-2024
FEXPIRY PLACE ¢ SURAT
CLATHM DATY T 31-MaR-2025

BEAR SR,
TLEABY, p1WD ERCLOSSD TN CAPTIONED GURARANTEE DULY ISSUED BY US.

r

THE ORVGINAL  GUARRNTER ATTACEED IS To BE

BENIFTCIARY DISCHARGE TER WLTHIN 15 DAYS FROM
PHE DATE I1 CRASKES 10 B

HALN BEVN TSAUED 15 FULFILLED ,WATCHEVER IS EARLIER,

VIOWHE SUGNATORIES WHO HAVE SIGNED T SURJECT

Ol BEHALE OF THE BANK. }

PURNED TO US ALONG WITH

IN I'ORCS OR AS SOON AS THE PURPOSE FOR WHICH T

S5I0N Z—‘ij’A'[‘ED. BELOW HBAVE THE REQUISITE POWERS TO S1GM

e KARDAM VYAS DARSHRA NIRMAL
s EMP, JODE : K284@c 0 EMP CODE - D6541
Pa/ Luth wBRANC}..i ?\%ANAGERLh $ig. No PANDESARA BR i 4235

RF‘ANDESARA BR;42‘35

N O THLS GUFRANIEE

PORT

ZR CONET

VRGHM

SHEOVE MENTTONFD BRANCH.

THIS LW

PYER FORRE AR TNTEGRAL PART OF THE GUARANTEL.

PORHDFT BANK LD KARDAP\4 VYAS
/[ AMF._CODE : K2342

- OR/CIRANCH MANAGER

B '/ ANDESARA BR-4235

£t PR
7

/

i

\/

www.hdfcbank.com

IF  DESIRED, SHOULD BE OBTALNED PBA" TA

Regd. Office: HDFC Bank Lid - HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013

Corporate ldentity No.' LB5920MH1994PLC080618
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B. G. No. 1 067GT02220550002
Date 1 24-FEB-2022
Amount : Rs. 1,00,000/-

Date of Expiry: 31/03/2024
To,
The Member Secretary,
Gujarat Pollution Control Board,

Paryavaran Bhavan, Sector- 10/A,
Gandhinagar - 382 010.

Bank Guarantee Agreement

In consideration of thc chairman, Gujarat pollution Control Board, Paryavaran Bhavan, Sector-10A,
Gandhinagar -~ 382010 (bereinafter referred to as Board) having agreed to the unit M/s. Jay Bajrang
Yadustries located at Plot No.: CI-B, Shed No.: 7117, GIDC Sachin, Tal.: Chorasi, Dist:- Surat-394230
proposed compliance under Environment (Protection) Act, 1974, Water Act-1974 and Rules made there
Kl R 5 under as well as following points:

1. Unit shall have to operate ETP efficiently & regularly.

Unit shall have to maintain Zero Liquid Discharge.

Unit shall have to comply all condition mentioned in the CC&A of the Board.
Unit shall have to maintain GPCB Specified norms under Water Act, 1974

A

Unit shall have to comply Environmental Rules and Regulations.

(1) We, HDFC Bank Limited, Surat (hereinafter referred to as the Bank) at the request of the said firm/unit,
Do hereby undertake to pay the Board an amount not exceeding Rs. 1,00,000—00 (Rupees One Lakh Only)
due to non compliance of Consent conditions or directions issued / being issue by the board from time to
time for damage 1o the Environment by reason in breach of the said Act, Direction, Notice, instructions etc,
by the said company / unit.

) (2) We, HDFC Bank L imited, Surat do hereby undertake to pay the amount due and payable under this
Guarantee without any demure merely on a demand from the board that the amount claimed is due for the
reasons of non-fulfillment of any undertaking or violation of the Consent Conditions or any provision of the
said Acis. The Bank shall conclusive as regards the amount dye and payable by the Bank under this
guarantee shall be restricted to an amount not exceeding Rs. 1,00,000- 00 (Rupecs One Lakh Only).

L (3) We, HDFC Bank Limited, Surat undertake to pay to the Board any money to demanded notwithstanding

Q any dispute of disputes raised by the said Company / Unit in any suit or proceedings pending before any
.. Court or Tribunal or Board against the Board relating thereto. Our liability under this beiug absolved or
S0 T wrevocable.
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(4) The payment so made by us under this agreement shall be valid discharge of our liability and Company /
Unit shall have no claim against us for making such payment.

(5) We, HDFC Bank Limited, Surat further agree that the guarantee herein do not remain in full force and
effect during the period that would be taken for the purpose of the undertaking, notice letter eic. and that
itself continue to be in force till all the dues of the Board in or by virtue of the said undertaking, notice,
letter etc. have been fully paid and its claim satisfy or discharge or till the Board Certificate with the terms
and conditions of the directions, undertaking, notice, letter in provision of r¢lative laws have been fully and
properly carried out and completed by the said Company / Unit and accordingly discharge this guarantee
unless the payment or claim under this guarantee is made on us in writing on or before 31/03/2024, we shall
be discharged from all liability under this guarantee hereafter.

(6) We, HDFC Bank Limited, Surat further agree with the Board shall the- fullest liberty without our
consent and without affecting in any manner our obligations hereunder to vary any of the terms and
conditions of the said Direction / Undertaking / Notice / lotter etc. or to exchange time of compliance by the
said company / unit from time to time or to postpone for any time or from time to time any of thc power
cxercisable by the Board against the said Company / Unit and to forebear of enforce any of the terms and
conditions reiating to the said consent / conditions / undertaking / notice/ letter ctc. and wc shall not be
relieved from our liability by reasons of any such variation or extension being granted to the said
Company / Unit or any forbearance, action, commission on the part of the Board or any such matter or thing
whatsoever under the law Relating to sureties would, but for this provision, effect of no relieving us.

(7) This Guarantee will not be discharged due to the change in the conttibution of the bank from company/
Jnit.

(8) We, HDFC Bank Limited, Surat undertake not to revoke this guarantee during its currency expect with
the previous consent of the board in writing.

(9) Not with standing what has been stated above, our guarantee shall remain in force until datc unless a
demand or claim under this guarantee is made in writing on before 31/03/2024. All your rights under this
guarantee shall be forfeited and we shall be released and discharged from all liabilities under this gaarantec
thereafter dated.

_ “NOTWIT HSTANDIND ANYTHING CONTAINED HEREIN “:

1.Our liability under the Bank Guarantee shall not exceed Rs. 1,00,000-00 (Rupees One Lakh
Only).

2. This Bank Guarantee shall be valid up to 31/03//2024,

3. We are liable to pay the guaranteed amount under this Bank Guarantee only and if you serve
upon us a written claim or demand on or before 31/03/2025 failing which the Bank shall stand
released and discharged from any liability whatsocver under this Guarantee.

All claims under the guarantee will be payable at HDFC BANK LTD SURAT

This guarantec will be retormed to us as eogé as the urpose, for which it is issued is fuifilled. The
BG Confirmation Letter No. GTEE/ ST egra ?ﬁr% of the Bank Guarantee
no.067G'1062220550002 Dated: 24-FEB-2022

Piace: SURAT

Date: 24-FEB-2022 ,é(j

‘/4.@

KAR DM‘@ WAS

EMF. CLDE . K23472
[,.r'»\'“‘c MANAGER

PANDESARA BR-4235 PBA - TA
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ANNEXURE-¢

Monthly Report from Industry Form No D2
Gujarat Pollution Control Board January , 2022

| PCBID : 41439 |

1. Name & address of Industry : Jay Bajrang Industries(Formerly:Sejal Colour Chem),
G.L.D.C,SachinTa.Choryasi,
Sachin - 394230
DIST : Surat, TAL : Chorasi, SIDC : Sachin

. Phone No. : 9898530663

. Date of commencement of Manufacturing process :  01/06/2013

.CTEs No. & Date: CEE-100183,19/03/2024

. CCA No . & Date of Expiry : AWH-108624, 30/06/2023

- Water Cess (with Interest) paid up to which Period :

. Laboratory charges pending if any : 0

- Water consumed during the month (by all sources )in KL :  Meter Reading=0,Kilo Litre=4
Water Cess Cooling Boiler/Dom/BIO Degrable/Non BIO Degrable : 2/2/0/0

9. Electricity consumed in PRODUCTION : 2082 ETP/CETP: 0 APCM: 0
9A. Stack attached to : Boiler

W N

L I AN N B

10. Fuel consumed during the month :  Agro Waste/Briquettes

11, Products : distill / recover acetic acid

12. Work of Control Measures In Progress :  Nothing in Progress
13. Upgradation / Addition of PCM is Required : APCM,ETP

14. HAZ Waste Disposal(in Metric Tonne):
Return NOT Entered

Type | Code Name . Qty-Unit I Remark

FUE | AGR [Agro Waste/Briquettes [ 9.550-M.T
| GAS B ~ NOx - - ‘» 50.000---- nox < 50 ppm |
}_E}AS 502 B 100.000---- 502<100 ppm ]
| GAS spm ) 150.000---- spm<150 mg/nm3 ,
| PRD_ | 284533 listill / recover acetic acid L _14.700-M.T L ]

ﬁ I B— Daté:02103/2022

111 Company Seal Authorised Signatory

Yours Faithfully

For Jay Bairang Industries
Q821 Mgz

Partner
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ANNEXURE-D

Form No. 21
GUJARAT POLLUTION CONTROL BOARD

“Paryavaran Bhavan”, Sector - 10 A,
GANDHINAGAR - 382 010.

ANNUAL REPORT FROM INDUSTRY

(To be submitted Online (XGN) by each industrial unit on or before 31st March in respect of
Calendar Year ended on previous 31st December)

1. GPCB ID No. : 41439

2. Name & Address of the Unit : M/s. JAY BAJRANG INDUSTRIES,
Plot No.: C1-B, Shed No:7117, GIDC, Sachin-
394230, Tal: Choryasi, Dist: Surat.

3. Phone Nos. : (M) 9998437092
4. CCA No., Date & Validity (Copy of : CCA Consent Order No. AWH-108624 Date of
The CCA should be enclose issue:07-07-2020 valid up to 30-06-2023.

Please refer as per Annexure-I.

5. Production
Sr.No. Name of the | CC&A applied | Total produced during | Name of the
| Products Quantity per | the previous year | supporting
| | month (January-2021 to | document or
R | | December-2021) | record.
2, | 3. Il 4 | S.
| Distll/ scover 150 MT/Month 348.85 MT/Year
2. Distill/Recover of
Methanol
Acetone
Toluene Please refer as
gsfhypf ‘Z\f?é lt:tleCOhOl 200 MT/Month 54.34 MT/Year per Annexure-II
Methylene
Dichloride
Dimethyl
Formamide B

For Jay Bairang Industries
LHSo P1s7
Partner



7.

applied
quantity per month

Total

3

consumed I Name of the supporting
document
(January-2021

December-2021)

during the year

4

Please refer as per
Annexure-II.

Raw Materials (RM) :
Sr.No. | Name of the Raw | CC&A
Materials
11 2. I
1. Please refer as per
| Annexure-II.
Utilities :

Please refer as per
Annexure-II.

or

5.

record
to

Please refer as per |
Annexure-II.

‘ Sr.No. | Name of the | CC&A applied | Total produced | Name of  the supporting
Utility Quantity per month. | during the year | document or record (January-
(January-2021 to | 2021 to December-2021)
December-2021)
. 2. 4, - 5. _
1. Electric Power --- --- ---
2. Captive Power — --- B --- B _
3. Water 6.7 KL/ Day 74.98 KL /Year - B
4. | Bio Coal/Coke --- --- ---
5. ; Coal/Lignite 3 MT/Day --- ---
_OrLDO | ] |
6. | Agro waste 4.5 MT/Day 278.92 MT/Year
7. | Oil (Name) --- --- —
| 8. | Gas(Name| — --- --- -
9. Others. (Diesel) | --- - ---
8. Wastes Generation & Disposal during the year :
Sr. | Name of State | CC&A Total Quantity of wastes Type & | Out side Total |
No | the Waste | (S,L,G) | applied generated reused and treated capacit | Disposal Wastes
Quantity during the yvear y of facility for | disposed
Generat | Reused Treated Treatm | treated during
ed at site ent waste the year.
(January | (January’ | facility | (place of (January’
21- 21- at site disposal) 21-
Decemb | Decembe | (ETP, Decembe
er21) r'21) ‘ APCM | r21)
_ | etc.) | N
1. 2. | 3. 4. 5. 6 7 8 9 : 10
1. | Distillation | Solid 3 MT/Year | 6.36 Nil Nil Nil TSDF site | Nil
| Residue S| || MT/Year | of BEIL B
2. | Spent Liquid | 2436 55.36 Nil 55.36 Nil Treatment/ | Nil
Solvents MT/Year MT/Year MT/Year Solvent
| | ] recovery
3. | Discarded | Solid 18 4.5 Nil Nil Nil Recycler Nil
Containers | | MT/Year MT/Year | ! -
For Jay Bairang Industries
Q3tS71 Mg~
2

Dartner




9. Details of Disposal of Treated Effluent :

For Jay Bairang Industries
RS2 757
Partner

Sr.No. | Name of the | __ Total quantity of treated effluent disposed du_rin_g the year
Waste stream | Disposed on land by Directly disposed to | Disposed to CETP by
GIDC or municipal
Gardening | Disposal outside | drain or Sea. Tankers ' Pipeline
etc. (January’21-
December’21)
1 2. 3 4 5 6 7
! Effluent | Nil Nil Nil ) Nil | Nil
10. Details of Solid/Gaseous wastes after treatment :
_ Total Quantity disposed during the year
Sr | Name of | Sent for co- | Sent to | Incinerated at Evaporated at Vented | Vented
No | the processing | TSDF Own | Common | Own | Common through through
Waste | or Re- site | facility site | facility flue gas process gas
- - cycler stack scrubber
1. 2. 3. 4. S. 6. 7. 8. 9. ~10.
1. Steam | --- --- --- - --- --- -
Boiler
. | (0.7TPH) | |
11. Details of Disposal of Spent Solvents, Acids or Alkalis after use : *Not Applicable
Sr.No. | Name of the Solvent, Total Quantity disposed during the year.
Acid or Alkali Solvent distillation at Spent Acid or Alkali Re-use or
o treatment at |
Own Other | Sale to Actual | Own Other Sale to
site site Users Site site Actual users
1 2 3 I 4 ) 6 7 8
1 — - - - [ - — -
— l_ -
2 - |
12. Other Details :
(1) CETP Membership No., Date, Place & booked quantity (membership certificate should
be attached):
(2) TSDF Membership No., Date & Place (a)
(b)
(c)
(3) CHWI Membership No., Date & Place (a)
(b)
(©)
(4) Consent No. & Date of Reuser/Recycler etc. :



Sr.No. | Name, Address & Phone | Consent No. & Date from | Total Quantity sent to them |

Nos. of Reuser/Recycler | GPCB/CPCB./ Other SPCB (For -
etc. transboundary movement) Name of | Total Quantity |
the sent during the
- - - o Waste '__ year.
1. 2. 3. | 4. _ S.
1 -- -~ | -- —
(5) Wastes’ Transporters Details : Not Applicable
' Sr | Name, Vehicle . Used to carry Having | GPS Online I. Log-
| No | Address & Registration | wastes Author | system manifests book
Phone Nos. of | Nos. of Name | To ca_rry ization | impleme |implemented? | mainta
the Trucks/ of the | at which | from nted? ined?
Transporters | Tankers & waste | place for A GPCB?
o B capacity  disposal -
| 1. 2. 3. 4. 5. ) 7 | 8. 9.
N S S S E— S

13. Need of Upgradation, if any :

Looking to the above production and wastes generation or/and future planning to increase
production, mention any up gradation or addition of pollution control measures necessary in
respect of —

ETP

Fuel change or use

APCM

Scrubbing system for process gases
Noise control.

Solvent Recovery Unit

Any other For Jay Bairang Industries
2HS21 g7
Partner

NOoUiR W~

(Signature)
Name & Designation.

Note : Any false information or suppression of information may lead to cancellation of all types of
permissions from the Board.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpeb.gov.in

By RPAD

Ammmmqaﬁgnmmmm(mwrmm}
Ruics, 2016 Gamed jmder: e Environmental (Protection) Act-1986, This Board iz empowered o Grant

o mmmmwmmnﬂmm&nwﬁmmmmn&mm!
Illfua:p i Congomt snd Awtheriastivn (CC & A) of tis Board under the provisions
rules of mm&&mwmda-hn

L --f“‘. T.f;__‘ R el -

i M““w%ﬂm. _ -

R z‘ruwmmm Wasten genorted from Industrial ‘activities a5 per Solid
. .. M l “ . .m. R .‘mm ﬂuhm,. . i ‘ )

e T L N B
RS egle o, L gy -

- s ' 1of7
M/, Jay.‘B#rang Industries (Old Name:-M/s, Sejal Colour Chem)XID-41439)

Clean Gujarat Green Gujarat

180 - 9001 - 2008 & 130 - 14001 - 2004 Certified Organisation
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3. As per Provisions of Rale 18 of Solid Waste Management Reles-2016 you are directed $o
make an srrnegement i Utlilties to replace at lenst five percent (3%) of yeur solid fmel
requiresscat by “refiased devived facl.

4 lndustry shall provide dodicated sterage fecliity for fiy ash,

& indmiry shall conply with fly ash sotification 1999 a3 amended NYom tieae o time.

6. Usit shall comply with Coal haadiing guidelincs of the Board.

7. Industry shefl receive rew material ouly from imdustrisl anits Seving valid CCA of the
Board.

& iIndwstry shall malatala complete records sbout reception of raw ssatevisl sloag with name &
address of indusiry, quantity received & recovered on day 1o day basle.

9. Vent of el storage tanks shail be connected through serubber.

m.wu--umnmnqnmﬁyammmmummmh
sowrce, products geuerated oF resources conserved (specify the detalis Ele type and quagtiy
of waste) to the Board,

11. The unit shall label its product (Bromine) manufactured by wiilizing sforesnid bysashe:
waste as this Nguld Bremine hes bees manufncture by wiillving waste gompradaic v
pharmaceuticals, pestitides & orgamic chensicals manuiaciuring proces.

12, Wndustry shall comply with standard operating procedare (SOP) and Choeki
Requisite facilities for wtilization of Hazsardomy Waste Rule-9 of the Hagarg

Coatrol Board for utilization of Spent Alkali Bromine & Spent Ac and comply
with its conditiens.

13, bndusiry shall wot wse any raw material or cwry ont any sitracts provision
of Auie 9 of Hazwdous and Other Waste (Managemsent ry) Rules 2916
withowt prior permsission of the Board. !

14. The pnit shall net procure spent solvents from withowt prior permbssion.

15. The wnit shall stove spent sobvents ws per PESO sppéicable).

16. The unit shall maximum store total speat solveat 50 nd total recovered solvent 50 MT
at any givea peimt of thme.

17. The unit shall provide misimum total sres 157 m2 for siorage of spewt solvent & recoversd
solvent.

18. The Speat Solvents shall sot be (ramsferved from drums o distillation colnms. The Spest
solveats skl only be transferved to distilation colwmm from raw meterial sorage sk by
sofvent transfor pamep, _

19. The wnit aball explore the possibllities of co-processing of distillation residue.

20. The umit sholl comply with the conditines mentivned la the Stsadard opernting procedure
published by Central Pollation Costrol Beard.

21. The Stock of spent solvents within the premises stionld pot exceed 7 days regwiresent. o
simple words, stork of speat solvents should not exceed 25% of the monthly solvent recovery
eapacity (comsented guantity).

21. The storage of spent solvest shall be 70% or more qeaatity in the tlased storage tanks and
oaly 38% or leas quantily of spent solvents shall be stored in druss.

23, The sali shall annsally submit third party monitoring report for work mwe standurds by
angy NABL/EPA approved lab to the Board.

24. Unit shall provide Water Serubber as per the Board's puidelacs within 3 months and inform
HO & RO,

Page 2 of 7
M/s. Jay Bajrang Industries (Ofd Name:-M/s. Sejai Colour Chem)(1ID-41439)
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SUT . GUJARAT POLLUTION CONTROL BOARD

' | PARYAVARAN BHAVAN
? : Sector-10-A, Gandhinagar-382 010

| Phone : (078) 23226295

GPCB8 . Fax : (079) 23232156

Website : www.gpcb.gov.in

3. CONDITIONS unmmwamm:

.. 3.4. Source of weper: - GIDC,

o aa.mmauﬁdmwhmmmﬁmsm

: nmmgummwhmmmm“mmm
MWM““MMMH&MMMMMWW

~ mncillary indpsgrial operations shall not exceed 03 KL/Dey shall generato boller Blow down
N mﬁmh%mmmmummmmm
3.5 Th m“mddlmmo.smmuy,
shall be dispdsed off Swough septic tank/soak pit sysem.

A mmmtusmnm: . 0’

umﬁmmuwannummwh mum»hﬂ:,uﬂ
respactively, .

%’@m«'l 3 MT7Dey or '\Q

. | Weod or | 3,75 MTMay or

4.111. ﬂ‘:maqmm w‘“mﬂmm
: s G Pack and 1.G.Sets
M

(P
Pﬂﬁwlmum 150 mg/Nm

100 ppm

NO, - 58 ppm

44, m:munmmmumpmum-qm

ancillary process.

4.5. lmmmmmmwMMdWwww&
handling of Coal/Lignite & fly esh. .

456 indusry shall comply with Coal hendling guideline of the Bosrd.

4.7, Imdustry sholl comiply with fly ash notfication 1999 as arsesded from time & time.

43. 'dehMmmMMWwﬂhmmbﬁﬁm
-hmmnmmmmmmam)mmmwmmum

oxcoed the followingievols,
PARAMETERS Wm'_g

amsmng
Matier-10 (PM oo

Page 3 of 7
M/ Jay qumg Industries (Old Name:-M/s. Sejal Colowr Chem)(1D-41439)

Cléan Gyjarat Green Gujarat

18O - BOD1 - 2008 & ISO - 14001 - - 2004 Certified Organisation




Particulate Mstier- 2.5 (PM 1, ) 40 60
S0, 50 30
NO, 40 30

4.9. The spplicant shall provide portholes. ladder, platfonm eic at chimney(s) for monitoring the
sir emissions and the same shall be open for inspéction tofand for yse of Board's staff. The
chinmey(s) vems attached o various sources of emizsion shall be designed by rumbers such
43 8-1, §-2, etc. and these shall be paimed/displayed to facilitate identification.

4.10. The industry shell take adequate measures for control of noise levels from its own sources
within the premises so as to maintain smbient air quality standands in respect of nofse 1o less
than 75dB(A) during day time and70 dB (A) during night time. Daytime is reckoned in
berween Ga.m. and 10 p.m. and mighttime is reckoned between 10 p.m. and 6 a.m.

5. AUTHORIZATION ss per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 (2} o’

Form for grant of authorization for nocupier or operator handling Hazardous waste &"'

5.} Authorization order No:- AWH-188624 date of [ssue: §7-07-2020.

52 Mh Jav Balrans i boR0 TRagRe:-Vifs. Seipd € otom ETb s hereby an
authorization To operate facility of below for following wasies aQ thy i
situwbed af Ci 7 i
Surat,

Sr. | Waste Quantity | Schedhale-l/ | F

No MT/Vear | Catogory

1 | Distillation Residue 3 203 Storage.,

. on and disposal at
“C site,
2 | Spem Solvents 2436 02& ; weatment/solvent
286 nerovery,

3 | Empy barrelsicontainers/ 18 EER Collection, storage transportation
liners contaminatsd with and disposal t0 suthorized
hazardous  chembcals/ decontamingtor
wasles

5.3 The authorization shall be valid wp to 30-6-2023.

5.4 The suthorization i5 subject 20 the: conditions bebow and such other conditions as may
be specified in the rules from time to time under the Environment (Protection) Act] 986.

5.5 The anthorization is granted (o opermie @ facility for collection. storage within factory
premises transportation and ultimate disposel of Hazandous wastes as per condition no.5.2 to
the industry having valid CCA of this Board.

1. The spplicant shall comply with the provisions of the Environment {Protection) Act-1986 and
the rules made there under.

Page 4 of 7
M/s. Jay Bajrang Industries (Old Name:-M/s. Sejal Colour Chem)}(ID-41439)
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

The anthorizatioa or its renewal shall be produced for inspection &t the request of an officer
suthorized by the Gulerat Poliution Control Board.
_ The persons authorized shall not rent, lend, sell, and transfer or otherwise transport the
_heeandous wasfes without obtaining prios permission of the Gujarat Pollution Control Board,
Any unmsthocized change in personnel, equipment or wovking conditions as mentioned in the
. mushorization prder by the persons authorized sheli constitute & breach of this suthorization.
The peraon muthorizsd shall implemen Emergency Response Procedurs (ERP) for which this
mummmmmmmwmmmm»mm
fire stc. and their pogsibie impacts and also cmTy out mock drill in this ragand at

", 6. The pompo awthorised shell comply with the provisions putimed in the Central Polhution
Ceatrol Board guidalines on ““Implementing Liabllitles for Environmental Damages dus o
Handiing and Disposal of Hazandous Wastes and Penalty”’

7. I is the duty of the muthorized person o take prior permission of the Gujerst i q

. ... Control Boasd o close down the facility.

. - B, The imporied bezawious sad other wastes shall be fully insured for transit as well &
sccidental occunence end lis clean-up operation.

9 mmﬁmuuduwmum

. maintained.
- Iﬁ. MMWMMthlmmmeclmw ﬁoovﬁyor

ta r WP

. pr-procesaing or stillzstion of impotted hazardous or other wastes and
disposad of es per specific conditions of authorization.
Il,ﬁ!'ﬂ'ﬁwmﬁ_ﬂhﬂﬂtmd‘mam iou of damages if

lzmwummumommu  os)iai down in rules 62)
mﬂﬂ-mqﬂmwmmmm

4. mmmuumwﬁummwm
uliisats daposl) ihe wers ponersted.
IS.. Mﬁmmmwmmﬂmmnhmmudnﬁm
zﬂmmcmamnm-4 by 30" day of June of every year for the precading period
o
16. In case of amy eccidest, details of the eame shall be submissed on Form-11 t0 Gujamt
' Polition Cowtrol Board.
« 17, As per “Publi¢ Liahility laturance Aci-91* company shall get Insurance Policy, If applicable.
I8. mmmm&mwmmmumuwm
published for “Management & Handling of diacarded coniners™. Mnfﬂn&neslnll
-be tmaintainad aod forwarded to Gejarst Pollution Control Board regulorty.
: -m In ciss of trensport of kazardous Wmahcllwfwtla.mmmmd dispusal)
- eisting in g Stats other than the Stts where hazardous wastss are generated, the occup
shall obizin “No Objection Cartificate” mwmmwm«mm
dhmmd&mrmnmmmm !

' _ _ _ - PageSof?
Mis, Jay&umng [ndustrics (Old Name:-M/s. Sejal Colour Chem)(1D-41439)

Clean Guwjarat Green Gujarat

ISO - 8001 - 2008 & IS0 - 14001 - 2004 Certified Organisation
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20. Unit shall take o)l concrete measures to show tangible results in waste generation, reduction,
avoidance, reuse and recyele. Actions taken in this regard shall be submitted within three
months and also along with Form-4.

21. Industry shall have so display the relevant information with regerds 1o hazardous waste &s
indicated in the Hon. Supreme Court’s Order in W.P. No.657 of 1995 dated 14® October,
2003.

22. Indusiry shall have to display on-line data outside the main factory gate with regard w0
quantity and nature of hazardous chemicals bring handled in the plant, inchsding wastewater
and air emisslons and solid hazardous wastes generated within the factory premises,

7. SPECIFJC CONDITIONS::

7.1. The suthorized actual user of hazardous and other wasies shall meintain reconds of hazardous
and other wastes purchased in a passbook issued by the Swte Pollution Control Board q

7.2 Handling over of the hazardows and other wastes o the suthorized actunl user shall &
after making the entry in the pessbook of the actua! user.

7.3.1n case of renewal of suthorization, & self-certified compliance report In respect w ]
emission standards and the conditions specified in the authortzation for
wastes shall be submitied t0 SPCB.

7.4, The occupier of the facllity shall comply Stndard operating published
by MCEF&CC or CPCB or GRCB fiom time to time.

7.5, Unk shall comply provisions of E-Waste Management Rubes-201

7.6.The disposal of Hazardous Wiste shall be carried out as per the hierarchy.

7.7.The occupiers of facilities shall not store the hazardous for a period nat
exceeding ninety deys. Prior permission of the Board obtained For extension of the
stovage period.

7.8. The occupier shall maintain the records of generation, transport, recycling, co

processing and disposal of hazardows waste and make available during the inspection. )
7.9. The wensportation of the hazardous waste shail be carried out in GPS mowved dedicated
vehicles.

8 GENERAL CONDITIONS: -

8.1.Any change In personnel, equipment or working conditions as mentloned in the consents
form/arder should immediately be intimated to this Boand.

8.2 Applicant shall also comply with the general conditions given in annexure 1. )

8.3. Whenever due to accident or other unforessen act or ever, such emissions ocour or ks
apprehended to occur In excess of standards tuiddownsuchlufonﬂlﬂmshllhemm
reported 0 Board, concemed Police Swtion, Office of Directorste of Heakh Service,

of Explosives, inapectorate of Factories and local body. _

8.4.1n case of failure of pollution control equipments, e production process connected to it shall
be stopped. Remedial actions/measures shall be implemented immediately 10 bring entire
situation notmal.

Page 6 of 7
M/s. Jay Bajrang Industries (Old Name:-M/s, Scjal Colour Chem)(1D-41439)
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e GUJARAT POLLUTION CONTROL BOARD
: | | PARYAVARAN BHAVAN
ﬁ - - Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295

Website : www.gpch.gov.In

H.mwuwulimlﬂdlbemmmimphmﬁmmm
monticring of esvironental safoguerds and other conditions stipulated by statutary
mmwmmawmmmmwmmwmcmw
Exacutive of the orpniznﬁmandalmllwmtasafoulpoht for internalizing environmental
isoues. These cells/units also coordinate the exercise of environmentsl audit and preparation

of environmental statements,
86.The Envisommentsl msdit shall be caried out end the environmentsl sstements
pertaining o the previous year shall be ®© this State Board latest by 0th
September overy yeor,
For and su behalf of
NO: GRCBICCA-SRT-1558/1D_41409/ T
Tesned tor - Q
Mis. Jay Bajrang Industries (Old Nsme:-M/s. S¢Ja] Colour Chem) ‘\
Flot Nec C1-8, e N 117 Q)
GIDC,
Tak Cheryssi, Dist: Swrat. C)

Page 7 of 7
M/s. Jay Bajrang indestries (Od Name:-M/s. Sejal Colour Chem)1D-41439)

Clean Guyjarat Green Gujarat

180 - 8001 - 2008 & 180 - 14001 - 2004 Certified Organisation
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sl aeu Au: i
Mo : 98985 30663

i JAY BAJRANG INDUSTRIES

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.I.D.C., Sachin, Surat.

Ref : Date :

ANNNEXURE-II

MONTHWISE PRODUCTION AND WATER CONSUMPTION DETAILS

MONTH | PRODUCTION (MT) | RAW MATERIAL (MT)
Distill/Recover | Distill/ Recovery of Spent Spent solvents
Acetic Acid Spent Solvent Acetic
N - Acid
Jan-21 37.54 8.23 38.12 |
~ Feb-21 | 15.43 521 15.67
 Mar-21 | 3155 6.41 3203 |
Apr-21 13.20 8.35 13.40
May-21 12.59 10.74 _ 12.78
- Jun-21 64.09 15.40 65.07 55 36
Jul-21 27.33 NIL _ 27.75
Aug-21 | 28.50 | NIL 28.94
Sep-21 - 5115 N 51.93
Oct-21 13.31 NIL 13.51
~ Nov-21 | 2477 NIL 2515
~ Dec-21 29.39 NIL 29.84
Total 348.85 54.34 | 35419 | 55.36 )

For Jay Bairang Industries
Z¥t§21 pie
Partner



ANNEXURE -FE

Mo : 98985 30663

JAY BAJRANG INDUSTR]

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.I.D.C., Sachin, Surat.

gl owglau 4n: |l

Ref : D .
March, 2022 GPCB ID: 41439 ate :

To,

The Member Secretary,

Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector - 10/A,
Gandhinagar- 382 010.

SUB.: SUBMISSION OF AN ENVIRONMENTAL STATEMENT FOR THE FINANCIAL YEAR ENDING
ON 31°" MARCH 2021

Respected Sir,

With reference to the above subject matter, we would like to submit herewith

An Environmental Statement for the financial year ending March 31% 2021.

We hope you would find the same in proper order & oblige us.

Thanking you,
Yours faithfully,

For, JAY BAJRANG INDUSTRIES

ol For Jay Bairang Industries
‘QQ‘{g ’@/V D‘Z?"'SO' m,m

(AUTHORISED SIGNATORY) Damer
Encl.: Form-V & Annexure-| '
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FORM -V
(See Rule 14)*
From:
M/s. JAY BAJRANG INDUSTRIES
PLOT NO:-C1-B, SHED NO:-7117,
GIDC SACHIN:-394230,
TAL: - CHORASI, DIST: - SURAT.

To,

Gujarat Pollution Control Board
“Paryavaran Bhavan”,

Sector — 10 A,

GANDHINAGAR — 382 010

Environmental Statement for the financial year ending the 31° March...2021
PART - A

{ify Name and address of the owner/ MR. RAMANBHAI B. BARIA

occupier of the industry operation (PARTNER)
or process M/S. Jay Bajrang Industries
Plot No:-C1-B, Shed No:-7117, GIDC Sachin:-394230, Tal: -
Chorasi, Dist:- Surat.
(i} Industry category -
Primary — (STC Code)
Secondary — (SIC Code) . Small Scale

(iii) Production capacity Units : ISR.NO.| ~ PRODUCTION |
I_ 1. | Distill/ Recover Acetic Acid
i 2. | Distill/ Recovery of .
| Methanol I
Acetone

‘ | Tolune

__QUANTITY

' iSFMTr/Month

Iso Propyl Alcohol 200 MT/Month

‘ | Ethyl Acetate |
| Methylene Dichloride
‘__ ] Dimethyl Forman_1id__e

(iv)  Year of establishment . March-2011
(v) Date of the last Environmental
Statement submitted T -

*Submission of Environmental Statement is in accordance with the provisions of Rule-14 of the Environment
{(Protection). Amendment Rules, 1993 of the Environment (Protection) Act, 1986 (29 of 1986) published vide
Notification dated 22-4-1993 G.S.R. 386 (E) in the Gazette of India-Extraordinary- Part-ll Section-3
Subsection (i), No. 155 dated 28-4-1993 by the Ministry of Environment and Forests, Government of India;
read with the Notification dated 13-3-1993 G. S. R. 329 (E), of the Gazette of India —Extraordinary Part — I
Section —3 Subsection (i) No. 120 dated 13-3-1993.“Every person carrying on an industry, operation or
process requiring Consent under Section-25 of the Water (Prevention & Control of Pollution) Act, 1974 (6 of
1974) or under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 (14 of 1981) or both or
authorization under the Hazardous Wastes (Management and Handling) Rules, 1989 published under the
Environment (Protection) Act, 1986 (29 of 1986) Shall submit an Environmental Statement for the financial
year ending the 31° March in From V to the concerned State Pollution Control Board on or Before the
Thirtieth day of September every year, beginning 1993.”
For Jay Bairang Industries
Q87 1 g7

Dartner
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PART -B
Water and Raw Material Consumption B
(1)  Water Consumption M*/day
Process NIL
Cooling & Boiler 0.134 m*/day
Domestic 0.26 m’/day
Name ofBroduct Process water consumTotion per unit of product
_output —
During the previous During the current
B financial year ) financial year
(1) (2)
(1) Distill/ Recover Acetic Acid - e
(2) Distill/ Recovery of
Methanol
Acetone
Tolune
Iso Propyl Alcohol
Ethyl Acetate
Methylene Dichloride
Dimethyl Form amide
 * Name of raw material  Name of Consumption of raw material per unit of output

Product

During the previous  During the current
financial year financial year

Please refer Annexure —|

* Industry may use codes if disclosing details of raw material would violate contractual
obligations, otherwise all industries have to name the raw materials used.

Fot Jay Bairang Industries

UJ\SO) g
Partner



PART-C

Pollution discharge to environment/unit of output
(Parameter as specified in the consent issued)

Pollutants Quantity of Concentration of Percen-tage of variation from

Pollutants pollutants in prescribed

discharged discharged Standards with reason

(mass/day) (mass/volume ) -
(a) Water Not Available
(b) Air Not Available

PART-D
HAZARDOUS WASTES

(As specified under Hazardous Wastes (Management and Handling) Rules, 1989)

Hazardous Waste

Total Quantity (kg.)

During the previous
financial year

(@} From Process

Distillation Residue- NIL

Discarded Container- NIL

(b) From pollution control
facilities

During the current financial
___year

Distillation Residue- 5.27 MT
Discarded Container- 230 Nos.

PART - E
SOLID WASTE

Hazardous Waste

Total Quantity (kg.)

During the previous
financial year

(@) From Process

(b) From pollution control facilities

(c) (1) Quantity recycled or re-
utilized within the unit
(2) Sold

(3) Disposed

During the current )
financial year

For Jay Bairang Industries

2S5 s
Partner
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PART —F

Please specify the characterizations (in terms of composition and quantity) of hazardous
as well as solid and indicate disposal practice adopted for both these categories of wastes.

Distillation Residue- NIL
Discarded Container- NIL
o Whatever quantity of process waste generated from unit is stored in to hazardous waste
storage area & disposed off at TSDF site.
e Discarded Containers disposed to its actual recycler having decontamination facility

enlisted with GPCB/MoEF.

PART-G

Impact of the pollution abatement measures taken on conservation of natural resources and
on the cost of production.

The cost of pollution control measure on the cost of production is 0.03 Paises per kg.

PART - H

Additional measure/investment proposal for environmental protection including abatement of
pollution prevention of pollution.

Not Available

PART — |

‘Any other particulars for improving the quality of the environment.

Not Available

_ FOR JAY BAJRANG TRADERS
I35

(Signature of a persongg—%‘i’%‘ETon

out an industry, operation or process)

‘Date : 08/03/2022 Name Mr. RAMANBHAI. B. BARIA
Designation : PARTNER
Address : M/s. JAY BAJRANG INDUSTRIES,

PLOT NO:-C1-B, SHED NO:-7117, GIDC
SACHIN:-394230, TAL: - CHORASI, DIST: -
SURAT. -

For Jay Bairang Industries
gaisai gy
Partner
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ANNEXURE-I
MONTHWISE PRODUCTION
DISTILL/ RECOVERY OF METHANOL, ACETONE,
MONTH DISITILL/RECOVER ACETIC TOLUNE, I1SO PROPYL ALCOHOL, ETHYL ACETATE,
ACID {(MT/MONTH) METHYLENE DICHLORIDE, DIMETHYL FORMAMIDE
(MT/MONTH)

Apr-20 NIL NIL

May-20 NIL NIL

Jun-20 NiIL NIL

Jul-20 12.72 NIL

Aug-20 NIL NIL

Sep-20 15.37 NiL

Oct-20 42.16 17.54

Nov-20 29.94 24.26

Dec-20 98.27 NIL

Jan-21 37.54 8.23

Feb-21 15.43 521 ;
Mar-21 31.55 6.41

TOTAL 282.996 61.650

RAW MATERIAL CONSUMPTION

‘ RAW MATERIAL

NAME OF PRODUCTION RA\':IAIVI\III:TgEIAL CONSUMPTION
| _ (MT/YEAR)
| Distill/Recover Acetic Acid Spent Acetic Acid 287.34
I Spent solvents of: 62.575

Acetone

Toluene

Benzene
Xylene

Distill/ Recovery Of -

Cyclohexane

Methyl Iso Butyl Ketone

Methanol

Methanol

Acetone
Tolune
{so Propyl Alcohol
Ethyl Acetate
Methylene Dichloride
Dimethyl Formamide

Iso Propyl Alcohol

Methylene Dichloride

Tetra hydro Furan

Ethyl Acetate

Dimethyl formamide

Butyl Acetate

Methyl Acetate

Butanol

Ethanol

Methyl Ethyl ketone .

Iso Propyl Ether

For Jay Bairang Industries

a3 71PLIg,
Partner
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Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

Ref : .
| - March, 2022 GPCB ID: 41439 Date .
To,
The Member Secretary, @/ 9 A‘CD
Gujarat Pollution Control Board, \\P ]
Paryavaran Bhavan, Sector-10/A \O\ @%,
Gandhinagar- 382010. G@@\

’N«P*@

SUB: REQUEST TO REVOKE OUR CLOSURE Q
@‘ﬁg GPCB/CCA-SRT-1938/1D-

REF.: YOUR DIRECTION UNDER WATERACT, 19’1&‘
41439/621464 DATED: 20/01/2022 -

Respected Sir,

With reference to the above subject matter, we have received referred closure order from the Board & noted
the content mentioned in it. In this connection, we would like to clarify & comply with your each direction as
under...

During visit on 06" of January, 2022 officials of the Board found...

Q-1. “Distance of this unit from the location where the Tanker No.- GJ 06 2Z 6221 had carried out illegal
discharged of liquid waste {near Vishwaprem Dyeing & printing Mills Pvi. Ltd) is @ 800 meters on the
upstream side.”
o We would like to inform you that we have not carried out any illegal discharge of liquid waste near
our premises area and the above said tanker is not ours.
» We assure you that we are trying level best to comply all Environmental rules and Regulations.

Q-1l. “During visit it is observed that steam condensate from distillate plant is being discharged outside
premises through unauthorized outlet , leading to open surface drain of GIDC estate (passes behind
the unit), which ultimately meets Unn Khadi.”

Q-lll. “Sample of untreated acidic waste water being discharged outside premises through this
unauthorized outlet, leading to open surface drain of GIDC estate Sachin is collected. Physical
characteristic of sample collected during visit are as: pH -4 to 6 on pH strip, Temperature- 32 deg. C
and Color- Colorless.”

Q-IV. “As per Consent & Authorization obtained (condition no-3.4), there shall be no industrial
wastewater generation.”

Q-V. “However , unit is found discharging untreated acidic waste water outside premises in
unauthorized manner, leading to open surface drain of GIDC estate —Sachin, hence violating the
condition no- 3.4 of Consent & Authorization .”

-.‘._*,-:_A::;

For Jay Bairang Incl
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Plot N.c-lB-7l 17, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

Ref © Q-VI. “Analysis result of the sample collected from untreated w/w from unauthorized outlet of industry
shows pH=5.4 mg/I. which are higher than the permissible limit.”

e We would like to inform you that, during visit valve of reactor was not in properly working. So that
condensate steam went outside premises, the said condensate steam is pure and not having any
hazardous substance,

e We have immediately repaired the valve of reactor. We are herewith enclosing photographs of
same as per Annexure-l.

e We hereby assure you that we will not discharge any trade effluent outside the premises & will
maintain ZLD.

M/s. DGVCL has disconnected our electricity supply on dated: 31/01/2022, water supply disconnected by
GIDC on dated: 24/01/2022. We are herewith attaching copy of the same as per Annexure-i.

Moreover, we are herewith enclosing Revocation Application including Undertaking, Bank Guarantee,
form-20 and form-21.

We hope you will be satisfied from above progressing steps & may humbly request you to revoke the
closer order & oblige us.

Thanking You,
Yours faithfully,
For, JAY BAJRANG INDUSTRIES

{AUTHORIZED SIGNATORY)
Encl: Annexure I-11, Revocation Application with Undertaking, Bank Guarantee & Form-20 & 21.
CCTo,

The Regional Officer, _ . _

Gujarat Pollution Control Board, For Jay Bairang Industries

338, Belgium Square, Ring Road, | LG

Surat.
%rmei

o O
of ¢ )
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Mo : 98985 30663

g JAY BAJRANG INDUSTRIES

Ref :

April, 2022 GPCB ID: 41439 -
To, O / (,/

The Member Secretary,

Gujarat Pollution Control Board
Paryavaran Bhavan, Sector — 10 A,
Gandhinagar — 382010.

SUB.: CLARIFICATION REGARDING YOUR VISIT AT OUR INDUSTRIAL UNIT
REF.: YOUR LETTER NO: NIL DATED: 08/04/2022

Respected Sir,
With reference to the above subject matter, we would like to submit point wise clarification as under....

Q.1 “Unit has to strictly comply the closure order given by the Board on dated 20/01/2022 and Follow
the Undertaking point which will be given by you on dated 21/02/2022.”
*  We will try our level best to comply with closure order point and also follow the undertaking
point until getting the revocation order from the Board.

We hope you will be satisfied from us & may humbly request you to consider the above details & oblige
us.

Thanking you,

Yours Faithfully,

For, JAY BAJARANG INDUSTRIES - Jay Bairang Industries
QA g JAS7! 1<)

(AUTHORIZED SIGNATORY) Dartner
CCTo,

The Regional Officer,
Gujarat Pollution Control Board,
338-Belgium Square, Ring Road,
Surat-395003
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s

1, JAY BAJRANG INDUSTRIES

e

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

Ref : Date :

leKpril, 2022 GPCB ID: 41439 -
TO, O /Q/

The Member Secretary,

Guijarat Pollution Control Board
Paryavaran Bhavan, Sector — 10 A,
Gandhinagar — 382010.

SUB.: CLARIFICATION REGARDING YOUR VISIT AT OUR INDUSTRIAL UNIT
REF.: YOUR LETTER NO: NIL DATED: 08/04/2022

Respected Sir,
With reference to the above subject matter, we would like to submit point wise clarification as under....

Q.1 “Unit has to strictly comply the closure order given by the Board on dated 20/01/2022 and Follow
the Undertaking point which will be given by you on dated 21/02/2022.”
o We will try our level best to comply with closure order point and also follow the undertaking
point until getting the revocation order from the Board.

We hope you will be satisfied from us & may humbly request you to consider the above details & oblige
us.

Thanking you,

Yours Faithfully,

For, JAY BAJARANG iNDUSTRIES FOT Jay Bairang [ndustries
LS 1 A7 028*57’ 1<)
(AUTHORIZED SIGNATORY) Partner
CCTo,
The Regional Officer,
Gujarat Pollution Control Board,

338-Belgium Square, Ring Road,
Surat-395003

G.».C. Board

ay 1T AT

r A1 ‘:.OSDY
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@, Mo : 98985 30663

1, JAY BAJRANG INDUSTRIES

L

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.I1.D.C., Sachin, Surat.

Ref : Date: Date :

To,

The Member Secretary

Gujarat Pollution Control Board
Paryavaran Bhavan

Sector — 10A

Gandhinagar — 382010

Sub: Revocation of Closure Order No. GPCB/CCA-SRT-1938/ID-41439/621464 DATED: 20/01/2022.
Sir/Madam,

Pursuant to the abovementioned closure order and in compliance thereof, we submitted an
Undertaking, Bank Guarantee, Form — 20, Form — 21 and other relevant documents with a
request to revoke the closure order. Upon your instruction, we submit another Undertaking for
revocation of the closure order of our unit, which is attached herewith. With this we have
complied with all your directions/instructions and hence request you to revoke the closure order
at the earliest.

Our unit like many others has just recovered from the effect of the Covid pandemic. The
livelihood of our employees and their families solely depends upon the continuance of our unit.
Hence, we once again request you to revoke the closure order and allow us the operation. We
reiterate our commitment to the protection of the environment.

Thanking you,

Sincerely}ygpr{ghw Py

N7

(M/s. Jay Bajrang Industries), phattner

53 Industries

c.c. The Regional Officer
Gujarat Pollution Control Board
338, Beligum Square
Ring Road
Surat — 395003
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UNDERTAKING

WITHOUT PREJUDICE

We, Mr. Kantibhai Bhalabhai Baria and Mr. Ramanbhai Bhalabhai Baria, as a Partners of M/s.
Jay Bajrang Industries (Old Name: M/s. Sejal Colour Chemi, having address at Plot No. CI1-B,
Shed No. 7117, Sachin GIDC, Choryasi — 394230, Ta. Choryasi, Dist. Surat, do hereby give this
undertaking that we shall abide by the decision of the Hon’ble National Green Tribunal (NGT).

solemnly Affirm On: /7/04/2022 FOR, JAY BAJRANG INDUSTRIES
PLACE: SURAT RAMANBHAI B. BARIA
(PARTNER)

’ L3S s

- Bank. Guarantee _Undertaking Uploaded in XGN on 20/04/2022 15:24:52 from IP No: 172.16.31.15.
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Gujarat Pollution Control Board

-

Closure Revocation Application

GPCBID:

41439 Legal No: |660499

InwID & Date: 5000784 - 29/06/2022

Industry Name & Address:

Sachin - 394230

Jay Bajrang Industries(Formerly:Sejal Colour Chem) Jay Bajrang Industries
(Formerly:Sejal Colour Chem), Category: RED / SMALL,

PLOT NO:C1-B,Shed no.7117,Sachin,GIDC,

g.i.d.c,sachin, ta.choryas,

Contact Person: Dipesh S.Shah, M ob: 9898530663, Ph:9898530663
DIST: Surat, TAL: Chorasi, SIDC: Sachin

GENERAL DETAILS

1. |Nameand Addressof Unit Jay Bajrang Industries(Formerly:Sejal Colour Chem) Jay
Bajrang Industries(Formerly:Sejal Colour Chem), Category:
RED / SMALL,
PLOT NO:C1-B,Shed no.7117,Sachin,GIDC,
g.i.d.c,sachin, ta.choryas,
Sachin - 394230
Contact Person: Dipesh S.Shah, Mob:9898530663,
Ph:9898530663
DIST: Surat, TAL: Chorasi, SIDC: Sachin

2. |PCBID 41439

3. |Closure Direction issue letter No 660499

3A.|Closure Direction Issue Date

3B. |Effect of Closure Direction

3C.|Closure Direction issued under which Act

4. |Power Disconnected by competent Authority Yes

4A . |Date of disconnection of Power 31/01/2022

5. |Water Disconnected by competent Authority Yes

5A.|Date of disconnection of Water 24/01/2022

6. |Sealed by local Authority Not Applicable

6A.|Date of Seal

7. |Measurestaken for control of Pollution

S.N |Reasons for Closure Direction M easurestaken

1|Q-I. “Distance of thisunit from the location wherethe [+ We would like to inform you that we have not carried out

Tanker No.- GJ 06 ZZ 6221 had carried out illegal
discharged of liquid waste (near Vishwaprem Dyeing &
printing Mills Pvt. Ltd) is @ 800 meters on the upstream
side”

any illegal discharge of liquid waste near our premises area
and the above said tanker is not ours. « We assure you that we
aretrying level best to comply al Environmental rules and
Regulations.

Print Date : 29/06/2022 04:38 PM

Page 1 of 3
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2|Q-I1. “During visit it is observed that steam condensate |+ We would like to inform you that, during visit valve of
from distillate plant is being discharged outside reactor was not in properly working. So that condensate steam
premises through unauthorized outlet , leading to open  |went outside premises, the said condensate steam is pure and
surface drain of GIDC estate (passes behind the unit),  |not having any hazardous substance. « We have immediately
which ultimately meets Unn Khadi.” Q-111. “Sample of |repaired the valve of reactor. We are herewith enclosing
untreated acidic waste water being discharged outside | photographs of same as per Annexure-1. « We hereby assure
premises through this unauthorized outlet, leading to you that we will not discharge any trade effluent outside the
open surface drain of GIDC estate Sachiniscollected.  [premises & will maintain ZLD.
Physical characteristic of sample collected during visit
are as. pH -4 to 6 on pH strip, Temperature- 32 deg. C
and Color- Colorless.” Q-1V. “As per Consent &
Authorization obtained (condition no-3.4), there shall be
no industrial wastewater generation.” Q-V. “However ,
unit is found discharging untreated acidic waste water
outside premises in unauthorized manner, leading to
open surface drain of GIDC estate —Sachin, hence
violating the condition no- 3.4 of Consent &
Authorization.” Q-VI.“Analysis result of the sample
collected from untreated w/w from unauthorized outlet
of industry shows pH=5.4 mg/l. which are higher than
the permissible limit.”
8. |In case, pollution control measures could take more |Not Applicable
than 7 days, Submitted notarized undertaking (on
Rs. 300 stamp paper) shall have to be submitted
stating which measureswill be taken and still which
date measures will beimplemented?
8A. |Submitted notarized undertaking (on Rs. 300 stamp [Yes
paper) assuring compliance will be carried out under
Air,Water and EP Act
9. |Bank Guarantee Submitted? Yes
9A.|Bank Guarantee Number 067GT02220550002
9B. |[Amount of Bank Guarantee Submitted 100000.00
9C. |BG Submitted of which Bank HDFC BANK LIMITED
9D. | Transaction Number of BG Deposited 067GT02220550002
9E. |Bank Guaranteeissue date 24/02/2022
9F. |Validity of BG 31/03/2024
10. |Existing CCA and itsvalidity AWH-108624/30/06/2023
11. |Any dues pending with board? No
12. |If your location fallswithin water scarce area? Not Applicable
12 |Source of Water
A.
13.|Details of closuredirection issued by board within last two years
14. |Whether latest monthly patrak (M ay-2022) Yes
submitted?
15. |Whether latest Annual Return(2021-2022) (Form-21)|Yes
submitted?
16. |Environment Audit Scheme Applicability Not Applicable
17. |Whether Environment Statement (Form-V)
submitted?
18. |Undertaking (Rs. 300) for liability of trial run
revocation expiry
19. |Environment Damage Compensation (EDC) Yes

Print Date : 29/06/2022 04:38 PM

Page 2 of 3
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i9 Date of EDC Submitted 05/04/2022

é9 Amount of EDC Submitted 2500000.00

(1:9 Name of bank (from which EDC is submitted)? HDFC BANK LIMITED
é9 Transaction Number of EDC Submitted N095221903212400

Print Date : 29/06/2022 04:38 PM

Page 3 of 3
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Mo : 98985 30663

i, JAY BAJRANG INDUSTRIES

Plot No.c-

1B-7117, Road No. 71, Near Safal Dyg, G.IL.D.C., Sachin, Surat.

Ref :

June, 2022 GPCB ID: 41439 :
To, 0

The Member Secretary,
Gujarat Pollution Control Board S
Paryavaran Bhavan, Sector-10/A,
Gandhinagar - 382010.

SUB: TO REVOKE OUR CLOSURE ORDER PERMANENTLY & RELEASE OUR BANK GUARANTEE
REF.: (i) YOUR REVOCATION ORDER VIDE LETTER NO.: GPCB/CCA-SRT-1938/ID-41439/660499 DATED:
27/04/2022
(1) ONLINE CLOSURE REVOCATION APPLICATION VIDE INWARD NO.: 56064 ON DATED: 2g] 0412022

Respected Sir

With reference to the above subject matter, we would like to inform you that we have received 3 month of trial
fun revocation order on dated: 27/04/2022 against our closure order issue on dated: 20/01/2022. We were

We hope you will be satisfied from above progressing steps & may humbly request you to revoke the closer
order permanently and release our bank guarantee & oblige us.

Thanking You,
Yours Faithfully,

For, JAY BAJRANG INDUSTRIES

(ar

(AUTHORIZED SIGNATORY)

Encl.: Annexure I-11I

CC To
The Regional Officer,
Gujarat Pollution Control Board,
338-Belgium Square, Ring Road,
Surat-395003.
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478  ANNEXURE-T

: INDIA NON JUDICIAL -
Government of Gujarat

Certificate of Stamp Duty

Certificate No. " IN-GJ11879994507698U
Certificate Issued Date " 22-Feb-2022 01:13 PM

267211/ NANPURA/ GJ-SU

Account Reference

Unique Doz. Reference : ’ 7533597741V

Purchased by JAY BAJRANG INDUSTHIE

Description of Docum Article 5(h) Agreement (not ot

e provided for)

Description BANK GUARANTEE

0
(Zero).

Consideration Price

First Party JAY'BAJRANG INDUSTRIES

Second Perty HDFCBANKLTD

Stamp Dut; Paid By JAY BAJRANG I._N.DUSTR'

Stamp Dut; Amount(Rs.)

THIS STAMP EAPER FORMS PART AnD FARCE of /
THE BANK GIUARAMITER REF. N0, 6EF6GITO 2220550002 .

DT - 251 -FER~2022 foR RS. INR. |,00,000/~ FAVOURING, /¢,
BIVTARAT PoLlUTION CconTroL BoARD( GANDHINANAR

BY HORC BArvk LTD ArnD SAME sHoUW BE ATTACHED

To THR AGove STATED BAVK LIUARAMTEE

AUTIAN INDUSTP!ES JAY BAIEANG BDUSTRIFS ufY TARARL NDUSTRIES JAY BAJFANG INCUSTRIES JAY BARANG INDUSTRIES JA' BAJHANG INDUSTRIES JAY BAJRANG INDUSTRIES JAY BAJRANG INDUSTRIES JAY BAJR,

PEA T

JAY BAIRANG INDUS TRIES JAY BAJRANS INTUSTRES 1Ay

“Statutory Alert:

1. The authanticity of this Stamp certificate should be verified at ‘www.
Any discrepancy in the details on this Certificate and as avaifable on the

2. The onus of checking the legitimacy |s on the ugers of the certificate.
3. In case ot any discrepancy please inform the Competent Authority.

p.com’ oF using e-5t p MObiié App of Stock Holding.
bsite / Mohile App renders it invalid, )
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o HDFC Bank Limited
At HDFC BANK Plot No-195, Shop No-16,

We understand your world Community Display Center,
(- GIDC, Pandesara,
vl Surat - 394 221,
Date 24-February-2022 BG Confirmation NO. GIEE 4235 24033052 G05746
To,

GUJARAT POLLUTION CONTROIL BOARD
PARYAVARAN BAAVAN SECTOR 304
GANDHINAGAR 38201

CUR BG NO. T 0€7CT02220550002
DATE 0F ISSUE : 24~FEB~2022
APRLTCANT : JAY BAJRANG INDUSTRIES

TUARANTER AMOUNT : INR1,C0,000.00
MCINT IN WORDS : RUPEES ONE LAKH ONLY

(BIRY DATE H 31-MAR-2024
FXPIRY PLACE o SURAT
CLATM DATE o 31-MAR 2025

DEAR S(R,

PLEASE FIWD ERCLOSHD THM CAPTIONED GUARANTEE DUIY ISSUED BY US.

THE OKIGINAL  GUARANTER ATTACLED IS TO BE ERETURNED 70 US ALONG WITH
BENIFICIMRY DISCHARGE LETTER WITHIN 15 DAYS FROM

FHE DATE I17 CRASKES TO RE IW FORCZ OR AS SOON AS THE PURPOSE FOR WHICH v
HAS BERN TSHUED 15 FULFILLED , WiTCHEVER 18 EARLIER.

IOTHY SLONATO
k ISION  As
ON BEHALF OF THE BANK.

i I‘:r Ms. KA!’% L' VYASS D‘A . S! Hg N!RMAL
ifsmau o EMP, JODE : K2849tion EMP CODFE - D6541

/ 1ath S BRANCH MANAGER:h sia. o PANDESARA BR - 4235

PANDESARA BR-4235 |

FORTHER CONPIRMATION CF THLS GURARANTEE 1R DESIRED, SHOULD BE OBTALNLD PBA e TA
PTONED BRANCH.

w58 WHO HAVE SIGNED THE SUBJECT
TED, BELOW HAVE THE REQUISTTE POWERS TO SIGN

L CONTIRL

SURRAN

FROM HILS ABOVE

YHIS LETVER FORME AN "NTEGF}'AI, PART OF THE GUARANTEE.

- a wom—: K2342
RUTHORYSED STH/ NCH MANAGER

/ PANDESARA BR-4235
7

LOR HBFT BANK L7

._)_

www.hdfcbank.com

Regd. Office: HDFC Bank Lid., HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400 013
Corporate Identity No.: L65920MH1994P|.CO80618
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B. G. No. 1 067GT02220550002
Date 1 24-FEB-2022
Amount : Rs. 1,00,000/-

Date of Expiry: 31/03/2024
’I‘O’
The Member Secretary,
Gujarat Pollution Control Board,
Paryavaran Bhavan, Secctor- 10/A,
Gandhinagar - 382 010. -

Bank Guarantee Agreement

In consideration of the chairman, Gujarat pollution Control Board, Paryavaran Bhavan, Sector-10A,
Gandhinagar - 382010 (hereinafter referred to as Board) having agreed to the unit' M/s. Jay Bajrang:
ladustries locsted at Plot No.: CI-B, Shed No.: 7117, GIDC Sachin, Tal.: Chorasi, Dist:- Surat-394230

proposed compliance under Environment (Protection) Act, 1974, Water Act-1974 and Rules made there
under as well as following points:

1. Unit shall have to operate ETP efficiently & regularly.

Unit shall bave to maintain Zero Liquid Discharge.

Unit shall have to comply all condition mentioned in the CC&A of the Board.
Unit shall have to maintain GPCB Specified norms under Water Act, 1974.

A

Unit shall have to comply Environmental Rules and Regulations.

(1) We, HDF C Bank Limited, Surat (hereinafter referred to as the Bank) at the request of the said firm/unit.

Do hereby undertake to pay the Board an amount not exceeding Rs. 1,00,000—00 (Rupees One Lakh Only)
due to non compliance of Consent conditions or directions issued / being issue by the board from time to

time for damage to the Environment by reason in breach of the said Act, Direction, Notice, instructions etc.
by the said company / unit.

(2) We, HDFC Bank L imited, Surat do hereby undertake to pay the amount due and payable under this
Guarantee without any demure merely on a demand from the board that the amount claimed is due for the
reasons of non-fulfillment of any undertaking or violation of the Consent Conditions or any provision of the
said Acws. The Bank shall conclusive as regards the amount due and payable by the Bank under ihis
guarantee shall be restricted to an amount not exceeding Rs. 1,00,000-:00 (Rupecs One Lakh Only).

(3) We, HDFC Bank Limited, Surat undertake to pay to the Board any money to demanded notwithstanding
any dispute of disputes raised by the said Company / Unit in any suit or proceedings pending before any
Court or Tribunal or Board against the Board relating thereto. Our liability under this bei/u'é absolved or
Lrevocable. K

iy
R
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(4) The payment so made by us under this agreement shall be valid discharge of our liability and Company /
Unit shall have no claim against us for making such payment.

(5) We, HDFC Bank Limited, Surat further agree that the guarantee herein do not remain in full force and
effect during the period that would be taken for the purpose of the undertaking, notice letter etc. and that
itself continue to be in force till all the dues of the Board in or by virtue of the said undertaking, notice,
letter etc. have been fully paid and its claim satisfy or discharge or till the Board Certificate with the terms
and conditions of the directions, undertaking, notice, letter in provision of relative laws have been fully and
properly carried out and completed by the said Company / Unit and accordingly discharge this guarantee
unless the payment or claim under this guarantee is made on us in writing on or before 31/03/2024, we shall
be discharged from all liability under this guarantee hereafter.

(6) We, HDFC Bank Limited, Surat further agree with the Board shall the- fullest liberty without our
consent and without affecting in any manner our obligations hereunder to vary any of the terms and
conditions of the said Direction / Undertaking / Notice / Ictter etc. or to exchange time of compliance by the
said company / unit from time to time or to postpone for any time or from time to time any of the power
excrcisable by the Board against the said Company / Unit and to forebear of enforce any of the terms and
conditions relating to the said consent / conditions / undertaking / notice/ letter ctc. and we shall not be
relieved from our liability by reasons of any such variation or extension being granted to the said
Company / Unit or any forbearance, action, commission on the part of the Board or any such matter or thing
whatsoever under the law Relating to sureties would, but for this provision, effect 6f no relieving us.

(7) This Guarantec will not be discharged due to the change in the contribution of the bank from company/
Unit.

(8) We, HDFC Bank Limited, Surat undertake not to revoke this guarantee during its currency expect with
the previous consent of the board in writing.

(9) Not with standing what has been stated above, our guarantee shall remain in force until date unless a
demand or claim under this guarantee is made in writing on before 31/03/2024. All your rights under this
guarantee shall be forfeited and we shali be released and discharged from ali liabilities under this guarantee
thereafter dated.

“NOTWITHSTANDIND ANYTHING CONTAINED HEREIN “:-

G
%{3 1.0ur liability under the Bank Guarantee shall not exceed Rs. 1,00,000--00 (Rupees One Lakh

Only).

2. This Bank Guarantee shall be valid up to 31/03//2024.

3. We are liable to pay the guaranteed amount under this Bank Guarantee only and if you serve
upon us a written claim or demand on or before 31/03/2025 failing which the Bank shall stand
released and discharged from any liability whatsocver under this Guarantce.

All claims under the guarantee will be payable at HDFC BANK LTD SURAT

This guarantec will be returned fo us as 502’}515 '?Ehe urﬁposg for wgich it 1s issued is fulfilled. The
BG Confirmation Letter No. GTEE/ RS 4 11 ezgfaf %ﬂ‘r of the Bank Guarantee
n0.067G102220550002 Dated: 24-FEB-2022

/
Piace: SURAT ) /
Date: 24-FEB-2022 927) ﬂ%
g ,) e 3 )
1/ i / - / %/I” . . a3 R
KARDKR VYAS @;&%&HM NIRMAL
EMP, COTE : K2342 EIP CODE - D6541
BRANCH MANAGER PANDESARA BR - 4235

PANDESARA BR-4235 PBA-TA




. Menthly Report from Industry mﬁ AN N EXU RE *Erm No D2

Gujarat Pollution Control Board May , 2022

1.

e 1 & U A WK

9.

Name & address of Industry : Jay Bajrang Industries(Formerly:Sejal Colour Chem), PCBID: 41439 |
G.1.D.C,SachinTa.Choryasi,
Sachin - 394230
DIST : Surat, TAL : Chorasi, SIDC : Sachin

. Phone No. : 9898530663

. Date of commencement of Manufacturing process :  01/06/2013

. CTEs No. & Date : CEE-100183,19/03/2024

. CCA No . & Date of Expiry : AWH-108624, 30/06/2023

. Water Cess (with Interest) paid up to which Period :

. Laboratory charges pending if any : 0

. Water consumed during the month (by all sources )in KL :  Meter Reading=0,Kilo Litre=5

Water Cess Cooling Boiler/Dom/BIO Degrable/Non BIO Degrable : 2/3/0/0
Electricity consumed in PRODUCTION : 190 ETP/CETP: O APCM: 0

9A. Stack attached to : Boiler

10. Fuel consumed during the month :  Agro Waste/Briquettes

11. Products : Spent Solvent (Methanol, Acetone, Toluene, IPA, Ethyl Acetate, MDC, DMF, Pyridine )

12. Work of Control Measures In Progress :  Nothing in Progress

13. Upgradation / Addition of PCM is Required : Nothing Suggested

14. HAZ Waste Disposal(in Metric Tonne):

Return NOT Entered
| Type | Code | Name Qty-Unit Remark
| FUE | AGR [Agro Waste/Briquettes 5.0000M.T | B i
| GAS ] Nox ~ 50.000---- 10x <50 ppm
‘}_ GAS | So2 ) | 100.000---- 502<100 ppm B
. GAS ‘ Spm ) 150.000---- spm<150 mg/nm3
PRD | 432480 lspent solvent (methanol, acetone, toluene, ipa, ethyl 20.640-M.T
i | lcetate, mde, dmf, pyridine ) ] e
m I Date : 28/06/2022 171 Company Seal Authorised Signatory

Yours Faithfully

For Jay Bairang Ind s&fes

Partner
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ANNEXURE -Ti-

Form No. 21
GUJARAT POLLUTION CONTROL BOARD

“Paryavaran Bhavan”, Sector — 10 A,
GANDHINAGAR - 382 010.

ANNUAL REPORT FROM INDUSTRY

(To be submitted Online (XGN) by each industrial unit on or before 31st March in respect of
Calendar Year ended on previous 31st December)

1 GPCB ID No. 141439

2. Name & Address of the Unit : M/s. JAY BAJRANG INDUSTRIES,
Plot No.: C1-B, Shed No:71 17, GIDC, Sachin,
Surat-394230,

3. Phone Nos. (M) 9998437092
4. CCA No., Date & Validity (Copy of : CCA Consent Order No. AWH-108624 Date of
The CCA should be enclose issue:07-07-2020 valid up to 30-06-2023.

Please refer as per Annexure-I.

S. Production :

| Sr.No. | Name of the | CC&A a@lied_.'_Tot_a_l“praiuceTi dlﬁlg | Name of the |

Products Quantity per | the previous year | supporting
‘ month (April-2021 to March- | document or
I ‘_ | 2022)  record. |
L | 2 [ 3 T & 5
!_ 1 ‘ Distill/Recover 279.03 MT/Year
' Acetic Acid 150 MT/Month ‘ (Please refer as per
| B B B | Annexure-II)
2. Distill/Recover of ’
.Methanol
| Acetone ‘ ‘
' Toluene ---

34.49 MT/Year ‘

| Iso Propyl Alcohol 200 MT/Month ‘ (Please refer as per
Ethyl Acetate .
| Annexure-II) ‘

‘ ‘ Methylene ‘ ‘
Dichloride
‘ Dimethyl
|| Formamide | | |

6. Raw Materials (RM) :

Sr.No. | Name of ‘the Raw | CC&A o applied_Total “consumed | Name of the supporting
| | Materials B quantity per month ] during the year | document or record
For JAY BAIRANG INDUS'IEES |

Vi
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(April-2021 to | |
March-2022) ]
1. | 2. B 3. 4. 5.
1. Please refer as per Please refer as per Please refer as per ---
Annexure-II. Annexure-II. Annexure-II.
7. Utilities :
| Sr.No. Name of the | CC&A applied | Total produced | Name of  the supporting |
Utility Quantity per month. | during the year document or record (April-2021
| (April-2021 to to March-2022)
March-2022) -
1. | 2. 3. 4. 5.
L Electric Power - - ---
2. | Captive Power --- --- =
3. | Water 6.7 KL/ Day 62 KL/Year --- ]
4. | Bio Coal/Coke - —- — i
5. | Coal/Lignite 3 MT/Day
- | Or LDO B -
6.  Agro waste 4.5 MT/Day 193.26 MT/Year ---
7. | Oil (Name) --- B --- ---
8. Gas (Name] --- | --- B --- -
9. | Others. (Diesel) --- --- |-
8. Wastes Generation & Disposal during the year :
| Sr. | Name of | State CC&A Total Quantity of wastes Type & | Out side | Total
No | the Waste | (S,L,G) | applied generated reused and treated capacit | Disposal Wastes
Quantity | during the year y of facility for | disposed
Generated | Reused | Treated Treatm | treated during the
(April- at site ent waste | year. '
2021 to (April- | facility | (place of | (April- |
March- 2021 to at site disposal) 2021 to i
2022) March- (ETP, March -
2022) APCM 2022) '
_ | etc.) B
1. 2. 3. 4. S. | 6 7 | 8 9 10
1. | Distillation | Solid 3 MT/Year | 1.09 Nil Nil Nil | TSDF site | Nil
.| Residue | MT/Year B of BEIL |
2. | Spent Liquid | 2436 Nil Ni} 35 Nil Treatment | Nil |
| Solvents MT/Year | MT/Year /Solvent
| B recovery
3. | Discarded | Solid 18 70 Nil Nil Nil Return 130
Containers MT/Year Nos./Year back to Nos./Year
actual
I | B vender
For JAY BAIRANG INDUSTRIES

(L
ane_
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9. Details of Disposal of Treated Effluent :
Sr.No. | Name of the } Total quantity of treated effluent disposed during the vear
Waste stream | Disposed on land by Directly disposed to | Disposed to CETP by
GIDC or municipal
Gardening Disposal outside drain or Sea. Tankers Pipeline
etc. (April-2021 to
March-2022)
1. 2. ) 4 5 6 7
1 Effluent | Nil Nl Nil | Nil Nil
10. Details of Solid/Gaseous wastes after treatment :
) , - Total Quantity disposed during the year
Sr | Name of | Sent for co- | Sent to | Incinerated at Evaporated at Vented Vented
No | the processing | TSDF Own | Common | Own | Common | through through
Waste or Re- site | facility site | facility flue gas process ga
| _ cycler - stack scrubber
1. | 2. 3. 4. S. 6. 7. 8. 9. ~10.
1. ‘ Steam | - -—- - - - == --- -
Boiler
‘ (0.7TPH) - - -
11. Details of Disposal of Spent Solvents, Acids or Alkalis after use : *Not Applicable
I' Sr.No. | Name of the Solvent, | Total Quantity disposed dl_lring the year.
Acid or Alkali Solvent distillation at Spent Acid or Alkali Re-use or
L treatment at .
Own Other | Sale to Actual | Own Other Sale to
site | site | = Users Site | site | Actual users |
1 ] 2 3 4 S 6 7 8 '
1 |- - - - - - R
2 L e
12. Other Details :
(1) CETP Membership No., Date, Place & booked quantity (membership certificate should
be attached):
(2) TSDF Membership No., Date & Place (a)
(b)
()
(3) CHWIF Membership No., Date & Place (a) Please refer as per Annexure-III.
(b)
(©)
(4) Consent No. & Date of Reuser/Recycler etc. :
' Sr.No. | 1_\Iame, Address & Phone | Consent No. & Date from | Total Quantity sent to them

| ‘ Nos.

of Reuser/Recycler |

GPCB/CPCB./ Other SPCB (For |

For JAY BNRANG INDUSTRIES 3

C

Partner
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| etc. transboundary movementj Name of | Total Quantity
the sent during the
| | Waste year.

| L 2. 3. 4. | 5.

[ - R E—

(9) Wastes’ Transporters Details : Not Applicable

| Sr | Name, Vehicle | Used to carry Having | GPS | Online | Log-

' No | Address & Registration wastes | Author | system manifests book
Phone Nos. of | Nos. of Name | To carry | ization | impleme |implemented? | mainta
the Trucks/ of the | at which | from nted? ined?
Transporters | Tankers & waste | place for | GPCB?

capacity disposal .
1. 2. 3. 4. 5. 6 7 _ 8. 9. |

{1 L~ =l = —— — N 1" |; = =

13. Need of Upgradation, if any :

Looking to the above production and wastes gencration or/and future planning to increase
production, mention any up gradation or addition of pollution control measures necessary in

respect of ~

1. ETP
2. Fuel change or use
3. APCM
4. Scrubbing system for process gases
3. Noise control.
6. Solvent Recovery Unit Fet JAY BAJRANG INDUSTRIES
7. Any other :
-
Partner
(Signature)

Name & Designation.

Note : Any false information or suppression of information may lead to cancellation of all types of
permissions from the Board.
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

By RPAD

Pollution) Acs-1974, under section-21 ﬁM&iMﬂWﬁHM}-I”I and
Authorizition under rule 6(2) of - Hezardous Amd Other Waste (Mantgement and Transboundiary)

Ruics, 2016 Gamed s the Environmental (Protection) Act-1986, This Board i esapowened 1o Girant

R mmmmm:mmm&ummmumm%mw
., 7808 S top Comsolidetysl Conptt and Autherisstion (CC & A) of this Boand wader the provisions
gﬂmm&.am“mwa*

Wmﬂﬂ n} ..l mmm) | | | &)q

Lo . eiuons sad pmission dus t opemion of indweria] plae of the following items/
.m'i! : Sommuletion of deugs/phesmacentioal cae products only, no Raw

vt JI R ] j L mm : Co I“ MTM

' i yof 200 MT/Momh

L. Unit sholl malntin 30¢o discharge of wastewner, .
7 i - Ttdestry holl miowpe Solid Wastes genoratod from Industrial ‘activities as per Solid
|, Waste adaguaciot Raite-2016 (s9id waste as dellned tn RANUEY.

Trn e

. "
I B F R T AT

' . _ - Page 1 of 7
M/, JayBujrung _lndust_ﬁes (Old Name:-M’s, Sejal Colour Chem)}(1D-41439)

Clean Gujarat Green Gujarat

180 - 9001 - 2008 & 130 - 14001 - 2004 Certifisd Organisation
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As per Frovisions of Rule 18 of Solid Waste Management Rules-2016 you sre divected o
nhnmhm“mnlﬂatﬂnm(ﬁuofymmﬁm

4. Indmstry shall provide dedicated sterage facility for fiy ash,

8 ladustry shall comply with fiy ash motification 1999 as amended Nom time to thme.

6. Usit shall comply with Conl hasdiing guidelines of the Board.

7. Industry shall receive rew material ouly frem imdestrial anits heving valid CCA of the
Board. :

8. Industry shall maletsla complete records sbout reception of raw meteriel sloag with nanee &
address of industry, quantity received & recovered om day to day bashe.

9. Vent of alt storage tanks shall be connected through scrubber. :

10, The unic shall submit quarterly & sanual informstion on hazardows waste consumed, iss
somree, prodisets geuerated ar resources conserved (specify the detalls Kke type and quaptiy
of wasie) to the Board,

t2. lndustry shall comply with standard operatiog procedare (SOP) and Choekid
Requisite facilities for wtillaation of Hazardomy Waste Rule-? of the Hazarg
Waste (Mansgewment apd Trunshoawdsry mevemesi) Rules, 20}
Coutrol Board for utflization of Speat Alkali Bromine & Spext /

with s conditens.

B.M-ryﬂm-mm-uﬂwmu-y sitracts provision
of Rule 9 of Hurardous and Other Waste (Manapement ry) Ruoles 2016
without prior permsission of the Board. !

14. The pnit shall net procure spent solvents from withowt prior permission.

15, The wnit shall stove spent solvents ws per PESO spplicabie).

16. The unit shail maximum store total spent solveat 30 intat recovered solvent 30 MT
a any givena peint of thme.

17. The unit shall provide mimimum total sren 157 m2 for storage of spewt solvent & recovered
solvent.

18. The Sprot Solvents shall not be tramsferved from druams to distillation colama. The Spemt
solveats shall only be transferved t» distilation colmmn from raw meterial storage tank by
sofvent transfor pamp,

19. The unit shall explore the possibliities of co-processing of distillation residue.

20. The unit sholl comply with the conditions mentioned In the Standard opernting procedare
published by Central Pollution Control Beard.

21. The Stock of spent solvents within the premises shonid not exceed 7 days requirement. In
simple words, stock of spent solvents should not excsed 28% of the monthly selvent recovery
capacity (comsented quaptity).

22, The storage of speot solvest shall be 70% or more quastity in the clesed storage tanks and
sady 30% or less quantily of spent solvents shall be stored in drums.

23. The sak shalt annpally subait third party monitoring report for work mewe standands by
any NABL/EPA spproved lab to the Board.

24. Unit shall provide Water Scrubber as per the Board's guidelaes within 3 mouths and infors
HO & RO.

Page 2 of 7
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpch.gov.in

k § CONDITIONS UNDER THE WATER ACT:

. 3.1, Sgurce of waer: - GIDC,

' nmmﬁuﬁdmwmmmmHmmem

- 33.The quentity of the fesh waler consumption for domestic purpose shell mot excoed 0.7 KL/Day
M,Thmﬂfﬂunmuofnmuhawmmemmmm

- awillary indusirisl op shall not exceed 03 KL/Day shall gencrate boller Blow down

" vemeer wnd) reused for cooling purpose, Thus there shall be no industrial waste water generation.
3.5, Thnmpfm“mddmmunuw,
k. w-ﬂmmuwnﬁmmﬂkwmm

Ry - CONDSTIONS UNDER THE AIRACT: - hé??’

ummmmumsawmsmmmm,m
respactivedy.

I Y ‘w%“"«““‘ | :m,. \9

Agro waste 4.5 MT.
u.m ﬁrmtmw ommlqn-in
Farameter M
: o
SwamBoller - |15 Mulii  Cyclone | Particulate Manter | 150 mg/Nm’
1 (s oo . | Separstor S0; lgﬂm

44, MM“DMMMEMMHmHawm

encillary process.

4.5, lmmmmmwmamdmﬁmmm&

 hendling of Coallignite & flyesh. .

45, Indusery shalll comply with Coal hendling guideline of the Bosrd.

4.7 Industry shall comiply with fly ash notification 1999 as arsended from time o time.

43. 'MM&&MMMhMMMhmhdM
-mwunummmmmmm)mmmmmmm

qmul Mm
_ PARAMETERS PERMISSIBLE LIMIT (Mics M )
: ' ~ Anwml 24 Hirs Avermge
. | Particulate Matier. 10 (PMml 1]

Page 3 of 7
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Particulate Matier- 2.5 (PM ., ) 40 60
50, 50 80
NO,

K 40 30

49, m-wm;mnmmum.m&-m*umws}fumwm
&mmmhmwlhwﬁmmhmdﬂoﬂd'nﬂﬁ.m
mws)mmnmm«mmmumwmm
&s §-1, §-2, etc. and these shall be paimed/displayed to faciiitate identification.

4.10. The industry shall take adequate measures for control of noise levels from its own sources
whhh\ﬂlepmnisasnnsuulimhambimuirqwityminlesmtofmiuwI'ws
ﬂun?ﬁﬂlh)dw&'@dayﬁmw?ndﬂm)ﬁﬂlanighﬁme. Daytime is reckoned in
berween Ga.m. and 10 p.m. and nighttime is reckoned between 10 p.m. and 6 a.m.

5. AUTHORIZATION ss per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 [See rule 6 2} Q

Fotm for grant of authorization for ocoupier or operator handling Hazardous waste &\}
3.1 Authorizetion order No:- AWH-188624 date of [ssue: 02-07-2820.
s~2 A A B L e k- VUE Setmd L nilo L T |, k"mw an
: facility of below for following wastes g, the premi
y :

PRl @Y 1
authorization 1o

situsted a1 C
Saeat,

Sr. | Waste Quantity | Schedwle-l/ | W

No MT/Vear

1 | Distillation Residue 3 203 Storage,

on and disposal at
C. site,
2 | Spem Solvents 2436 02& c reatment/solvent
286 TeOgvery,

3 | Empty barrels/containers’ 18 i Collection, storage transportation
liners contaminated with andd  disposal ®© snhorized
hazardous  chemicals/ decortamingior
wasies

5.3 The authorization shall be valid up to 30-06-2023.

5.4 The suthorization is subject 1o the conditions stated below and such other conditions as may
be specified jn the rules from time to time under the Environment (Protection) Act.1986.

5.5 The auﬂqmnhon is granted to operaie a facility for collection, stormge within factory
premises transportation and uitimate disposal of Hazardous wastes as per condition no.5.2 to
the industry having valid CCA of this Bourd.

1. ."‘T‘I;le spplicant shall comply with the provisions of the Environment (Protection) Act-1986 and
the rules made there undes.

Page 4 of 7
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et B NN S R 1 e St e e aneie - m

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

2. The anthorization or its renewn! shall be produced for inspection x the request of an officer
suthorized by the Gujarst Pollution Control Board.
.. 3, The persons authorized shall not rent, lend, sell, and transfer or otherwise transport the
[hszardous wasies without obtaining prior permission of the Guiarat Poliution Control Board,
4. Any unssthorized change in personnel, equipment or working coaditions as mentioned in the
., . » Muthorization peder by the persons authorized shall constitute 8 treach of this authorization.
- -5, The person mathorized shall impiemen Emergancy Response Procedure (ERP) for which this
authorization is being granted considering all site specific passible scenarios such as spillages,
: mmmﬂummnmmmmmmumu
. - regulat laterval of tme; .
6. The perpn asborimed shell comply with the provisions putlined in the Central Polhution
Control Hoard guidetines on ““Implemening Liebiliies for Environmental Damages dus ©
IM‘&HMO!’MNHH”MW"

7. It is the duty of the mithorized person 10 ke prior permission of the Gujarat i q
-, . Conteol Boasd w close down the facility. : 5
- 8. The jmporied bezawious ead other wastes shall be fully insured for transk as well ﬁn&

operation. .

“ siccidental occunvence end bis clean-up ;
" 9. The meood of consemption-and fude of the impovted hazerdous and other
maintained ~

10, The-bazardous nd othar wastes which gets generated during recycing o Gecovery o
- pe-procesaing or stillzetion of impotted hazardous or other
disposed of ws per specific conditions of authorization.
.+ . 1, The ishporter g¢ caporter shall bear the cost of impost or export
any. - : 3

2 Mmlhth rencwal of an authorization shall
, m}hﬂqmquumzom

13 Any other Rr per the issued by the Ministry of

:mmm&uﬁm WM’u Central Mﬂwﬂmmmm

4. The Tas rahalf e tomily responsible for (L. coliection, storage, traneportation and
L s e

|s..mof-mm,hmwmmmmnhmwumﬁm
wmcmmwm by 30" day of June of every year for the preceding period
to March,
16, hmﬁqnﬁhﬂ:ﬁhmﬂh“mh&llhm
= 17, Ab per “Publie Liahllity lasurance Act-91* company shall get Insuranoe Policy, if applicable,

++ 19 In cdes of tresaport of kazardous wastes to s facility for (1.8, treatment, storage and digposal)

- euisting in's Stats other thes the State where hazardous weastes are ganerated, the occupier

_ - shall obisin "No Objection Cartificate” from the Stai: Polutios Control Bossd o7 Commitiee
- ﬂdeMTﬂMAMmﬁmﬂnHﬁym :

a _ . . PageSof7?
y Mis, Jayﬂqm Industrics (Old Name:-M/s. Sejal Colous Chem)(1ID-41439)

Clean Guyarat Green Gujarat

IS0 - 8001 - 2008 & IS0 - 14001 - 2004 Certified Organisation




20. Unit shall take sl concrete measures to show tangible results in waste generation, reduction,
avoidance, reuse and recycle. Actions taken in this regard shall be submitted within three
months and also slong with Form-4.

21. Industry shall have to dispicy the relevant information with regards to hazardous waste as
i;;doi;md in the Hon. Supreme Court’s Order in W.P. No.657 of 1995 dated 14® October,

22. Indusiry shall have to display on-line data outside the main factory gate with regard 1o
quantity and nature of hagardous chemicals being handled in the plant, inchding wastewnter
and air emisslons and solid hazasdous wastes generated within the factory premises,

7. SPECIFIC CONDITIONS:

7.1. The authorized actal user of hazardous and other wastes shall meintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board q

7.2, Handling over of the hazardows and other wastes to the suthorized actul user shail &
afier making the entry in the pessbook of the actua! wser. Km

7.3.1n case of renewal of muthorization, @ self-certified compliance report in respect w 3
emission standards and the conditions specified In the authorization for other

wastes shall be submitied to SPCB,

7.4, The occupier of the facility shall comply Smndard operating published
by MOEF&OC or CPCB or GPCB from time to time.

* 7.5.Uni shall comply provisions of E-Waste Management Rubes-201

7.6. The disposal of Hazardous Wisste shall be carvied out s per the hierarchy.

7.7. The occupiers of facilities shall not store the hazardous for » period not
exceeding winety days. Prior permission of the Board ined for extension of the
stovage period.

7.8. The occupier shall maintain the recornds of generation, transpost, recyeling, co

processing and disposal of hazardows wasie and make avaitable during the inspection,
7.9, The wansportation of the hazardous waste shail be carried out in GPS mownted dedicated
vehicles,

8 GENERAL CONDITIONS: -

8.1.Any change In personnel, equipment or working conditions as mentioned in the consents
form/arder should imimediately be imimated to this Board.

82 Applicant shall alsocomply with the genersl conditions given in amneure ).

8.3. Whenever due w accident or other unforeseén act or ever, such emissions ocour or is
apprehended (6 occur In excess of standards laid down such information shall be forthwith
reported 10 Board, concemed Police Station, Office of Directornie of Health Service,
Department of Exploaives, inapectorste of Factories and local body.

8.4, 1n case of failure of pollution control equipments, the production process connected 1o it shall
be st1opped. Remedial actions/measures shall be implemented immediately to bring entiré
situation normal.

Page 6 of 7
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C e GUJARAT POLLUTION CONTROL BOARD
_ ' PARYAVARAN BHAVAN
ﬁ : R , Sector-10-A, Gandhinagar-382 010
Phone : (079) 23228295

apca Fax : (079) 23232156

Website : www.gpch.gov.In

u.mwmwumlmmmpmmwmm
of envirommental safeguerds and other conditions stipulated by atatutory
MTMEMMMMMmCawunﬂMIdimﬂympmthhlef
Executive of the organization and shall work as a focal point for internalizing environmental

issues. These cells/mits also coordinate the exercise of environmental audit and preparation

of environmental statements,
8.6.The Eovirowmensel awfit shall be carried ot and the environmemtal statements
pertaining o the previous year shall be o this State Board latest by 0th
Sepewiber overy yeor.
For and e behaif of
Gujarst Follsiios Ceatrel
' %-ﬂ- )
Semier
NO: GRCBICCA-SRT-19381D_6143%/ Date:- P
Illlﬂlm. - Q
'MUs. Jay Bajrang Industries (OM Name:-M/s. Sejal Colour Chein) \
Enﬂngfcm“m""’ Q)

&
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3, JAY BAJRANG INDUSTRIES

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.I.D.C., Sachin, Surat.

Ref: Date :

ANNNEXURE-II

MONTHWISE PRODUCTION AND WATER CONSUMPTION DETAILS

MONTH PRODUCTION (MT) i RAW MATERIAL (MT)
Distill/Recover Distill/ Recovery of Spent ' Spent solvents
Acetic Acid Spent Solvent Acetic
. Acid . =
Apr21 | 13.20 | 8.35 | 13.40 |
May-21 |  12.59 10.74 1278 |
Jun-21 | 64.09 15.40 | 65.07 |
ul-21 | 27.33 NIL 2175 |
Aug-21 28.50 NIL 2894 |
Sep-21 | 51.15 NIL | 51.93 -
Oct-21 13.31 NIL | 1351
Nov-21 | 2477 NIL 25.15
Dec-21 29.39 NIL 29.84 |
Jan-22 14.70 NIL 14.93
 Feb-22 NIL NIL NIL
Mar-22 NIL NI CONL
~ Total 279.03 34.49 | 28330 35
For Jay Bairang Industries

Bariner
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ANNEXURE-TL

BHARUCH ENVIRO INFRASTRUCTURE LIMITED

25Y December, 2017

To,

Jay Bajrang Industries
Plot No.C1-B,

Shed No.7117,

GIDC, Sachin,

Tal: Chorasi,

Dist: Surat

Sub: Membershin _Certificate for Commaon

Incinaration

Facility.
Dear Sir,

We hereby certify
Imprineratinm taciiii
Anklzshwar. You have booked quant,
paid Registration fese for comme
Membership No. is CI/0BD/20:

that yocu have becon
F Bhooosl o Fraotm it

Waste will be accepted after submitting valid authorization of GRPCL.

Thanking vou,

Yours faithfully,
For, BHARUCH ENVIRO INFRASTRUCTURE LTD.

W / /. / 7
:.i. / /r,) /4
AUTHORISED FIGNATORY

CIN No.: U45300G.J1987PLC032696
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43, JAY BAJRANG INDUSTRIES

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

Ref :

June, 2022 GPCB ID: 41439 :
To, 0

The Member Secretary,
Gujarat Pollution Control Board S
Paryavaran Bhavan, Sector-10/A,
Gandhinagar — 382010.

Date :

SUB: TO REVOKE OUR CLOSURE ORDER PERMANENTLY & RELEASE OUR BANK GUARANTEE
REF.: (1) YOUR REVOCATION ORDER VIDE LETTER NO.: GPCB/CCA-SRT-1938/1D-41439/660499 DATED:
27/04/2022
(11) ONLINE CLOSURE REVOCATION APPLICATION VIDE INWARD NO.: S606%S ON DATED: 24| 0612022

Respected Sir

With reference to the above subject matter, we would like to inform you that we have received 3 month of trial
run revocation order on dated: 27/04/2022 against our closure order issue on dated: 20/01/2022. We were
done online closure revocation application on dated: 08/03/2022. We are complying all the Environmental Rules
and regulations, also following CC&A conditions and we are abiding by the decision by Hon. NGT with reference
to OA 05/2022. So that we have herewith applied for permanent revocation with valid Bank Guarantee, latest
Form-20, Form-21 as per Annexure-l, Annexure-ll, Annexure-lll respectively.

We hope you will be satisfied from above progressing steps & may humbly request you to revoke the closer
order permanently and release our bank guarantee & oblige us.

Thanking You,

Yours Faithfully, 6 ’\ \)O’LL
2

For, JAY BAJRANG INDUSTRIES

(AUTHORIZED SIGNATORY)
Encl.: Annexure I-1

CC, To
The Regional Officer, G-RC. B‘Oal"d
Gujarat Pollution Control Board, URAT.
338-Belgium Square, Ring Road, RECE-1VED COPY
Surat-395003. Sign,
Date. 2597, 77 —
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B. G. No. 1 067GT02220550002
Date : 24-FEB-2022
Amount : Rs. 1,00,000/-

Date of Expiry: 31/03/2024

To,

The Member Secretary,

Gujarat Pollution Control Board,

Paryavaran Bhavan, Sector- 10/A,
Gandhinagar - 382 010. -

Bank Guarantee Agreement

In consideration of the chairman, Gujarat pollution Control Board, Paryavaran Bhavan, Sector-10A,"
Gandhinagar -- 382010 (hereinafter referred to as Board) having agreed to the unit M/s. Jay Bajrang:
liadustries located at Plot No.: CY-B, Shed No.: 7117, GIDC Sachin, Tal.: Chorasi, Dist:- Surat-394230.

proposed compliance under Environment (Protection) Act, 1974, Water Act-1974 and Rules made there
under as well as following points: '

Unit shall have to operate ETP efficiently & regularly.

Unit shall bave to maintain Zero Liquid Discharge.

Unit shall have to comply all condition mentioned in the CC&A of the Board.
Unit shall have to maintain GPCB Specified norms under Water Act, 1974.

A

Unit shall have to comply Environmental Rules and Regulations.

(1) We, HDFC Bank Limited, Surat (hereinafter referred to as the Bank) at the request of the said firm/unit.
Do hereby undertake to pay the Board an amount not exceeding Rs. 1,00,000-00 (Rupees One Lakh Only)
due to non compliance of Consent conditions or directions issued / being issue by the board from time to
time for damage to the Environment by reason in breach of the said Act, Direction, Notice, instructions etc.
by the said company / unit.

(2) We, HDFC Bank L imited, Surat do hereby undertake to pay the amount due and payable under this
Guarantee without any demure merely on a demand from the board that the amount claimed is due for the
reasons of non-fulfillment of any undertaking or violation of the Consent Conditions or any provision of the
said Acts. The Bank shall conclusive as regards the amount due.and payable by the Bank under this
guarantee shall be restricted to an amount not exceeding Rs. 1,00,000- 00 (Rupecs One Lakh Only).

(3) We, HDFC Bank Limited, Surat undertake to pay to the Board any money to demanded notwithstanding
any dispute of disputes raised by the said Company / Unit in any suit or proceedings pending_ before any

-
\J&\ Court or Tribunal or Board against the Board relating thereto, Our liability under this bei/i;'g absolved or
y - LTevocable. K
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(4) The payment so made by us under this agreement shall be valid discharge of our liability and Company /
Unit shall have no claim against us for making such payment.

(5) We, HIDFC Bank Limited, Surat further agree that the guarantee herein do not remain in full force and
effect during the period that would be taken for the purpose of the undertaking, notice letter etc. and that
itself continue to be in force till all the dues of the Board in or by virtue of the said undertaking, notice,
letter etc. have been fully paid and its claim satisfy or discharge or till the Board Certificate with the terms
and conditions of the directions, undertaking, notice, letter in provision of relative laws have been fully and
properly carried out and completed by the said Company / Unit and accordingly discharge this guarantee
unless the payment or claim under this guarantee is made on us in writing on or before 31/03/2024, we shall
be discharged from all liability under this guarantee hereafter.

(6) We, HDFC Bank Limited, Surat further agree with the Board shall the: fullest liberty without our
consent and without affecting in any manner our obligations hereunder to vary any of the terms and
conditions of the said Direction / Undertaking / Notice / letter etc. or to exchange time of compliance by the
said company / unit from time to time or to postpone for any time or from time to time any of the power
cxercisable by the Board against the said Company / Unit and to forebear of enforce any of the terms and
conditions relating to the said consent / conditions / undertaking / notice/ letter etc. and we shall not be
relieved from our liability by reasons of any such variation or extension being granted to the said
Company / Unit or any forbearance, action, commission on the part of the Board or any such matter or thing
whatsoever under the law Relating to sureties would, but for this provision, effect of no relieving us.

(7) This Guarantee will not be discharged due to the change in the contribution of the bank from company/
Jnit.

(8) We, HDFC Bank Limited, Surat undertake not to revoke this guarantee during its currency expect with
the previous consent of the board in writing,

(9) Not with standing what Las been stated above, our guarantee shall remain in force until date unless a
demand or claim under this guarantee is made in writing on before 31/03/2024. All your rights under this
guarantee shall be forfeited and we shali be released and discharged from all liabilities under this guarantee
thereafter dated,

“NOTWITHSTANDIND ANYTHING CONTAINED HEREIN ©:-

1.0vur liability under the Bank Guarantee shall not exceed Rs. 1,00,000-00 (Rupees One Lakh
Only).
2. This Bank Guarantee shall be valid up to 31/03//2024.
3. We are liable to pay the guaranteed amount under this Bank Guarantee only and if you serve
- upon us a written claim or demand on or before 31/03/2025 failing which the Bank shall stand
released and discharged from any liability whatsocver under this Guarantec,
All claims under the guarantee will be payable at HDFC BANK LTD SURAT
This guarantec will be returned to us as sogn as the purpose for which it is issued is fulfilled. The
BG Confirmation Letter No. G]‘EE/Q%S%F%&%F%:? ?)‘a‘r of the Bank Guarantee
10.067G102220550002 Dated: 24-FEB-2022

Piace: SURAT

Date: 24-FEB-2022

DT sﬁﬁ% NIRMAL

AN coy 3 . )DE - D6541
ARNNSY, :, COE : K2342 EMP CODE - |
c??”w,;w\x §¥§N ’thANAGEf«z PANDESARA BR - 4235
(3537 )+l PANDESARA BR-4235 PBA - TA

Bloom vl S :

N

o/
\‘f?\":\“’f /"} ./
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Menthly Report from Industry 1285 ANNEXURE ~Hom no2

Gujarat Pollution Control Board May , 2022

1

o 3 &N N s W

9.

. Name & address of Industry : Jay Bajrang Industries(Formerly:Sejal Colour Chem), f_P_C_B ID : 41439___

G.I.D.C,SachinTa.Choryasi,
Sachin - 394230
DIST : Surat, TAL : Chorasi, SIDC : Sachin

. Phone No. : 9898530663

. Date of commencement of Manufacturing process :  01/06/2013

. CTEs No. & Date: CEE-100183,19/03/2024

. CCA No . & Date of Expiry : AWH-108624, 30/06/2023

. Water Cess (with Interest) paid up to which Period :

. Laboratory charges pending if any : 0

. Water consumed during the month (by all sources )in KL.: Meter Reading=0,Kilo Litre=5

Water Cess Cooling Boiler/Dom/BIO Degrable/Non BIO Degrable : 2/3/0/0
Electricity consumed in PRODUCTION : 190 ETP/CETP : 0 APCM: 0

9A. Stack attached to : Boiler

10. Fuel consumed during the month :  Agro Waste/Briquettes

11. Products : Spent Solvent (Methanol, Acetone, Toluene, IPA, Ethyl Acetate, MDC, DMF, Pyridine )

12. Work of Control Measures In Progress :  Nothing in Progress

13. Upgradation / Addition of PCM is Required : Nothing Suggested

14. HAZ Waste Disposal(in Metric Tonne):

Return NOT Entered

‘Type i__C;d—ew - Name ' Qty-Unit " Remark
_ FUE_ | AGR |Agro Waste/Briquettes - 5.000-M.T ) 1
| GAS Nox ~ 50.000---- mox <50 ppm N
 GAS So2 - ~100.000--— 502<100 ppm %
~ GAS | Spm 150.000-—-  |spm<150 mg/nm3

PRD | 432480 [spentsolvent (methanol, acetone, toluene, ipa, ethyl 20.640-M.T
| bcetate, mdc, dmf, pyridine ) -
m I Date : 28/06/2022 171 Company Seal Authorised Signatory

Yours Faithfully

For Jay Bairang n&?—sé{ies

Partner
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Form No. 21
GUJARAT POLLUTION CONTROL BOARD

“Paryavaran Bhavan”, Sector — 10 A,
GANDHINAGAR - 382 010.

ANNUAL REPORT FROM INDUSTRY

ANNEXURE - I

(To be submitted Online (XGN) by each industrial unit on or before 31st March in respect of

Calendar Year ended on previous 315t December)

1

2.

GPCB ID No.

Name & Address of the Unit

Phone Nos.

CCA No., Ddte & Validity (Copy of

The CCA should be enclose

: 41439

: M/s. JAY BAJRANG INDUSTRIES,
Plot No.: C1-B, Shed No:7117, GIDC, Sachin,
Surat-394230.

. (M) 9998437092

- CCA Consent Order No. AWH-108624 Date of

issue:07-07-2020 valid up to 30-06-2023.
Please refer as per Annexure-l.

Production
rSr.No. | Name of the | CC&A applied | Total produced during Name of the |
| Products Quantity per previous year | supporting
' month (April-2021 to March- | document or
. 2022) - record. '
| 1. 2. 3. 4 | 5.
1. Distill/Recover 279.03 MT/Year
‘ | Acetic Acid 150 MT/Month (Please refer as per
! - ] Annexure-II)
2. Distill/Recover of :
Methanol
| Acetone
;I;(z)ll;)ir;;yl Alcohol . 34.49 MT/Year
200 MT/Month (Please refer as per
Ethyl Acetate Annexure-II)
Methylene
Dichloride
Dimethyl
| Formamide

Raw Materials (RM) :

"Sr.No. | Name of the Raw | CC&A
| quantity per month

| Materials

applied | Total
| during  the

consumed | Name of the supporting |
year | document or record

—

Fot JAY BAIRANG |NDUSTC‘RjES |

Vi

Partans
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‘ ‘ | (April-2021 to
March-2022)
1. 2. 3 4. 5.
1. Please refer as per Please refer as per Please refer as per ---

Annexure-II.

Annexure-II.

‘ Annexure-II.

7. Utilities :

Sr.No. | Name of the | CC&A applied | Total produced Name of the supporting
Utility Quantity per month. | during the year document or record (April-2021
‘ (April-2021 to to March-2022)
| March-2022)
) D 2. 4. 5.
1. | Electric Power -—- - -
2, I Captive Power [ --- - - )
3. | Water | 6.7 KL/ Day 62 KL/Year | --- -
4. Bio Coal/Coke --- --- - |
5. Coal/Lignite 3 MT/Day - -
L Or LDO | B _
| 6. | Agro waste 4.5 MT/Day 193.26 MT/Year ---
7. Oil (Name| --- ---
| 8 Gas (Name) --- | - --- B
9 Others. (Diesel) --- | --- - .
8. Wastes Generation & Disposal during the year :
Sr. | Name of State CC&A Total Quantity of wastes Type & | Out side Total '
No | the Waste | (S,L,G) | applied generated reused and treated capacit | Disposal Wastes |
Quantity | during the year | yof facility for | disposed |
Generated | Reused | Treated Treatm | treated during the
(April- at site | ent waste year. |
2021 to (April- facility | (place of | (April- |
March- 2021 to at site disposal) 2021 to |
2022) March- (ETP, March - |
2022) APCM 2022)
- etc.) B |
1. 2. 3. 4, 5. 6 7 8 9 10
Distillation | Solid 3 MT/Year | 1.09 Nil Nil Nil TSDF site | Nil
| Residue | MT/Year | of BEIL
2. | Spent Liquid | 2436 Nil Nil 35 | Nil Treatment | Nil
| Solvents MT/Year MT/Year /Solvent |
| B | recovery
3. | Discarded | Solid 18 70 Nil Nii Nil Return 130
Containers | MT/Year Nos./Year back to | Nos./Year
actual
‘ ‘ vender ‘
Fot JAY BAIRANG INDUSTRIES

id
are, .
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9. Details of Disposal of Treated Effluent :
Sr.No. | Name of the | Total quantity of treated effluent disposed during the vear
Waste stream | Disposed on land by Directly disposed to | Disposed to CETP by
GIDC or municipal
'. Gardening | Disposal outside drain or Sea. Tankers Pipeline
etc. (April-2021 to
o March-2022)
1. 2. 3 4 5 6 7
1 | Effluent | Nil Nl | Nil Nil | il
10. Details of Solid/Gaseous wastes after treatment :
i - ) Total Quantity disposed during the year -
Sr | Name of | Sent for co- | Sent to | Incinerated at | Evaporated at | Vented Vented
No | the processing | TSDF Own | Common | Own | Common | through through
! Waste or Re- site | facility site | facility flue gas process gas
- cycler | | stack scrubber
1. 2. 3. 4. S. 6. 7. | 8. 9. 10.
1. Steam | --- --- - - — |- - ---
Boiler
(0.7TPH) | B
11 Details of Disposal of Spent Solvents, Acids or Alkalis after use : *Not Applicable

Sr.No. | Name of the Solvent, Total Quantity disposed during the year.
| Acid or Alkali Solvent distillation at Spent Acid or Alkali Re-use or
| treatmentat
Own Other | Sale to Actual | Own Other Sale to
- - | site site | Users | Site | site Actual users
1 2 B 3 4 5 6 7 . 8
1 R I I S S
2. o _ I I D B
12. Other Details :
(1) CETP Membership No., Date, Place & booked quantity (membership certificate should
be attached):
(2) TSDF Membership No., Date & Place (a)
(b)
()
(3) CHWIF Membership No., Date & Place (a) Please refer as per Annexure-III.
(b)
(©
(4) Consent No. & Date of Reuser/Recycler etc. :

| Sr.No. | _Name, Address & Phone | Consent
of Reuser/Recycler | GPCB/CPCB./ Other SPCB (For | B

For JAY BAIRANG INDUSTRIES

| | Nos.

No.

& Date from  Total Qua_mtity sent to them

we
w Pastner



1299

‘ etc. transboundary movement) Name of ] Total Quantity_'
the sent during the
I I —— Waste ‘ year.
L 2. 3. 4. 5. |
1 -- -- | --
Wastes’ Transporters Details : Not Applicable
'Sr | Name, | Vehicle Used to carry Having | GPS Online |Eg— B
‘ No | Address & Registration wastes | Author | system manifests book
Phone Nos. of | Nos. of Name | To carry |ization | impleme implemented? | mainta
‘ the | Trucks/ of the | at which | from nted? ined?
| Transporters | Tankers & | waste | place for A GPCB? ‘
| - capacity | disposal | ‘ -
.| =2 | &5 1 a4 | 5 | 6 | 7 8. | 9 |
L1 |— - Mz e e 1_ N - —f .

13.

Need of Upgradation, if any :

Looking to the above production and wastes generation or/and future planning to increase

production, mention any up gradation or addition of pollution control measures necessary in
respect of —

NOo Gk W

ETP
Fuel change or use
APCM

Scrubbing system for process gases

Noise control.
Solvent Recovery Unit
Any other

Fet JAY BAIRANG INDUSTRIES

&t

Partner

(Signature)
Name & Designation.

Note : A;y false information or suppression of information n'zy lead to cancellation of all types of

permissions from the Board.



GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

L mmammmwmmauwn(mmmmmor
Mm}hu-lﬂttﬁm&l of the Air (Prevention and Control of Pollution)-1981 and
mmmmﬁnwummmmtmemmwmy
Ituh,ﬁ)li mmmﬁnmmﬂ(m)m This Board iz esnpowened 10 Grant

R mmmmmmemmmmM.lmmm.
ﬁ's?m 204 Antherisation (OC & A) of this Boand usder the provisions /
rules of maawmmw-m

¥ .m
- .und-qmmunmm-m

.
: =Z¢EQWMMMWM§GMMMM Solid
mmmt{mm-mhmm i

B -._:_‘,. .i".e‘s-l-"_,.‘e-...'. I R
: S ‘ Page 1 of 7
MA, Jameng Industries (Old Name:-M/s, Sejal Colour Chem)}(ID-41439)

- Clean Gujarat Green Gujarat
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3. As per Provisions of Rale 18 of Solid Waste Msnagement Rules-2016 yon sre divected to
nhnnmb“ﬂﬂubnpﬁunmmm(ﬂ)ﬂwﬂm
requiremsent by “refased derived facl.

4. Industry shell provide dedicatod storage facilicy for fly ash,

8 ladmsiry shall comply with fly ash sotification 1999 as amended from tice o tme.

6. Usit shall comply with Coal haadling guldelines of the Board.

A Idu&yﬂrﬂemmﬁhlﬂlyﬁnhdmrmunibmhgwmﬁﬁm
Board, .

& l“mﬂlmhe—mmmmoﬂnm-MMun&
muuw,mmamumaywmm

9. Vent of al storage tanks shall be connected through scrubber. .

10, The unit shall submi quarterly & sanwal isformation on haanidons waste vemsumed, by
mmprdmmnmmﬂ«puwﬂehehmwnd Sl
of waste) to the Board,

11. The wait shall label s product (Bromine) mantfectured by wilitzing aforesaid bpa)Bue

pharmaceutionls,

12, lndustry shall comply with standard opersting procednre (SOP) and Choekiht.o
Requisice facilities for wtillaation of Hazardons Waste Rule-9 of the Hazsrdhle
Waste (Mamagemest awd Transboundsry mevemeni) Rules, 20164

Costtrol Board for utflizetion of Spent Alkali Bromine & Spent Ac and comply
with is condithens.

&u&,ﬂunmm-ﬂuﬂwmﬂq stlrects
dﬂ*!ﬂmmmmm ry) Rules 2016
withowt prior permission of the Board. 4

1. The unit shall not procure speat solvewts from withowt prior peraskssion

15. The wait shall store spent solvents us per PESO bie).

16. The unit shail maximum store total spent solveat 50 nd total recovered solvent 50 MT
at any given pelmt of time.

17. The unit shall provide minimum total sren 157 m2 for storage of spent solvent & recovered

solvent.

18. The Spent Solvents shall not be tramsfesyed from drume to distilietion colama. The Spest
MﬂulﬂthhMu_ﬁ-WMWhﬂh
solvent transfor pump, .

9. mmmmmmu»mwmm

nm-mmmmmmwummammu
published try Central PoBution Comtrol Beard.

21. The Stock of spent solvents within the premises shonid not exceed 7 days reguirement. In
Mmmdwmmmmmm&ﬁ“ﬁbﬂmm
capacity (comsented gaaptity).

nmwuwmmumﬂmmwmumwuﬂum
oady 38% or less quantity of spemt solvents shall be stored in drusse.

23. The sakt shalk annpally submit thivd party wonitoring report for work ewe standards by
amy NABL/EPA approved lab to the Board.

24. Unit shall provide Water Scrubber as per the Board's guideliacs within 3 movths and inform
HO & RO.

Page 2 of 7
M/s. Jay Bajrang Industries (Old Name:-M/s. Sejal Colour Chem )ID-41439)
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GUJAHAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Phone . (079) 23226295

v - Sector-10-A, Gandhinagar-382 010
aPce

kN

Fax : (079) 23232156
Website : www.gpch.gov.in

CONDITIONS UNDER THE WATER ACT:

... 3.1, Sgurce of wer - GIDC,|

3.2, The quaimbiy of the fresh water corsumption for industrial purpose shall sot exceed 6 KL/Dey.

- 33.The quantity of the Sresh wator consamption for domestic purpose shedl mot excoed 0.7 KL/Day

44, There shall ta b gifociss smnission from the manmfacusring process as well a3 amy other

3.4, The quantity of the. indusivial effiuent o bo generated from the mamufiscturing process and other
~ aneillary indusiriel operations shall not exceed 03 KL/Day shall gencrate boller Blow down

" ‘wanes wnd reused for cooling purpose, Thus there shall be no industrial waste water generation.

3.5, mmiwmwummuxum.

15, Mﬂmmuwnﬂwup&mmm

. GONDITIONS UNGER THE AIRACT: - | ﬁﬁ _

umfonmu.u-uinuuammmm,mm,m

enclitery process.
45, lmmmmmeMMtﬁmm&
' handling of Coal/Lignite é fly esh. .
46 Indusry shall comiply with Coal handling guideline of the Board.
4.7, Imdusiry shall ¢ nlhﬁyﬂuﬂﬁedulm-mmmnmm
4.3.  The concenration of the following parameners in the amblent air within the premises of the
.mmwnmmo:mmmam)mmmmmmmm

Fenmssmsum{lﬁw-nf)
Annual ﬂ}mtwul&‘__l
&0
Page 3 of 7

Mi’s..lny Nmkmmﬂ Name:-M/s, Sejal Colowr Chem)(1D-41439)

Cléan ‘Guyjarat Green Gujarat
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Particulaie Mitier- 2.5 (PM 1, ) 40 )
S0, %0 80
NO, 80

40

4.9.  The applicant shall provide portholes. indder, platform eic mt chimney(s) for montioring the
ﬁmmwhmﬁlhmhmmhuduﬂd‘smﬂ.m
mws)mwummwmmmumwmm
&3 3-1, §-2, ete. and these shall be painted/displayed 1o facilitate identification.

4.10. mimmllmmmmnformmlofmlmlsﬁvmﬂsmm
willihlhepmnisasnnsbuniminamhiemairqmlityMinmsmofnohemIus
ﬂun?SdB{A)dwirgdaythwsﬂ?ﬂdBtA)dwimniﬂnime.Dmimismehonedin
mm.mlnm.mwﬁmismmmmpmwwm

5. AUTHORIZATION ss per HAZARDOUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Forw-2 [See role & () q

Form for grant of authorization for occupier or operator handling Hazardous waste
3.1 Authorization order No:- AWH- 188624 date of Issue: 02-07-2020.
g n et

e
= m»%l"

52 (PR ey o8 = TR [t el $ C IV R 2 = wliita
authorization 10 operate faciity of below for
situsted a1 Ci yi [/
Surat

Sr. | Waste Quantity | Sehedwie-1/

No| MVear | Cotogory

1 | Distillation Residue 3 203 Storage,

: and disposal at

2 | Spem Solvents 2436 02& c reatment/solvent

286 TeOgVErY,

3 | Empty barrelsicontainers’ 18 Ju Collection, storage transportetion
liners contaminated with and disposal ® mahorized
hazardous  chemicalks/ decontaminsior
wastes

5.3 The authorization shall be valid up to 30-06-2023.

5.4 The authorization is subject to the conditions stated below and such other conditions as may
be specified jn the rules from time to time under the Environment (Protection) Act1 986.

5.5 The autharization is granted (o operate a facility for collection, storage within factory
premises fransportation and uitimate disposal of Hazandous wastes as per condition no.5.2 to
the indlstry having valid CCA of this Board.

1. The applicant shall comply with the provisions of the Environment {Protection) Act-1986 and
~ the rules made there under.

Page 4 of 7
M/s. Jay Bajrang Industries (Old Name:-M/s. Sejal Colour ChemXID-4 1439)
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-332 010

Phone : (079) 23226295

Fax : (079) 23232156

Website ; www.gpcb.gov.in

The authorization or its renewa! shall be produced for inspection at the request of an officer
suthorized by the Gojerst Pollution Control Board.
_The persans authorized shall not rent, lend, sell, and transfer or otherwise transport the
hszandous wasies without obtaining prior permission of the Gujarat Pollution Control Board.
Any unsathorized change in personnel, equipment or working coaditions as mantioned in the
. uthorization prder by the persons suthorized shall constitute & tweach of this authorization.
. The person msthorizsd shall implemen) Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages.
: leakages, fire eic. and thelr possibie impacts and aiso carry out mock drill in this rogand at

2

R A
4
g

6. The pempo 'mummhmmmuwm
Contrel Board guidstines on * Liebilities for Environmental Damages due ©

7, hihtyﬁhﬂnﬁdmnﬂnpﬁrmbﬁmdumm@
" . The imporied bazasdous ad other westes shall be fully insursd for transk a5 well
" 9. The reoord of consemption axd fae of the isspovied hazerdous and other

maintained

. 10, The hazardous gnd other wastes which gets genemted during recycling or ﬂeom-yor
" pre-processing or aillastion of impotted hazardous or other wastes and
disposed of as per specific conditions of authorization.

.+ . 11, The jstpgster o cxporter sismll bear the cost of impart or export

12. An application Sor the rencwal of an authorization siali
. umder HomutSvs Waste snd Other Waste Rules, 2016.

13. Any other condifioms for complisnce as per the
. Brvironmest, Forost abd Climsto Changs or Cantral

time. :
'It.mwnmidﬂumm#(hm“md

waiies penerated.
15.. Reconds of yasts geacration, its mansgement and annual rotumn shall be submitted to Gujart
WWMth by 30® day of June of every year for the precsding period
to March,
16, In cese of amy sccidhet, datails of the same shall be submitted on Form-11 0 Gujamt
~ 17, AB per “Publie Liahllity lasurance Act-91* company shall get Insueanoe Policy, If applicable.
18. Empty druna and ‘contalners of toxic and hazard maserial shall be tremsed as per guideline
publiched for “Management & Handling of discarded containess™. Records of the same shall
, -bo mmaintsined sid forwarded to Grjanst Pollution Control Board regulariy. : '
++ *19: In céss of treneport of hazardous wastes to a facllity for (1.e. treatment, storags and disposal)
- eistiog in'a Stats other thas the State where hazardous wastes ave generated, the occupier
. shall obixin “No Objection Cartificate” from the Staie Poliutios: Control Board or Commitiee
-+ of thi concered Siats of Union Terriiory Administration where the facility exists,

; . : - - PogeSof?
‘Ms. Jay Bajeang Industries (Old Name:-M/s. Sejal Colour Chem)(1D-41439)

Clean Guarat Green Gujarat -

IS0 - 8001 - 2008 & IS0 - 14001 - 2004 Certified Organisation




20. Unit shall take a1l concrete measures to show tangible results in waste genetation, reduction,
avoidance, reuse and recycle. Actions taken in this regard shall be submitted within three
months and also along with Form-4.

Zi.hnmﬂanh:wndwﬂwtdmuhmmmwmmﬁ
Izglgalad in the Hon. Supreme Cowrt’s Order in W.P. No.657 of 1995 dated 14® October,

22. Industry shall have 1o display on-line dama outside the main factory gate with regard 0
qmﬁywwﬁmmmmm@mm in the plant, inchuding wastewater
and air emisslons and solid hazasdows wastes generated within the factory premises,

7. SPECIFIC CONDITIONS:-

7.1. The authorized actal user of hazardous and other wasies shall maintain reconds of hazardous

and other wastes purchased in a passbook issued by the State Pollution Contro! Board q

with the suthorizetion. mﬂvj

7.2, Handling over of the hazardows and other wastes & the suthortzed actusl user shail &
sfter making the entry in the passbook of the actus! user.

7.3.1n case of renewal of authorization, a self-certifiad compliance report in respect w 3
emission smndards and the conditions specified In the authorization for other

wasies shall be submitted 10 SPCB,
7.4, The ocoupier of the facility shall comply Standand operating published
by MOEF&OC or CPCB or GPCB from time to time.
* 7.5, Unit shall comply provisions of E-Wage Management Rubes-201 %
7.6.The disposal of Hazardous Weste shall be carried out as per the hierarchy.
7.7.The occupiers of Facilities shall not store the hazardous for a peviod not
exceeding ninety deys. Prior permission of the Board t obtained for extension of the
storage period.
7.8. The occupier shall maintain the records of generstion, transport, recycling, co

processing and disposal of hazardows waste and make available during the § i
7.9. The wrunsportation of the hazardous waste shafl be carried out in GPS mownted dedicated
vehicles.

8. GENERAL CONDRTIONS; -

8.1.Any change in personnel, equipment or working conditions as mentioned in the consents
form/onder should jrfimediately be intimated to this Board.

8.2. Applicant shall also comply with the geners] conditions given in snnevure |

8.3. Whenever due 0 accident or other unfireseen act or ever, such emissions occur or is
apprehended {0 occur in excess of standards taid down such information shall be forthwith
reported 10 ' Board, concemed Police Station, Office of Directormie of Heakh Seyvice,
Department of Explosives, Inapectorste of Factories and local body.

8.4.1n case of failure of poliution control equipments, the production process connected 1o it shall
be f1opped, Remedial actions/measures shall be implemented immediately to bring entiré
situation notmail,

Page 6 of 7
M/s. Jay Bajrang Industries (Old Name:-M/s, Sejal Colowr Chem)}(1D-41439)
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. GUJARAT POLLUTION CONTROL BOARD
, | | PARYAVARAN BHAVAN
ﬁ - . | Sector-10-A, Gandhinagaer-362 010
Phone : {079) 23228295

arcs Fax : (079) 23232156

) Website : www.gpcb.gov.In

8.5.The Environmental Maoagement Unit/Cell shall be setup to ensore implementation on and
movitoring of envionmental safsguerds snd ofher conditions stipulated by statutory
authorities, The Environinental Management Cell/Unit shall directly report to the Chief
Executive of the organization and shall work as a focal point for internalizing environmental
issues. These cells/units also coordinate the exsreise  of environmental audit and greparation
of environmental statements,

8.6.The Envisommentel swdit shall be camied out and the environmental stasemens
pertaining o the previous year shall be © this Stase Board latest by J0th
Sepiember every year.

NO: GROBCCA-SRT-19581D_4140%/
Tezmed to: |

M/, Jay Bajrasg Industries (O34 Name:-Mis. Sefal Colour Chem)
Plot Ne: C1-B, Skyd Ne: 7117, .Q)

GIDC, Bachin-394138,
Tak Cheryasi, Dist: Serat.

Page 7 of 7
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| JAY BAJRANG INDUSTRIES

LX)

Plot No.c-1B-7117, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

Ref : Date :

ANNNEXURE-II

MONTHWISE PRODUCTION AND WATER CONSUMPTION DETAILS

MONTH PRODUCTION (MT) RAW MATERIAL (MT)
Distill/Recover | Distill/ Recovery of | Spent Spent solvents
Acetic Acid Spent Solvent " Acetic
| Acid
Apr-21 13.20 _ 8.35 . 13.40
May-21 12.59 10.74 12.78
Jun-21 64.09 15.40 65.07
Jul-21 27.33 NIL 2775
Aug-21 28.50 NIL 2894 |
Sep-21 51.15 | NIL | 5193 | .
- Oct21 | 13.31 NIL | 1351
Nov-21 24.77 NIL 25.15 |
Dec-21 29.39 NIL 29.84 |
. Jan-22 14.70 NIL 14.93
_ Feb-22 NIL | NIL NIL
Mar-22 | NIL ' NIL NIL
. Total | 279.03 | 3449 | 28330 B
For Jay Bairang Industries

Rriner



ANNEXURE -

BHARUCH ENVIRO INFRASTRUCTURE LIMITED

251" December, 2017

To,

Jay Bajrang Industries
Plot No.C1-8,

Shed No.7117,

GIDC, Sachin,

Tal: Choras/,

Dist: Surat

Sub: Membership _Certificate for_ Common  Tneinaration

Facility.
Dear Sir,
We lereby certify that you ham becom= momis
Imrinerotinn foeill f Rhziiomn s Frootps
Ankleshwar, You have booked quan iMi/¥Ye
paid Registration fes: for comm 2 13

Membership No. is CI /OBD/20.

Waste will be accepted after submitting valid authorization of GPCL.

Thanking you,

Yours faithfully,

For, BHARUCH ENVIRO INFRASTRUCTURE LTD.
[} r |/

/ / A A

AUTHORISED SIGNATORY

f

CiN No.: U45300GJ1997PLC032696
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JAY BAJRANG INDUSTRIES

Plot No.c-1B-

7117, Road No. 71, Near Safal Dyg, G.I.D.C., Sachin, Surat,

Ref : Date :
July, 2022 GPCB ID: LH!A Bg , R oy e v
oY
To, /«(l

Gujarat Pollutisn Conire! Board
Head Gifice
Sectgr No,-10-A,

The Member Secretary,
Gujarat Poliution Control Board,

ParyavaranBhavan,Sector — 10 A ,

’ ’ ™ ] e ey -") <
Gandhinagar - 382010. Gandn(n 972 @“GQO
SUB.: CLARIFICATION REGARDING YOUR VISIT AT OUR INDUSTRIAL UNIT
REF.: YOU'RE LETTER NO.: NIL ON DATED: 12/07/2022

Respected Sir,

With reference to above subject matter, we would like to submit point wise clarification as under....

Q-1. “During visit, it was observed that production activity of unitin working condition.”
®*  We would like to inform you that, we have valid CC&A order No. AWH-108624 issue on dated:
07/07/2020 valid up to 30/06/2023 for the production activity.

Q-2. “Unit has to submit details of Production Data, Water Consumption, Raw Material Procurement
(With copy of passbook), Hazardous Waste Stock & Disposal and Fuel Consumption after getting
Trial Revocation.”
* Please find details of after getting trial revocation Production Data, Water Consumption, Raw
Material Procurement (With Copy of Passbook), Hazardous Waste Stock & Disposal and Fuel
Consumption as bplow

| e . o S o
WATER "RAW MATERIAL | _ PTION l

FUEL CONSUM
PRODUCTION | PROCUREMENT | v 0 | HAZARDOUS WASTE |

MONTH | (MT) | CONSUMPTION (SPENT | AGRO WASTE DETAILS i
| 1M soweny | m ,. |
| | I Stock:

- | | | Distillation Residue: '
| May-22 | 20.64 | 5 | 21.295 | 5 | Approx4.76 MT
| ' | | ! ' Disposal:

— ] = _.| — ——————— Discarded Container:

| 200 Nos.{Return Back
| ) | to Actual Vendor) |
[ June-22 | 41.02 | 8 | 54.7 | 15.59 Distillation Residue:

| [ | 1.8 MT (Please refer I
i I e e 25 per Annexure-) |
Note: Raw material procure ment passbook copy is same as per Annexure-II.

iy e & - R
G . -4 1 For JAY BAIRANG INDUSTRIES

L

RE
Signr _ p&z' WZ»UW
Date_____é_l.ag /OQZ
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ML JAY BAJRANG INDUSTRIES

Plot No.c-1B-

7117, Road No. 71, Near Safal Dyg, G.1.D.C., Sachin, Surat.

Ref :

Q.3. “Unit has to provide SMF with Boiler then inform to the Board.”
e  We would like to inform you that we have provided SMF with Boiler.

Date :

Q-4. “Unit has to strictly follow the condltlons of Trial Revocation and follow the submitted
Undertaking point which is given by you.”
° We are trying our level best to comply all conditions of Trial Revocation and also follow the
submitted Undertaking point.

We hope you will be satisfied from us & may humbly request you to consider the above details & oblige
us.

Thanking you,
Yours faithfully,

For, JAY BAIRANG INDUSTRIES

(AUTHORIZED SIGNATORY)
Encl. Annexure-],11.
C.C.To,
The Regional Officer,
Gujarat Pollution Control Board,
Plot No: 11-12/ 2, 3,
GIDC- Pandesara,
Surat-394221.
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. \ BEIL INFRASTRUCTURE Manifest No: Copy y)
LIMITED [14983] 1699301
20/04/2022
To be forwarded by To be Carried by the occupicr after taking signature on it form the
transporter,
[ Sender’s Details
Sender Name Jay Bajrang Industrles(Formerly:Sejal Colour Chem) [41439]
Address G.I.D.C,Sachln,Ta.Choryasl Taluka :CHO Distict;SUR Pin no:394230
Contact Details |9898530663 GPS Coordinates Lat :21.0500 Long :72.5100
iaybajrangtraderssales@gmall.com

Receiver’s Details

State Gujarat | Type of Facility Common HWIF

Facility Details  |BgL. INFRASTRUCTURE LIMITED [14983)

Contact Details 9909994959 dalwadibd@beil.co.in IGPS Coordinates Lat :21,6200 Long:73.0500
Address - 9401-9412,9501-9506,7905 E to H, GIDC,Ankleshwar,--— Taluka :ANK Distict:ANK Pin no:393002

T ~ Waste Detaijls
Waste Details I~20~20.3~Distillation Residues

Waste Intended |Incineration Total Qty 1.800MT Consistency [Solid
. |for
" Transporter Details j
Name SHIVALAY TRANSPORT |contact Details 7575022676 pravinvaghmasi@gmat.com |
Address SACHIN,SURAT District :Surat Taluka :Surat City j
Vehicle Details ]
Vehicle no GJ19T7906 GPS Enabled Yes ]Type of Vehicle lTruck
Driver name Ranjit Driver Contact No 9725721963
Waste Transportation Details
Vehicle Depart. |20/04/2022 2:00PM |Number of Drums 8 Loose Waste [0.000
|Remarks DISTILLATION RESIDUE : 1.8 MT No of bags 0
Sender’s Declaration :

1. Thereby declare that contents of the consignment are fully and accurate described above by proper shipping name
and are categorized , packed, marked » and labeled , and are all in all respects in proper condition for transport by road
according to applicable national government regulations. ,

2.1 hereby declare that we have obtained membership of common facility / carried out agree

GHAMIEAR AN ST BIOTRIEG:
| Piol No-C-it5.7117 oot o[/
| @ Na@oﬂqg Jafid dr ek -Safal- Date: \es
¥g.(Rita Dyg \G1!D,C,,
Sachin, SURKT
Transporter’s Acknowledgement of Receipt of waste

Stagps. GHIVALAYA TRANSEO\RT Date: Signature:

\
. |
chccivcr’s Certification of l}_efswm_ftﬁ;uzardous waste

T R R

R

Stamp: Date: Signature:

Print by 41439 @ 20/04/2022 02:20:17 PM 1 (Through XGN ) 0



Iy 16 ANNEXURE -Tr=
i

pass Book for Ut|||zat|on of Hazardous & Other Wastes as a Resource or
after Pre-processing either for Co- -processing or for any other use
_ (for actual users)
L \ameandAddress (¢, TAY BHJ RANC TNDYSTRLES
of the Industry with PLOT No° B SHED NO' F)(F ,
L GPcBID- 41439 KIoC, SP\CHIM 394230, —
| TA: CHORHSI OIST: SURAT.

Telephone/ FaxNo. ﬁ €€ 53 0663
E-mail Address 1 )

Authorization No.

Date of Issue

Validity Period : &ﬂk §(| 2076 To 30!@6 110 23
(As per Authorization)

Type of quantity of the Hazardous and Other Waste(s) permitted for
procurement and Utilization:

Sr. Hazardous and Quantity
No. Other Wastes Type (Tons Per Annum)
1 ~au3e MTPA —

Spent Solvents (Generated CTWoO THOUSAND

from industrial use of sol- | FOVR HuwdReED

' THIRTY 514 A
vents, Production/formulation |

of drugs/pharmaceutical and

vt A Da%ad%l%ﬂew&éeatg*
'(1) C* Ha uu Poltution Conirs! m@nrf

& hvvavanan Bhavan, Segtor-10:
‘».' f\nl\\i\t (““ % ﬂjﬁ




— Regional Office-SURAT ISO-9001 & I1SO-14001 Certified

T~ . .

ot U o b 338, Belgium Square, Typical First Floor, Silver Plaza Complex, Opp. Linear Bus Stanfﬂ,
)\ | L4 Ring Road, Surat- 395003. Phone: (0261) 2442696 Website : www.gpcb.gov.in

XGN website : http://gpcbxgn.gujarat.gov.in E-mail : ro-gpcb-sura@gujarat.gov.in
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— ujarat Polf§#hn Control Board

e Regional Office-SURAT [S0-9001 & 1S0-14001 Certified
W 338, Belgium Square, Typical First Floor, Silver plaza complex, Opp. Linear Bus Stand,

_N Ring Road, Surat- 395003 Phone: (0261) 2442696, Website: www.gpch.gov.in
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v GUJARAT POLLUTION CONTROL BOARD
- PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295

Fax : (079)-23232156-

Website : www.gpcb.gov.in

o £

No.GPCB/HO/ICZMP/VOC analyser/52A (11)/ 4151242022 ¥2 1 J':{N 2022
To,
7 ead,

Regional Office-Surat,

338, Belgium Square, 1* floor,
Silver Plaza Complex, .
Surat-396195

Sub: Finger printing Analytical Test Repoits of Hazardous Waste by using GCMS.
Ref: GPCB/RO/SURAT/LAB-35(B)/6959/2021, Dated: 08.01.2022.

Respected Sir,

With reference to above cited subject, please find enclosed here with following Analytical
Teat Reports as per the requirements.

Sr. No Regional Office Central Laboratory Attachments
Code No. L.R. No. pages
! 108 . 5 T 1
2 109 255 1
|3 112 258 1 L

This is for your kind information and further necessary actions.
Thanking You,

Yours faithfully, )

-

N. Agravat
Central laboratory

Copy to: 1) Unit Head, Surat, HO, GP(T;B, Sector-10/A, Gandhinagar.

=

Encl: As Above

Clean Gujarat Green Gujarat =

tnm Annd  oasG 4 1eoy o ianat - onnd Certified Graanisation
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ANALYSIS REPORT FOR FINGER PRINTING

Type of Sample

Waste water Sample

Sample Collected by

Team: GPCB, Surat.

GPCB/RO/SURAT/LAB-35(B)/6959/2021,

Reférence

—— Dated:08.01.2022

RO’s Code 109

Central Lab Code 255 -

Date of Sample Received 10.01.2022

Test Parameter

Finger printing Analysis using GCMS
(Qualitative Method)

Probability
Sr No Name Formula .
: 0
] No Compound Found -- --
Analyzed By (%lecked By Q Approved By
T dx\_@
P prES= ot
P. N. Patel Dr. T. L. Patel DT. S, N. Agravat
Sr. Sci. Asst. Scientific Officer Head, C¢ntral laboratory

11



18%

——  Gujarat Pollution Control Board

=" _Regional Office-SURAT 1S0-9001 & 1SO-14001 Certified

W 338, Belgium Square, Typical First Floor, Silver plaza complex,0pp. Linear Bus Stand,
“V’ Ring Road, Surat- 395003 Phone: (0261) 2442696, Website: www.gpchb.gov.in

XGN website :httD://EDCbxan.Euiarat.aov.inE-mail :ro-gncb-ggura@gu'|arat.gov.in

As per XGN Record following Details as under

Lab Inwarcr_ Sample Name and Address of Source ‘Result
Register No. ID Unit

No.

109 43307 | 321344 M/s. Jay Bajrang Untreated No Compound
Industries w/w from Found as per
(Formerly:Sejal Colour unauthorized | Finger print report
Chem) outlet of daled 21-01-2022

C1-B,Shed no.7117,GIDC- | Industry
sachin,Ta.Choryasi

District : Surat.

— dge-
Dr. Jignasa D. Oza
=Lab Head, Surat.

(A



e GUJARAT POLLUTION CONTROL BOARD
- PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

P ]
i Phone  (079) 20226208
: X : ax ¥
GPEE Website : www.gpcb.gov.in

Date:08/01/2022

~ Analytical Conclusion for Toxic Gas Accident occurred at Surat,
dated 06/01/2022

Toxic Gas Accident occurred at Surat dated 06/01/2022 due o illegal dumping of hazardous
chemical in an open channel from a tanker.

GPCB has collected sample from the tanker containing Hazardous chemicals and wastewater
samples of natural drain from upstream-downstream of accident site. Total 15 numbers of samples
have been collected and as per the analysis report, may come (o the interim conclusion for Liquid
waste sample collected from tanker No, GJ 06 ZZ 6221 parked Nr. Vishwaprem D&P Mills. P-

6. Rd-2.GIDC-Sachin as below:

o  Annexure-l, Sr. No:3, LR No.233; pt:11.97 pH Unit. Sulfide: 67400 mg/L, Sodium:
109950 mg/L and Alkanity 273000 mg/L which suspect the presence of excess NaxS
(Sodium sulfide) and/or NaHS (Sodium Hydrosulfide).
e As per IS 297 (2001) Reaffirmed 2017; determination of total sulphides. hydrosulphide
and excess alkali: Sodium HydroSulfide (as NaHS) found 12.32 percent by mass.
-~ _ » Annexure-ll, Finger printing Analysis using GC-MS (Qualitative Method), evident to
presence of different concern entities/substance/compounds are as.

»=2_Phenyl-3-methyl-pyrrolo(2,3-b)pyrazine

‘ > 4.4-Diisothiocyanatostilbene-2.2"-disulfonic acid

¥ 2-p-Tolyl-2,3-dihydro- 1 H-benzo[1,3,2]diazaborole
>~ Hydroxyurea

- »  Diacetamide
»  L4-Diethynylbenzene
»  1H-Pyvrazole-d-catbonitrile
»  Lthanesulfonyl chioride
F  4-(3-Dimethylaminopropoxyibenzaldehyde
»  dd-Isopropylidene-bis(2-chlorophenol)
»  Mercury. chlora(3.]1 7-dioxoandrosta-1.4.0-trien-2-vl)-
»  Uracil, 1.3,6-trimethyl-3-(3-methyl-1H-indol-2-y1)-

» Nitroglycerin

Page 10f2

Clean Gujarat Green Gujarat

rar . annd L Anne 8 I80Y L 140G T o T o L
ol = YUyl - 2008 & 150 - 14001 - 2U04 Certified -..‘-'rﬁz;ﬂai‘eﬂ‘:%()ﬂ
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Glycine, N-(dithiocm‘box)')-'a\’-métﬁ‘}?l-

.

» Benzo-l.2,3-triazin—4(3H)-0nc, J-amino-
% 1H-1,2,4-Triazole, 3-chloro-

» Hexathiane

» Cyclic octaatomic sulfur

» Thiourea

%  Carbon disulfide

% Disulfide, dimethyl

»  Formamide, N.N-dimethyl-

> Diethylammonium diethvldithiccarbarmaie
»  Guanidine, monothiocyandic

» 1.2.4-Benzenetricarboxylic acid. 1.2-dimethyl ester

Annexure-111 to XVI, Finger printing Analysis using GC-MS (Qualitative Method),
evident to presence of different concern entities/substance/compounds in wastewater .
samples collected at incident place & upstream and downstream to accident site.

”_W i~
e e b St 2.

b \

G,
(Dr. S. AN, Agravat)
Head-Central Laboratory

=

Page2of2
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AW aEXUEVE -

GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226285
Fax : {(079) 23232156
Website : www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING

Date: 08.01.2022

l\ pL of \.unpit

Sa mple Collected by

Sample Collection Date & Time

azardous Waste water sample

THeam: G PCB. Surat.

T10:30Hrs. 06012022

Source Detail

| Liquid waste from tanker No. GJ 06-ZZ 6221 parked Nr.
| Vishwaprem D&P Mills. P-6,Rd-3,G1DC-Sachin
| (wo~ 40.0" N ; 72°50°51.27E)

T—— =
i RUL‘IU\“ | Toxie (m~ \Ll.ix.\.ﬂ[ i@ Surat, £ \ui.doﬁ 01.2022

C en!rﬂ I ah ( n(h 333

Date of S.lmp!e Received L07.01 2022 o

l est Pdt amttcr

| Fin
(Qualitative Method)

ger printing Analysis using GUMS

Name

2-Phenyl-3-methy I-p)-‘;'-r:)_l'{ﬂ J3- b)p\ razine

Formula | l’lOb:!blllT) % |

T CisHuN; 7.2

14 4'-Diisothiocyanatostilbene-2,2'-d isulfonic acid

CraH1oN20684 79

1
i

N 3-p-Tolyl-2 3-dihydro-1H-benzo[1.3.2]diazaborole CiHisBN: 37.4
' 4 ;-I--l}.’drox}'urea o - _ CHaN20: 82.9
| i
"~ | Diacetamide . NG 23.9
a1 4-Diethvnyibenzene S - % _ts He ? 55.2
TR N B S AN BTSN
R TTihanesufonslehlorde CHCIOS L evs
Y :' J-(3-Dimethylaminopropoy ibenzaldelivde C:HaNO 64.5
0 ST A Isopropylidene-bis2-chlorophenol) ROz | B33
1 -' Mercury. chloro(3.17- dm\mm!rmm 1.4.6-tricn-2-y1)- CioH:ClHgO: 37.8
;

f

(,/mn G’u;amz‘

) - 14001 2004

" ISR TS

Page 1 of 2

Green Gzyarat f_a"m'ﬁ—“'

- - g s 2 P
sertified Organisation
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12 | Uracil, l,3,6-(.rinwthy!-S—{B-methyl-livi-indol-z-yl)‘

CreHi7NaO2

13 Nitroglycerin

Glyveine, N-(dithiocarboxy)-N-methyl-

Benzo-1,2.3-triazin-4(3H)-one, Famno-

C;3H3sN:Oq¢

o
n

CaHaNGS:

T CHNGO

18

H-1,2,4-Triazole, 3-chloro-

GH.CIN: 1 €

' Hexathiane

i

Se

“Cyclic octaatomic sulfur

Ss

- Thiourea

CHiNGS

20 "H{—Carbon disulfide

21 | Disulfide, dimethyl

Sy

C:HeS:

[ Formamide, N Nedimethyl-

' Diethylammonium diethy |dithiocarbamate

CaHNO

74.3

oo
b

CoHaN25Sz

O
(US]

| Guanidine, monothiocyanate

CaH4NsS

009

12 4-Benzenetricarboxylic acid, 1.2-dimethyl ester

Analyzed By,

w_»@if
(P. N. Patel)
Sr. Sci. Asst.

Ci { H 11}(.)5.

72.1

Checked By}\:,”

/ﬁ)ﬁ/ﬂ/
. L. Patel)

- Scientific Officer

Approved By,

. b

Wi st e s g
[

(Dr.

\. Agravat)

Head, Central laboratory

Page 2 of 2

11
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Annexuve -

sl GUJARAT POLLUTION CONTROL BOARD

e B v
N

GPCB

PARYAVARAN BHAVAN

g Sector-10-A, Gandhinagar-382 010

Phone : (079) 23226295
Fax . (079) 23232156
Website : www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING

Date: 08.01.2022

i f
| Hazardous Waste water sample

“Sample Collected by Team: GPCB. Surat. T T
é'Siimple Collection Date & Time 09.20mm, 06012022
I '''''''''''' | Wastewater from natural drain at incidence place, Nr.
Source Detail Vishwaprem D&P Mills, P-6.Rd-3.GIDC-Sachin T
. (21°05°40.0" N ; 72°50°51.2"E)
E;E“"’-“C“ " Toxic Gas Accident @ Surat. Dated 06.01.2022
T Central Lab Code | 232
“Date of Sample Received 07 01,2022 - !
Test Parameter M Finger printing Analysis using GCMS
A__ B ~ (Qualitative Method) B
‘_S_rA}‘{‘ul ..\‘nme Formula ! Probability %
7 Ethene, chloro- —GHC- 328 -
2 Fumaronitrile CeH2N» 455
T3 TArsine AsH; T R Y-
. : 4 Carbamothioic acid, O-isobutyl ester C:Hi NOS 29
_ 3 ; 1,5-Hexadiyne - CeHe 40 =
6 Aminomethanesulfonic acid S CHsNOsS | a7y - |
i a Disothiocyanatostilbene?2, 2 -disulfonic acid CreHiaN20cSs AT
Analyzed By, ('hf*/(;kcd B)" L Approved By,
%,vj’g,ﬂ_%i:/ v ::é i 2l rhm-;‘f 'm:’:&—wﬂm
P. N, Patel) (Dr. T. L=Patel) (D, §. N, Agraval)
Sr. Sci. Asst. Scientific Officer Head. Central laboratory

Page 1 ol 1

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation -
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GUJARAT POLLUTION CONTROL BOARD

_ PARYAVARAN BHAVAN
=07 7 Sector-10-A, Gandhinagar-382 010
_NE Phone : (079) 23226295

Website : www.gpcb.gov.in
ANALYSIS REPORT FOR FINGER PRINTING
Date: 08.01.2022

ir_ﬂ']ae of Sample | Hazardous Waste water sample

ﬁ;m—pk Collected by | Team: GPCB, Surat.

“Sample Collection Date & Time TT1:00Hrs, 06.01.2022

From natural drain at @150 mtr from incident place in

<ownstream, GHDC.Sachin, Surat o

i
i
|
it Source Detail
I (21°05°40.37 N ; 72950°45.6"E)

o  Reference Toxic Gas Accident @ Surat, Dated 06.01.2022
' Central Lab Code 234
Date of Sample Received | 07.01.2022 i

Finger plmt{nu Analysis using GCMS

 Test Parameter
| | (Qualitative Method)

| SrN Name Formula Probability %
bk Fumaronitrile CqHaN2 ~ | 26
5 | Arsine B AsH; 26
3 1-Propanesulfonyl chloride, 3-chloro- C3HsCLO:S 25.2
. i Pyrimidine, 5-bromo-2.4- CsH7BrN:2S2 20.5
bis(methylthio)-
~ | Benzoic acid. 3.5 bis(l.1- = CisHz20s 64.6
l dum_fh\luthxl}n. hvdroxy- B
—h—T [-Diazirine. 3.3-diflyoro- i CF:2Nz _ 62.3
7 [thene. 1.2-dittuoro- B S T

Anulyze By',
!”61/ T A }

Checked By

L
e
i
i

Sr. Sci. Asst.

& {:\@\‘\/ \7)"'{ v jI// ¥ g
P, N, Pateh) (Dr. T. Ll Patel)

Scientific Officer

P

. N. Agravat)

ntral laboratory
Page 1 of 2

Clean Grgamf 6—1’0@1} Gujarat

iu . (AL‘\ g = Z‘J\J :’l [ S

14001 -~ 2004 Certi ifed \.-)l'\ic msation
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Aunnex e -

GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295

Fax - (079) 23232156

Website : www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING

Date: 08.01.2022

Type of Sample

Hazardous Waste water sample

T#Sa mple Collected by

Team: GPCB. Gandhinagar

Sample Collection Date & Time

22:55Hrs, 06.01.2022

s
i

Source Detail

downstream, GIDC,Sachin, Surat

(21°05°40.3" N ; 72°50°45.67E)

—
| Reference

Toxic Gas Accident @ Surat. Dated 06.01.2022

‘ Central Lab Code

“Date of Sam ple Received

241
07.01.2022

| Test Parameter

i

Finger printing Analysis using GCMS .
(Qualitative Method)

E—Sr No Name Formula Probability %
: 1.1-Biphenyl, 2,4-dichloro-2',5"- CuHpCL | 423 -
dimethyl-
2 Methaqualone CicHisN20 203
3 Pyridine, 2-bromo-6-phenyl- CiHsBrN 40.8
g Benzo[b][ 1,8]naphthyridine, 5-amino- CisHi2N; 2i.2
7-ethyl-2,4-dimethyl-
1 . IH-Indole, 3-(2-methoxyethyl)-2-(2- Ci5H1eN20 308
L7 | pyridyl)-
T“ 6 Quinoxaline, 6-mrnhyl-i?»phcn,\'l- T CraHiaNg 36.6
| 7 4-Propylthio-5-bromo-pyrimidin- C:HoBrN:0S 45.7
2(1H)-one '
g "Benzoic acid, 3,5:{555(1,-{- CisHa-0; 83
L ’ dimethylethyl)-4-hydroxy- T
1 : l
{9 |Benzene CeHe 558 = |

Ciean Gujarat Green Guﬁf&[

(SO - 9001 - 2008 & ISO - 14001 - 2004 Certified Orgar

-

usauon

Page 1 of 2
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i
-

o




1315

] -
10 | Fumaronitrile C4H:N: 24.6
11| Benzo[elpyrene CaoH2 51
12 i Phosgene oxime CHCIEENO . 16
C -}"jiqdli*I'!islmnhinc-. U'i;-irop_\.'l- CsH:: Bi T
B hene, 1,2-difluoro- CCobFr 356

iT 7'H

Analvzed By,

AL A B _
YGV 1% \"%;-:"’" :
(. N.-Patel)
Sr. Sci. Asst.

Checked B}Z/V'
{ v

(¥ 4
(Dr. T./L. Patel)
Scientific Officer

——— —
L
=
-

Approved By,

s,

P

(I)’rS i\ Agravat)

Head; Central laborators

Page 2 0f 2
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| GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
=07y 3 Sector-10-A, Gandhinagar-382 010
"Ny Phone : (079) 23226285
GPCB Fax  : (079) 23232156
' Website : www.gpcb.gov.in
ANALYSIS REPORT FOR FINGER PRINTING
_ Date: 08.01.2022
Type of Sample Hazardous Waste water sample
Sample Collected by Team: GPCB, Surat.
Sample Collection Date & Time  11:20Hrs, 06.01.2022
From natural drain at @300 mtr from incident place in
 Source Detail™ e downstream, GIDC.Sachin, Surat
‘. (21°05°37.3" N ; 72°50°43.3"E)
‘ Reference Toxic Gas Accident @ Surat, Dated 06.01.2022
1..(}élii;':l| Lab Code - : 935
"Date of Sample Received | 07.01.2022 a B
| "fu.:;,st_..l;;;mncter - Finger printing Analysis using GCMS
i | (Qualitative Methad) . i

| SrNo Name Formula Probability %
) ; ‘1— Phenol, 4-[2-(3-nitro-2- Ci:HioN20s 384

benzoxazolyl)ethenyl]-

3,6-Ethano-2,7-methano-1H- CisHaF 14 23.5
—cyclopropa[bjnaphthalene,
L2 [1.1.2,3,45,6,7.8.8,9.9,10,10-
tetradecafluoro-1a,2,3.6.7,7a-
4 hexahydro-la-methyl-

- Methyl-4.6-dideoxy-4-(3.4- C:2H2FNOs 21.9
| dideoxy-4-fluoro-1-glycero- ' ' |
' etronamidoy-2-O-methylod- ;

mannopyranoside '
o 3-(2-Hydroxy -6-methylphenyl)- CrsHliaN:02 187
B A(3Hi-quinazelinone , :
5 Arsine - T AsH; 36.9
=
Page 1 of 2
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T T6-Nitro-2,3-dihydro- T CuHNOs Ty
. & benz.o[l.4]dioxinc-2-carboxy1ic ‘ f
i iLacid, methyl ester |
-~ Vs agTrandopyridne 35 CNiz 77 |
' di:ur'::mr:itrilc
"""" | 5-Methyl-4 hydE:\—-#- = § % o 46
| . benz\hdcne-coumaran 3-one l ,
- L. = ; - |
"Benzoic acid. 3.5-bis(.1- T CisOs 65 5
| dimethylethyl)-4-hydroxy- { |

b £ o RO

Phcml 1 bcn71m1ddzo!\_])ﬁ'ccm
1 aud

1

13

— e %5 |

14

16

- 5-Methoxy- GindoBa 1| CisHoN:02 TTTEg
dcl[l Snaphthyridin-6-one
:-l 3H)- anazr)lmom 2-amino-3- T CabliaNsO _—_“—:‘lw Fﬂ
1 2-pyridinylmethyl)-
t Methaqualone A M T 7 R N N
b ———ae R ~——-—E —
| 3H- Diazirine, 3,3-difluoro- CFaN2 85.5
15—‘ Ethene, 1.2-difluoro- T R 405
i 5 oo 2 i s PO
[ 4-Chloro-2- CrHiCIEN | 207 |
trifluoromethylbenzo{h]quinoline |
; I

LIS i

Analyzed By, * Checked By

X
GUARME A
TP N P (Dr. T. L. Patel)
Sr, Asst. LScientific Officer

A

Approved By,

—E

. SIN. Agravat)
Head Contral laborator

)1
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T GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

s Sector-10-A, Gandhinagar-382 010
_G : Phone : (079) 23226295

Fax  : (079) 23232156

GPCB -
- Website : www.gpcb.gov.in
ANALYSIS REPORT FOR FINGER PRINTING
P ; Date: 08.01.2022
Type of Sample ' Hazardous Waste water sample
Si nnph L ullcucd_h_\ i o 'i”h*(\m: GPCB. Surat. \
1 S;nnplc Collection Date & Time | | 1:45Hrs, 06.01.2022
%_— " From natural drain at @100 mtr from incident place in upstream,
- Source Detail GIDC,Sachin, Surat— -

| (21905739.0” N ; 72°50°57.97E)

Reference Toxic Gas Accident @ Surat, Dated 06.01.2022
Central Lab Code 36
“Date of Sample Received ‘;”ii?’fdi 2022

'

| Finger printing Analysis using GCMS

Test Parameter el il .
| (Qualitative Method)

. SrNo Name Formula Probability %
- | 2-Amino-6-benzyl-4- ‘ CiaHnN:Q ! 49.6
b | hydroxypieridine™ ™
2 2-Cyanosuccinonitrile CsHiNs 24
. IH-Indole, 3-(2-methoxyethyl)-2-(2- = = CisHieN:20 48.5
. g pyridyl)-
, | La-Naphthoquinone. Gethyl-2,3,57- | = CiHiOs 42.9
| tetrahvdroxy-
-:\ ]&enzene | (,’\ H 6 A 32 8
= Pht.'!l‘\‘!l k’) (3- i}IUU e Cij\_(J Gl
0O
benzoxazoly letheny l[
1.4-Epoxy-5.7-methanc-1H-2.3- CroHeClaldz 614
_ 7 benzadioxepin. 1.4.8.9.9a,10-
hexachioro-4.3.3a.0.7 Ya-hexahydro-
= | :
B T | Benzoic acid, 3.5-bis(1.1- | CisHaOs 36.1
| dimethylethyl)-dehydroxy-

Clean Gujarat Green Gujarat

8O - 8001 - 2008 & 1SO - 14001 - 2004 Certified Organisation
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| =
) Pyrazondine,3,s-bis(phenyiimino)-’"""“"' T CrsHisNs 192
7,7-Dibrom0-4-m€thyl-2,6—dipheny|- 3 CisH1aBrN2O:2 44.9
|10 2.6-diazabicyclo[2.2.1]heptane-3.5-
| dione
, ""':"]7;?5??;-1inc."'_511{}1{]'{1;_.\-5.é—-"" TG BN A
LE 1 pis(methylihio)-

3.5-Di-t-butyl-4-methoxy-1.4-
dihydrobenzaldehyde

Ci1eH2603 24.7

1,1-Biphenyl. 2,4-dichloro-2"5"-
dimethyl-

Fumaronitrile

5»(3.4.5-T'rimc[ho_\)«'uphe—n"_ifl -1 H-
{
!

SRR SE——

Crabiitle - | 334 i

it s /et e = |
C3H2N: ’ 26.2
SR W i

[ [1.2,4]triazol-3-ylamine
s
3

1! 3H-Diazirine, 3,3hdiﬂuor0-m
E

i Ethene, 1.2-difluoro-

i

Annlyzedbﬂ‘&,

-

Sr. Sci. Asst.

P. N Patel)

Checked By, -~

e

(Dr. T.'L. Patel)
Scientific Officer

Approved By,

. o
(D N. Agravat)
HeadM\Central laboratory
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A vic.g uee ST

‘ GUJARAT POLLUTION CONTROL BOARD
———— B PARYAVARAN BHAVAN
ey Sector-10-A, Gandhinagar-382 010
_YEy Phone : (079) 23226295

GPCR Fax @ (079) 23232156

' Website : www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING

'

Date: 08.01.2022

‘I'S'[)(& of Sample Hazardous Waste water sample
Sample Collected by | Team: GPCB. Surat.

H:unf)lé Collection Date & Time | 12:10Hrs, 06.01.2022

- From natural drain at @230 mur from incident placerin upstream,
i i

' Source Detail | GIDC,Sachin, Surat .
| (21°05°38.3" N ; 72°50°57.8"E)

- Reference { Toxic Gas Accident @ Surat, Dated 06.01.2022

!t Central Lab Code 1237

Date of Sample Received  07.01.2022 -

Test Parameter " Finger printing Analysis using GCMS -

I | Qualitative Method) .
e T Name " Formula  Probability

é \:0 ! T - i %%

| 1 (3E.5Z)-3,5-Undecadien-1-yne clHiG | 215

2 | 2-Amino-6-benzyl-4-hydroxypteridine CI3HIINSO. 19.3 e

|3 | Chloromethy! chloroacetate | C3HACR02 60.4

"4 | Benzoic acid, 3,5-bis( 1. 1-dimethylethyl)-4- CIsSH2203 | 637 | =
hydroxy- i '
5 Fumaronitrile CieNg 72 -
¢ Tal-Dibenzo[ag]xanthene, 14-methyl- UM T 17
7 T6-Methyl-d-phenvil-quinazoline 3-oxide TUCIBHIRNZO T 3R
8 T2oAmino-6-benzyl-4-hydroxypleridine  CI3HIINSG - 4y
EREE -.l:’Tiuen'_\'i f:[h_\, liLl'E'z-ic—il}-cimzo;u:}-n}cm} 1-2.3-  CIOHIANIS | 14.7
a | dihydrobenzothiazole = i
i i =

Clean Gujarat Green Gujarat

1SO - 9001 - 2008 & ISO - 14001 - 2004 Cartified Organisation”__._pepeeS £




e

" 10 11, 1-Biphenyl, 2.4-dichloro-2',3"-dimethyl-

Cl14H12CIR 15.6

T 4-Pyridinamine, 3,5-dibromo-

C5H4BraN2 2?5““'@

12 Benzofelpyrene

C20HI2 | 601

13 2-lmino-3-phenyl-1.2-dihydro-3H-1,3.4-
- benzotriazepine

TICIanENgG | 2006

T3 1 21 Dithiolo[ 1. 5b](1.2)dithiole7-SIV, 3-
. phenyl-

CItH8S3 L. 175

153 3H-Diazirine, “3“._.3“-{1217[11!()!'(3-

cENe a0z |

Analyzed By, Checked By, |

g, R G-\ s 1.-/ dh
ORISR A

ot

(. N Patel) (Dr. T, £. Patel)
Sr. Sci. Asst, Scientific Officer

] .
=

Approved By,

~

{Dr N, Agravat)
Head, Central laboratory
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

=07 = Sector-10-A, Gandhinagar-382 010
& Phone : (079) 23226295
GPCE Fax  : (079) 23232156

' Website : www.gpcb.gov.in

=

ANALYSIS REPORT FOR FINGER PRINTING
B Date: 12.01.2022
Type of Sample Hazardous Waste water Sample

Sample Collected by Team: GPCB, Surat.

Sample Collection Date & Time 12:30 Hrs, 06.01.2022

From natural drain at @500 mtr from incident
Source Detail place in upstream, GIDC,Sachin, Surat
(21°05°37.8” N ; 72°51°11.2"E)

Toxic Gas Accident @ Surat, Dated

Reference
06.01.2022
Central Lab Code 238 T S
Date of Sample Received 07.01.2022
Finger printing Analysis using GCMS
Test Parameter
(Qualitative Method)
Probability
Sr No Name Formula
%
1 Pyrazol-5-ol, 3-(3,4,5-trimethoxyphenyl)- C12H14N204 42
4H-1-Benzo -4-one, 6,7-dimethoxy-3-

5 phem[-l-enz pyran uneu éxy B C17H1404 ”
3 5-Bromonicotinic acid N-oxide ; CgH4BrNO; 14
4 Benzo[e]pyrene CyoHi2 19.4

4,7-Ethano-1,3-methano-1H-
dicycloprop([c,ilindene, "
5 11223.4.5,6,7,8,8,9,9,10,10-tetradecafluoro- CisHaFu a8
1a,2,2a,3,4,7-hc>;ahydro-Ia—methyl-
6 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- CigHisN20 53
: 2,3-Dihydro-2-methyl-4-(4-methylphenyl)-
. 3 42.1
I 1H-1,5-benzodiazepine CrrHigN;
8 1,1 henyl, 2,4.djchlpro-2',5'-dimethyl- Ci4H12Cl 39.4
{B‘J})P:)n fd;nr.'zrgf P‘rppn Ur‘jlrorqf )

ISO - 9001 - 2008 & sso - 14001 - 2004 Certified Organisation r—y\&b
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Ethene, 1,2-difluoro-

2-Cyanosuccinonitrile

Fumaronitrile

Analyzed By
wwv\@f

P. N. Patel
Sr. Sci. Asst.

1338

B0

Checked B
SSp AS
Dr. T. L. Patel
Scientific Officer

Approved By

-o¥
.N.Agravat
Heady.Céntral laboratory
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

=Y = - Sector-10-A, Gandhinagar-382 010
A\ |/ Phone : (079) 23226295
GPCB ~  Fax : (079) 23232156

Website : www.gpcb.gov.in

=

ANALYSIS REPORT FOR FINGER PRINTI_NGi
= Date: 12.01.2022

Ar;l'ypt-‘ of Sam ple i Hazardous Waste water Sample
Sample Collected by Team: GPCB, Surat.
Sample Colieetion Date & Time ! 12:40 Hrs . 06.01.2022

From natural drain at @600 mtr from
SOU]‘L:L' Detail 7 incident place in upstream, GIDC,Sachin,
Surat (21°05°37.8” N ; 72°51°11.2”E)

Toxic Gas Accident @ Surat, Dated

Reference
e 06.01.2022
Central Lab Code 239
Date of Sample Received ~=+07.01.2022
N Finger printing Analysis using GCMS
Test Parameter
(Qualitative Method)
Probability
Sr No Name Formula
%

1 (2-Phenyl-1-benzimidazolyl)acetic acid C5sH1aN, 0, 24.6
2 2,3-Dihydroxy-6-nitroquinoxaline CgHsN304 43.0
3 2-Amino-6-benzyl-4-hydroxypteridine Ci3HiNsO 47.8
4 | Selenourea, phenyl- C7HgN,Se 14.7
5 1,1'-Biphenyl, 2,4-dichlor0-2',5'-dimqthyl— Ci4sH2Cl, 16.6
6 Methaqualone ' CigH 14N> O 51.1
7 Fumaronitrile C4H;N, 49.5
8 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- Ci6HN,O 524
9 6,7—Benzo—phenothiazine—5,S-dioxide CigH|iNO,S 47.6
10 Bismuthine, tripropyl- CoH;,Bi 40.5
. 2,3-Dihydro-2-methyl-4-(4-methylphenyl)-

1k Y . y ( yip Y) Ci17H1gN> 48.7

~| 1H-1,5-benzodiazepine .

[SO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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‘L"—u . st

12 | L-Alanine, 3-sulfo- C3H,NOsS 43.6 ]
13 2,4,6-Triazidopyridine-3.5-dicarbonitrile CiNy, ! 33.6 ]
Benzoic acid, 3,5-bis(1.1-dimethylethyl)-4- | N
14 €nzoic acid, 3,5-bis(1,1-dimethylethyl)-4- C15HpOs 56.2
hydroxy-
15 Aminomethanesulfonic acid CH;NOsS 15.1
By S S e S |
16 Sulfur dioxide 0-,S 38
17 Benzene C¢Hg 64.8
18 | 3H-Diazirine, 3 3-difluoro- CFN, 90.8

Analyzed By

quafen

P. N. Patel
Sr. Sci. Asst.

Checked By
=

\
et
R

Dr. T. L. Patel
Scientific Officer

Approved By

—hAe=tS . .
Dir. S.N.Agravat
Head\Cejtral laboratory



GUJARAT POLLUTION CONTROL BOARD
o PARYAVARAN BHAVAN
= Sector-10-A, Gandhinagar-382 010
A4 Phone : (079) 23226295
GPCB - - Fax : (079) 2323215.6
' Website : www.gpcb.gov.in
. ANAL_?_:(SI_S REPORT FOR FINGER PRINTING
= Date: 12.01.2022
Type of Sample Hazardous Waste water Sample
Sample Collected by Team: GPCB, Surat.

Sample Collection Date & Time | 77.40 Hrs, 06.01.2022

Wastewater from natural drain at incidence

Source Detail place, Nr. Vishwaprem D&P Mills, P-6,Rd-

3,GIDC-Sachin (21°05°40.0” N ; 72°50°51.2"E)
Reference | Toxic Gas Accident @ Surat, Dated 06.01.2022 -
Central Lab Code 240

~Bate of Sample Received 07.01.2022

Finger printing Analysis using GCMS
Test Parameter

(Qualitative Method)

Probability
Sr No Name Formula
%
1 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- CigH16N>O 442
2 5H-2,3-Benzodiazepine, 1-phenyl- Ci1sHiaN> 242
3 Benzene ‘ CeHg 26.5
' 3,5-Di-t-butyl-4-methoxy-1,4- :
4 | dihydrobenzaldehyde CisH20; He
5 Benzenemethanol, a-butyl-4-iodo- C Hs10 75.7
6 Bismuthine, tripropyl- CoH;Bi 61.5
7 2(1H)-Quinolinone, 4~(4—meth0xyphenoxy)— Ci6H3NO4 39.5
8 Benzenemethanol, a-butyl-4-iodo- C1H510 ‘3 1.8
9 Benzoic acid, 3,5-bis(1,1-dimethylethyl)-4- C1sHnOs 505
) hydroxy-

10 2-Phenyl-6,7-dimethylquinoxaline_. CisH 4N3 41.7

Clean Gujarat Green Gujarat. ,8:5.4&/.

ISO - 8001 - 2008 & I1SO - 14001_- 2004 Certified Organisation



r 11 2-Aminoethyl hydrogen sulfate = (CoH7NO,S 43
-_712— Rhcnium,. tl'icarbonyl("n<5>—2.4— - CsHsOsRe ‘;]
cyclopentadien-1-yl)-
13| Dimethyl Sulfoxide R C:H408 R
7[_1—% _3_I;I:T)iazirinc, 3.3-difluoro- - CF;N, l 88
Analyzed By ) Checked By, Approved By
AN : "‘;‘:CI{Q@&“Q\
P. N. Patel Dr. T. L. Patel

Sr. Sci. Asst. Scientific Officer
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Seas Sector-10-A, Gandhinagar-382 010
N Phone : (079) 23226295
GPCB Fax : (079) 23232156
' Website : www.gpcb.gov.in
- ANALYSIS REPORT FOR FINGER PRINTING
= Date: 12.01.2022
3| Type of Sample Hazardous Waste water Sample
Sample Collected by Team: GPCB, Surat.

Sample Collection Date & Time | 2310 Hyrs . 06.01.2022

From natural drain at @500 mtr from incident place in

Source Detail downstream, GIDC,Sachin, Surat (21°05°37.3" N ;

72°50’43.3”E)

Reference Toxic Gas Accident @ Surat, Dated 06.01.2022

ﬂ
Central Lab Code 242
Date of Sample Received 07.01.2022

Test Parameter

Finger printing Analysis using GCMS

(Qualitative Method)
Probability
Sr No Name Formula
%
{ 5-Amino-2-isopropyl-1-phenyl-2,3(1H)- C6HisNs v
dihydro-pyrrole-3,3,4-tricarbonitrile
2 1,4-Naphthoquinone, 6-ethyl-2,3,5,7- CisH1006 23.8
tetrahydroxy-
3 4.4 4-Trifluorobutanol s C4H;F-0 276
4 5-Methoxy-6H-indolo[3,2,1- \ CisH1oN:05 20.5
de][1,5]naphthyridin-6-one
5 |H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- CiH16N20 732
6 1,4-Naphthoquinone, 6-ethyl-2,3,5,7- :CiaHi00¢ 0.1
tetrahydroxy- ' _
7 Benzenamine, N-[[2-(1- _ CypHy N 13.4
methylethyl)phenyl]phenylmethylene]-
8 Benzoic acid, 3,5-bis(1;1-dimethylethyl)-4- CisHx03 66.6
hydroxy- .
~9 2-Amino-6-benzyl-4-hydroxypteridine Ci3HiiNsO ] B
10 = 1,5-Hexadiyne CeHsg 11.7

Clean Gujarat Green Gujarat
SO - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation
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CiaH2CL 31.1

11 1,1'-Biphenyl;2,4-dichloro-2',5"-dimethyl- _
12 | H-Benzimidazole, 1-(2-phenylethenyB-, CisHiMs o 50
o E) -
13 |,2-Benzenedicarboxylic acid, 4-methyl-5-(1- C;H,BrO; 11.6
o methylethyl)-, dimethyl ester
Mannitol, 0-2,3.4,6-tetra-O-methyl-3-D-
14 mannopyranosyl-(1.fwdarw.4)-0-2,3,6-ri-O- CioHs5016 18.6
methyl-B-D-mannopyranosyl-(1.fwdarw.3)-
S 1.2,4,5,6-penta-O-methyl-, D-
15 Methaqualone CiH14N2O 59.4
16 2-Hydroxy-3-(thiophen-2-yl)methyl-5- CaHig048 42.8
methoxy-1,4-benzoquinone
i 3H-Diazirine, 3,3-difluoro- CF;N; 60.7

Analyzed By Checked By

¥ et

Qyr ki a8
P. N. Patel Dr. T. L. Patel
Sr. Sci. Asst. Scientific Officer

Approved By
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T GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

W Sector-10-A, Gandhinagar-382 010
RE Phone : (079) 23226295
GPCB Fax : (079) 23232166

Website : www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING 5

- Date: 12.01.2022
Type of Sample Hazardous Waste water Sample

Sample Collected by Team: GPCB, Surat.

Sample Collection Date & Time 93-30 Hrs . 06.01.2022

From_natural drain at @100 mtr from
Source Detail incident place ixl upstream, GIDC,Sachin,

Surat (21°05°39.0” N ; 72°50°57.9E)

Reference Toxic Gas Accident @ Surat, Dated
06.01.2022

Central Lab Code 243

Date of Sample Received 07.01.2022 = —

Finger printing Analysis using GCMS
Test Parameter

(Qualitative Method)
Probability
Sr No Name Formula
%o
1H-Purine-2,6-dione, 3,7-dihydro-1,3-

1 dimethyl-7-[2-[(1-methyl-2- C1gH23N50; 44.1
phenylethyl)amino]ethyl]- ,
5-Amino=2-isopropyl-1-phenyl-2,3(1H)- -

2 dihydro-pyrrole-3,3,4-tricarbonitrile CieHisNs o)
Phenol, 4-[2-(5-nitro-2-

3 ) 24.

. benzoxazolyl)ethenyl]- CisHioN204 /

4 Pyrazolidine, 3,5-bis(phenylimino)- - CysHaNg . 21.3

5 Fumaronitrile ' C4HaN, 18.8

6 Zolpidem ’ ' ‘ C19H21N3O LT

7 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- C16H16N20 47.7

e ~ 1,4-Naphthoquinone, 6-ethyl-2,3,5,7- C1sH1006 16.2
tetrahydroxy- X .

syrarafl »ryaayrai

redll Oijardr— U1 Clil Uujdlat 7 ‘ .
ISO - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation E S
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9 3'-Methyl-2-benzylidene-coumaran-3-one CiH 20, 16.9
10 :BSH‘ZOTC acid, 3,5-bis(1,1-dimethylethyl)-4- C1sHnOs a1
hydroxy-
[2,6"-Bi-2H-1-benzopyran]-4(3H)-one, 3'4'-
11 dihydro—B,5,7—lt'ihydroxy~5'—methoxy—2',2'- Cy1Hy04 26.8
dimethyl-, (2S-trans)-
I,2-Benzenedicarboxylic acid, 4-methyl-5-(1-
- methylethyl)-, dimethyl ester CraHis04 o8
Dibenzo[cd,glindazole-3-sulfonic acid, 2,6-
1| dihydro-6-oxo- b o
14 2-Chloro-3-methoxydibenzo-p-dioxin C13HoClO4 59.4
15 Naphthalene, 1,8-bis(bromomethyl)- C2H 0B 19.3
16 2-Amino-6-benzyl-4-hydroxypteridine Ci3H;INsO 28.9
17 Phenol, 2,6-dibromo- C¢H4Br,O 18.7
18 4-Pyridinamine, 3,5-dibromo- CsH4BrN, 21.2
3,5-Diphenyl-4,4-dimethyl-pyrazole-1,2-
19 dioxide Ci7H16N20, g 5
20 Dimethyl Sulfoxide CyH¢OS 60.3
21 Ethene, 1,2-difluoro- CyH,F> 40.2
Analyzed By Approved By

A

. N. Patel
Sr. Sci. Asst.

Checked By}f )
¥

Dr. T. L. Patel
Scientific Officer

= oL A
Dr Agravat
Head, Cefitral laboratory
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OIS GUJARAT POLLUTION CONTROL BOARD
m' PARYAVARAN BHAVAN
T Y 3 ' Sector-10-A, Gandhinagar-382 010

1 Phone : (079) 23226295

GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

=

ANALYSIS REPORT FOR FINGER PRINTING
Date: 12.01.2022
Type of Sample Hazardous Waste water Sample

Sample Collected by Team: GPCB, Surat.

Sample Collection Date & Time | 23.30 Hrs , 06.01.2022

From natural drain at @250 mtr from incident
Source Detail place in upstream, GIDC,Sachin, Surat
(21°05°38.3” N ; 72°50°57.8”E)

Toxic Gas Accident @ Surat, Dated

L oy ¥ | ULIJ

g s
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation ’_;ﬂfl—/

e’

Reference
06.01 2022
Central Lab Code 244
Date of Sample Received 07.01.2022
Finger printing Analysis using GCMS
Test Parameter
(Qualitative Method)
Probability
Sr No Name Formula
%
1 Benzen¢ CeHs 44.6
Pyridine, 1,4-dihydro-1-phenyl-4-(1-phenyl-
2 | 4(1H)-pyridinylidene)- ot P
3 1H-Indole, 3—(2—me§hoxyethyl)-2-(2=pyridyl)- CisHigN,O 32.6
4 Benzo[e]pyrene _ CyoHin 45.2
5 2-Amino-6-benzyl-4-hydroxypteridine CisHiINsO 342
Phenol, 4-[2-(5-nitro-2-
6 benzoxazolyl)ethenyl] CisHioN204 224
7 (2-Phenyl-1 ben21m1dazoly1)acetlc acid Ci5sH12N20, 30.1
e Benzoic acid, 3,5-bis(1, 1-d1m¢thylcthyl)-4- CisHnOs 854
~ | hydroxy-
9 Py% ne-3,5- dlcarbomtrlle, 1,6-dihydro-4- Ci2HIN;0, —31.8
ean _ryﬂraf L-reen lrr')raf‘ -
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o

amino-6-imino-1-(2-nitrophenyl)-
10 Methaqualone CiH 14N, O 47.9
i1 2-Chloro-3-methoxydibenzo-p-dioxin C3HoClO; 46.3
2H-Naphtho[1,2-b]pyrane-3-carbonitrile, 4- - 7 5
17 - s s
e methyl-2-oxo0- CusHaN Oy ' 20.5
R 1,4-Naphthoquinone, 6-ethyl-2,3,5,7-
i tetrahydroxy- CiaHi00s 208
14 | Pyrazolidine, 3,5-bis(phenylimino)- CsH1aNy T 382
1-[1-Hydroxy-3-methyl-1-(2-methylallyl)but- |
15 3-enyl]cyclopropanecarboxylic acid, ethyl C5H2405  66.8
ester
16 Bismuthine, tripropyl- CoH7Bi 913
17 Ethene, 1,2-difluoro- C,H>F; 30.2
4 -Dithiol -b:4,3-E]1,4-thiazine-
8 QH, H,SH Dithiolo[3,4-b:4,3-E]1,4-thiazine C(HNO,Ss 311
3,5-dione ;
Analyzed By Checked By Approved By
L @ s
P. N. Patel : Dr. T. L. Patel D JAgravat
Sr. Sci. Asst. Scientific Officer Head, Ceritral laboratory
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

ANALYSIS REPORT FOR FINGER PRINTING

Phone : (079) 23226295
Fax : (079) 23232156
Website : www.gpcb.gov.in

Date: 12.01.2022

_';i:}'|)e of Sample

@ Hazardous Waste water Sample

Sam ple?iﬂlcctcd by

Team: GPCB, Surat.

Sample Collection Date & Time

23:45 Hrs, 06.01.2022

Source Detail

From natural drain at @500 mtr from incident
place in upstream, GIDC,Sachin, Surat

(21°05°37.8” N ; 72°51’11.2”E)

Reference Toxic Gas Accident @ Surat, Dated
06.01.2022
Central Lab Code 245
Date of Sample Received 07.01.2022
Finger printing Analysis using GCMS
Test Parameter o
(Qualitative Method)
Probability
Sr No Name Formula
%
1 Quinazolin-4-yl-O-tolyl-amine CsH3N3 14.5
2 1H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- CigHi16N20 45.3
3 Pyrazolidine, 3,5-bis(phenylimino)- - CisH1aNa 28.3 _
2,4,6,8-Tetrathiatricyclo[3.3.1.1(3,7)]decanc, CoH1aSa 20.8
4 . |
9,9,10-trimethyl-
5 Methaqualone CisH 14N, O 42.3
6 1H-Benzimidazole, 1-(2-phenylethenyl)-, " CisHpaN3 - 28.8
(E)-
7 1H-Pyrazole, 1,3-diphenyl- CisHaN; 27.9
8 Dibenz[a,h]anthracene, 1,2,3,4-tetrahydro- CyHig 16.7
9 _ | 3,5-Di-t-butyl-4-methoxy-1,4- Ci6H2603 29.6

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation

AS.
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]I dihydrobenzaldehyde . -
17 I I‘;_—Benzyiquinoiinc CigHisN 173
3 | 1,3-Dihydro-5-phenyl-2H-1,4-benzodiazepin- CisH12N,0 49.6
2-one
12 2-Amino-6-benzyl-4-hydroxypteridine Ci3H INsO 41.2
13 Benzo[e]pyrene CaoHi2 77.6
14 7,7-Dibromo-4-methyl-2,6-diphenyl-2,6- CisH 14BN, O, 23.8
diazabicyclo[2.2.1]heptane-3,5-dione
15 2,4,6-Triazidopyridine-3,5-dicarbonitrile CsNj, 86.7
16 3H-Diazirine, 3,3-difluoro- CF;N, 71.9
Analyzed By Checked B Approved By
M ‘@{-\\Qc’"‘é‘
P. N. Patel ~ Dr. T. L. Patel r. $.N.Agravat
St: Sci. Asst. Scientific Officer Head;-Central laboratory




oo

.

N AR R

i T 5%
KPP

GPCB

L

1346

FANTME R C A v

GUJARAT POLLUTION CONTROL BOARD
' PARYAVARAN BHAVAN
Secior-10-A, Gandhinagar-382 010

Phone
Fax

: (079) 23226295
: (079) 23232156

Website : www.gpcb.gov.in

ANALYSIS REPORT FOR FINGER PRINTING

Date: 12.01.2022

Type of Szlmplé

Hazardous Waste water Sample

Eampfe Collected by

Team: GPCB, Surat.

Sample Collection Date & Time

23:55 Hrs, 06.01.2022

Source Detail

From natural drain at @600 mtr from incident |
place in upstream, GIDC,Sachin, Surat
(21°05°37.8” N ; 72°51°11.2"E)

Toxic Gas Accident

@ Surat, Dated

Reference -
06.01.2022 _
Central Lab Code 246
Date of Sample Received | 07.01.2022
o Finger printing Analysis using GCMS
Test Parameter W
(Qualitative Method)
Probability
Sr No Name Formula
Yo
1 Methaqualone CigH14N,O 26.0
2 Fumaronitrile C4H;N, 27.1
3 4-Pyridinamine, 3,5-dibromo- CsH4BrN, 29.9
i 1,4-Naphthoquinone, 6-ethyl-2,3,5,7- C12H1004 35.6
tetrahydroxy- ) . '
5 3,5-Di-t-butyl-4-methoxy-1,4- CiH260, 38.0
dihydrobenzaldehyde
6 2-p-Chlorophenyl-4-pyridinecarboxaldehyde ‘C12H8C1N02 27.2
N-oxide
7 | 4-Todothioanisole C;H;IS Sl
g 1,3,2-Benzodioxaborole, 2-(2- C14HoBO, 16.3
~_ | phenylethynyl)-

Clean Guarat Green Gujarat
I1SO <9001 - 2008 & ISO - 14001 - 2004 Certified Organisatio

. N v
n
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ester

5 Quinazoline, 3,44&il1ydro-2-al]ylthio—4- = Ci6H24N2S 19.9
! spirocyclohexane- -
— e ] ~ -
3-Amino-2-isopropyl-1-phenyl-2.3(1 H)- Ci6H /5N 30.5
10 s - " b o Ity
dihydro-pyrrole-3,3.4-tricarbonitrile
11 [H-Indole, 3-(2-methoxyethyl)-2-(2-pyridyl)- Ci6HisN20O 27.6
. n Benzoic acid, 3,5-bis(1, 1-dimethylethyl)-4- C15H203 312
~  |-hydroxy-
Ve 3(2H)-Benzofuranone, 6-methoxy-2-[(3- C17H 1404 44.7
N methoxyphenyl)methylene]-, (E)-
H—= | 1,2,4-Trioxolane C,H40, 82.6
15 Dimethyl Sulfoxide C,HOS 59.5
P 1,2,4—Benzenetrica{rboxy!i:;cid, 1.2-dimethyl C11H 1006 68

Analyzed By Checked By

M oA y

. Patel i l. L. Patel

Sr. Sci. Asst. Scientiﬁc Officer

Approved By




4 BEFORE THE NATIONAL GREEN TRIBUNAL

AN PRINCIPAL BENCH, NEW DELHI

M.A. No. 46/2022
In
Original Application No. 05/2022

In re: News item published in The Indian Express dated 07.01.2022 titled “Gujarat: At least
06 dead, 20 sick after gas leak at industrial area in Surat”

WITH

Original Application No. 05/2022 (WZ)

Brackish Water Research Centre Applicant

Versus A B
GBS
/5F sURAT CITY g
[ DIST. SURAT R E

| REGNO. .
G\  NTR/2009
' %EXP!R‘{ DATE f
. A\ 11/02/2024, §'
VAKALATNAMA ‘«,,ﬁ;?xh__., o
wHENT OF

. V»vw

KNOW ALL to whom these present shall come that we, the above named Respondent do

hereby appoint:

Gujarat State Pollution Control Board & Ors. Respondent(s)

P e YW

>

Saurabh Kulkarni, Prashant Bhat
Advocate Advocate

M/s.D.V. Kulkarni & Co., Advocates
420, Shaniwar Peth, Near Ahilya Devi School,
Next to Sudarshan Hall, Pune — 411 030.
Ph(0O) 24459027
(Email) sdkadvocate@gmail.com

Hereinafter called the Advocates to be Respondent PARTNER OF JAY BAJRANG
INDUSTRIES , MR. RAMANBHAI BHALABHAI BARIA Advocates in the above noted

case & authorize them:;

To, act appear and plead in the above noted case in this court or in any other court in which the
same may tried or heard.

To sign file, verify and present pleadings, appeals, cross-objections or petitions fee executions
review, revision, withdraw compromise or other petitions or affidavits or other documents as
may be deemed necessary or proper for the execution of the said case in all its stages subject

to payment for fees for each stage.

2s>r 1)
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& PACGIE TR ?
o /’ﬁg”’ﬁ WA M, e, A
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v SURAT CITY B\
{ [& DIST. SURAT -”i] ’
1
To file and take back document, to admit &/or deny the document of opposite p&% ig?g,%ga%? J5s
4 Q;f“ EXPIRY DATE/GQY/
A

To take execution proceedings. ,f} ok iﬁﬁmﬁm N’B D
_/@

-

4

4

And I the undersigned do hereby agree to ratify and confirm all acts done by the Advoﬁate%' %ﬂ Q?
their substitute in the matter as my/our own acts, as if done by me/us intents and purposes.

AND 1/We undertake that I/ We or My/Our duly authorized agent would appear in court on all
hearing &will inform the Advocate for appearance when the case in called

IN WITNESS WHEREOF we do hereunto set our hand to their presents the contents of which
have been understood by us on this  day of December 2022

ADVOCATES

I am not a member of Advocates Welfare ﬁnd and therefore
stamp of Rs.2 is not affixed herewith.

a [ "‘4|.;

-:*.-a;;m;e;,
TARIAL ;

t .

O\ exFiRy BT qs'f

OO B2iaEz , v
B 3;; rﬂ'0§ 'jj‘}
!-' et _fesmes R e
'E-! : r?
NOTARIAL NOTARIAL | NOTARIAL | NOTARIAL \ Si' No..: um !/02(/"\‘
= | | K Det: 0 6 DFC2022
5 Ny Commiselon expirss
Y NN\ ze 41422024
fé"‘fe"g; s e ,
AN BE fGE
YA TN S
e /SE
Ny RAVIMERABHAI ISONVANE
PO DVOCATE & NOTARY
SURAT CITY DIST. SURAT

GOVT. OF GUJARAT
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WFORMATION
B Agzcihans is a proof of identity, not of citizenship.
& Vérif. identity using Secure QR Code / Offline XML /
Online Authentication.

W 2R Y O B
B Y AR SR IR AR daret
T G YRIH AT 8 |
8 (ot H RIS AR 3R 9T 1D 3se W

% v ) 3109 WHIC BIF UR W, mAadhaar App
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L .. helps you avail various Government

and non-Government services easily.
= Keep your mobile number & email ID updated
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